Tuesday, 4th March 1958

LOK SABHA
DEBATES

SECOND SERIES
VOLUME XII, 19s8.

(2¢4th February to 1oth March, 1958)

//!‘47‘"\\

FOURTH SESSION, 1958

(Vol. XII contains Nos. 11 to 20)

LOK SABHA SECRETARIAT
NEW DELHIL



CONTENTS
{Second Series, Volume XII--24th February to 1oth Mar |, rgy.|

CoLumns
No. 11——24th February, 1958,
Death of Maulana Azad, Shri B. Dasand Shn V. M. Obasdulish . . .2091—2106
Daily Digests . . . ] . . .+ . 210708
No, 12—Tuesday, 25th February, 1958.
Oral Answers to Questionse—

Starred Questions Nos. 449 t0 452, 454, 456 10 459, 401 to 468 and 467 . . 2100= 44
Written Answers to Questionse—

Starred Questions Nos, 406 10 448, 453, 455, 460, 466, 468 to 491 s . 2144—R2

Unstarred Questions Nos 482 10 596 . . g 2182—2255
Death of Shri S. K. Bunerjea L 2255
Motions for Adjeurnment—

1. Explowwon of ammumitien ar Pathankot raiway siding ; and g . . 2286—€7

2. Death of and injury 1o atmy perconndd durn g fineg tonrg at Antala . 2257=—59
Papers lad on the Table e e e e e . 225963
Messages from Rajya Sabha . B . 22673-64
Ancient Monhuments and A:cham]nglcai sites and Rcmmm Iinll-—l.md onthe 1 uble

as passed by Rajya Sabha 2264
Peutions re: Representation of the People Act ard lmhan Post Gﬂ‘ ce Rulc\ 2264
Demands for Supplumentary Grants (Railways 1957-58 N - . 2264
Probation of Offenders Bill—Report of Joint Commuttec procented . 2264
Calling Attention to Matter of Urgent Public Importancea—

Reservation of seats for Scheduled Castes . . . . , . 2264=066
Correction of Answer Lo Starred Question No, 205 . . : . . . 2266
Statement ¢ :  Accidents in Collieries near Asansol . . : . . 226-—73
Mills Introduced—

1. Control of Shapping (Continuance) Bill . . . . . . . 2273

2. Appropriation Bill . . . . . ) . . . 227374
Appropriation Bill—

Mouon ta Consider .. . . . . . . . . . . 2274
Central Sales Tax (Amendment) Bill—

Motion to consider i . . . . . . . 227476

Clauses 1 and 2 . . . . . . . . . . . 227§

Motion to pass . : . . . . 227§
Motion re :  Suspension of First Proviso tn Rule 74 . . 2276-77
Merchant Shipping Bill—

Motion to refer to Joint Commuttee , 2277—96, 2296—2367
Business of the House . . . . : 2296

Statement re : Explodonutmmkot . . . .. 226772



CoLumns
Business Advisory Committeem— '
Nineteenth Report . . . . . i . . 2373
Daily Digest . . . . . . s : . 23736
No. 13~=Wednesday, 26th February, 1958,
Oral Answers to Questions—
Starred Questions Nos. 49: to 496, 498, soo to 5m 504 to so8, 51: to 13 and
5I15to 520 . . + . 23872432
Written Answers to Quuuom-—

Starred Questions Nos. 497, 499, 503, 509, SIO, §14, 52110829 . . . 2433~29

Unatarred Questions Nos. 597 to 627, 628 to 655 and 657 to 667 . ‘ . 242069
Motion for Adjournment—

Police firing on employees of H.L.A. . . . . . . . 246976
Papers laid on the Table . . . . . . 247677
Committee on Private Members’ Blﬂ! md Rc:olutms—

Fifteenth Report i . . . . . . . . . . 2477
Statement re :—

Strike by students of Delhi Polytechnic . . . . . . . 241778
Business Advisory Committee—

Nineteenth Report . . . . . . . . . . v 2478
Appropriation Bill Passed . R ) . . . ; . . . 2479
Railwey Budget—General Discussion . . . . . +2479—2598
Statement re : Railway Accident at Sonapur Smnon . . . . .2598—2600
Daily Digest . . . . . . . . ., = . . 260106

No. 14—Thursday, 27th February, 1958.
Oral Answers to Questions—
*  Starred Questions Nes. 530 to 536. 538 10 542, 544, 548, 550. 552, 553 and 556 . 2607—44
Written Answers to Questions—

Starred Questions Nos. §37, 543 545 10 547 549, 551, 554, $85 and 55710 $69 . 2644—5$

Unstarred Questions Nos. 668 to 704 and 766 to 711 . . . . . 2655—83
Motion for Adjournmente=-

Fast by Shrimati Sudha Joshi in Goan Jail : . . . . . 268387
Papers Laid on the Table . . . . . . . . . 2688
Statement re ¢ Explosions at Parhankot . . . . 2689-90
Committee on Absence of Members from the Smmsn of mc Houw-—-

Pifth Report . . . . . . . . . . . . 2690
Election to Committee~—

Employees’ State Insurance Corporation . ‘ e o s = = 2690-91
Railway Budget—General Discussion . . . . «2691—~2824
Statement ye ;. Accident at the Army Firing rsnse at &mbala . . » 3824—26
Dﬁ!’ Dmlt . . - . . . L] . L] ”‘6“-33

No. 15—~Friday, 281th February, 1958,
Oral Answers to Questions—
Starred Questions Nos, 570 to 581, 583 to s8sand 58710358 . . . . 283369
Written Answers to Questions—
Starred Questions Nos. 582 and 586 . . . . . . « » 286981

Unstarred Questions Nos. 71210 766 . . . . . . . +»3881--2012



CoLumns
Paper {aid on the Table . . . . . 5 . - . . 2912
Leave of Absence . . . . . . . . . . . 2012-13
Business of the House o . . . . . . . ’ 2913
Railway Budget——General Dhmulon ) . . . . . . 2914 65
Committee on Private Members' Bills and Resolutions—
Fiftesnth Report . . . . 29065
Resohation re: Commission to Inquire into lnduciplme among nmdem:—cwchdedw
—3007
Presentation of General Budget . . . . . . . . . 3007—33
Finance Bill—Introduced . . . . = . .. 3033-24
Gift-Tax Bill—Introduced . 3034
Estate Duty (Amendment) Bill—Int mduoed : . : . . . 3034
Daily Digest 3 . " i . ] ; . 30935 —4>
No. 16—Monday, 3rd March, 1958,
Oral Answens to Questions—

Starred Questions Nos. 611, 612, 614, 616 1o 630, 632 t0 634 . . . . 3041=—76
Written Answers to Questions—

Starred Questions Nos. 615, 631, 635 t0 655 . . . . : . 3076—89

Unstarred Questions Nos, 76710820, . ’ : . 3o89—3118
Death of Shri Durga Charan Banerjee . . . . . R . . 3119
Papers 1aid on the Table . . . . . . . . . . 3119
Messages from Rajya Sabha . . . . . 3120-21
Calling Attention to Matter of Urgent P‘ublk impun ance——

Talks held with Dr, Graham o . . 3122-23
Correction of Answer to Supplementaries 10 Surred Quesmm No. ::9 . . 312224
Rice Milling Industry (Regulation) Bill—Introduced s i S 3124
Railway Budget—General Discussion . ’ ; . . . 3124—3209
Demands for Supplemenun Grants (Rlaluys), 195:.!-58 . : : . . 3209—40
Daily Digest . . . . . . . 3241—46

No, 17—Tuesday, 4th March, 1958.
Oral Answers 10 Questions—

Starred Questions Nos. 656 to 660 and 662 1o 669 . . . . 324778
Written Answers to Questions—

Starred Questions Nos. 661 and 670 to 703 . . . . 3278—97

Unstarred Questions Nos. 821 to 893 : . . 3208-—3336
Point of Information . : . . ; . . . . . 3336
Papers laid on the Table ; . " . . . . : ; . 313637
Election to Committee . . . . . . 3337-38
Demands for Supplementary Gnms—-llnlway:. 1957—58 . . . . . 3338—93
Demands for Grants—Railways, 1958-59 . . . . . . . 3393—3504
Daily Digest 2 . : : . = . . 350§—10

No. 18—Friday, 7th March, 1958.
Oml Answers to Questions—

Starred Questions Nos. 708, 707 10 709 -nz. 7:4 718, 7:7. 718, 721. ?33- 725,
72810 731, 734 10 738 . . 3511—47



-rh-.l

Written Answers to Questions—
Starred Questions Nos, 704, 706, 710, m. -m. -ns, 7:9, 7:0. 73:. Ta4s 7:6.
727: 732,733, 73910 753 . v A47—82
Unstarred Questions Nos, Bg4 to 998 . . e e . . . 38633622
Appropriation (Railways) Bill, :958—!ntr0dncrd . . . . N " 3623
Demands for Grants—Railways . 5 . . . . . 323—87
Bills Introduced—
(1) The Code of Criminal Procedure (Amdmm) Bll'[ 1953 (Amendmmt of
sections 342 and $62) by Shri Raghubir Sahai 3687
(2) The Code of Civil Procedure (Ammdmr) nm. 1953 (()mhaiun of uctmu
87-B) by Shri M. L. Dwivedi . 3687-88
(3) ’I;l-}mlzr :hfl:::.l::?mt of L:ghr Rulways (Ttkmg over by the Sutc) Bl!l lgsl,lry ek
(4) The Salaries and Allowﬂnces of Membeu of Parhtmem (Amendmem) Bill, lgsl
(Amendment of section 6) by Shri N. Keshava . 3747-48
Indian Penal Code (Ameadmem) Bill Insertion of New Section 124-3)—

Motion to Consider . . . . + 36883701
Indian Penal Code (Amendment) Bill (Am:ndm:nt uf section 304~A}—-

Motion to consider . . . . 370110
Indian Arms (Amendment) ihll (Amcndmem of Sccmm 4).-

Motion to consider—Negatived . . s . : . 3711==32
Code of Criminal Procedure \Amendment) Blll (Ammdmmt of sections s61-A and

S17)—

Motien to consider—Negatived . . . . 373342
Indian Penal Code (Amendment) Bill (Ommwn of section 45;7)—-

Motion to consider . i . : : . . . . 3743—46
Duaily Digest . . . . . . . . . < 374954

Nv. 19—Saturday, 8th lelam": 1918
Oral Answers 10 Questivns—
Starred Questions Nous. 754 1o 7<7 759, 761 10 764. 766. 7 6':. 77! 7724 'm o 776,
778 to 743 and 7867—388 - 3755—91
Written Answers to Questions—

Starred Questions Nos. 758, 760. 765. 768 Lo 770, 773. 777. 784 and 78¢ . . 3791—96

Unstarred Questions Nos. 999 to 1065 . . . . . . . 3796—3836
Papers laid on the Table . . . . . 3¥37-34
Calling Attention to Matter of l:rgmt Puhlu: Impmuum—

Raid by Pakistani nationals . . . . . . . . o IRAge—yl
Business of the House . . . . ; , . . . 3841
Appropriation (Ralways) Bu}-—Pas‘ir:d ) . i . . : : . 3842
Demuands for Grants vn Account . . . . . . . . 384289
Demands for Grants—Railwayy—

Demsnd No. 1 . . . . . . . . 3869—1%

Demands Nos, 2 1018 aml 20 , " : . : " : . 39134002
Daily Digest : . . . . . ) . . . . . 4003—08

No. 20—Monday, 10th March, 1958.
Oral Answers 1o Questions—
Starred Qummm Nos. 790 to 793 795. 797. &:l 2&03, 804 806 Im to E!guu
815 - © 4009—4$
Short Notice Questwn No. 4 . . . . . . . . v 404647

Written Answers 10 Questions—
Snmd thwm Nos. 739. 794. 796, 798 10 800, m so,, 8o7 10 ;o,, 3,4, ,,.
4047—66
Unltm'ed Qumiom No: 1066 to 1083 and :aas o 1:36 . . « 40664102



CoLuMNS

Papers laid on the Tible . . . . . . 4102

Appropriation (Vote on Account) Btll—lntrodueed E : : : . 4102-03

Demands for Grants—Railways . q . . . . . : . 4luI—S4

Control of Shipping (Conunulnoe) Bill—

Motion to Consider . . . . . . . . . 4154—K8
Clauses 2 and 1 . . . . . . . . 4182-83
Motion to Pass . : . . . 4183

Indisn Post Office (Amtndmcul JBill as l’lmd by Rmn Snblu—

Motion to consider (as pamd by Rl;y: !ubiu) . . . 414B—423R
Clauses 110 4 . . . . 4218
Motion to Pass . . . . . . . . . 4238

Business Advisory Committee—

Twenticth Report . . . . . . . 428

Daily Digest . . . 4:.39—; 1

N. B.—The sign  above a name of ¥ Member on Questions, which were orally 2nswered,

indicates that the Question was actually asked on the floor of the House by that Member.



LOK SABHA DEBATE

3¢

LOK SABHA
Tuesday, 4th March, 1058

a——

The Lok Sabha met at Eleven of the
Clock

[Mzr. Seeaxen in the Chair]

ORAL ANSWERS TO QUESTIONS
Indo-Pakistan Film Trade

4}.
«g36. [ Shri B. C. Majhi:
" \ Shri M. L. Dwiveai:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of fllms exported to
and 1mported from Pakistan since the
Indo-Pakistan Trade Agreement of
1955;

(b) whether Pakistan has imported
all her quota of Indian fllms for ex-
hibition; and

(c) if not, the steps taken to ensure
that the terms of Agreement for the
export and import of films between
the two countries are fully implement-
ed?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) In pursuance of the 1855 Agree-
ment 17 films have been exported to
East Pakistan and 2 to West Pakistan;

348

that the import of all the Indian films
into Pakistan in terms of the 1835
Agreement had not yet taken place,

Shri R. C. Majhi: May I know the
total amount spent 1n importing films
from Pakistan?

Shri Satish Chandra: The cost of
the feature films imported into India
from Pakistan was Rs 1,95,105. I have
not got the figures for the exports.

But as I said, 19 films had been ex-
ported The cost 1s not with me.

st o wro fy@ft . wey wPg A
u faar & e it aifisears & e
fergeam & ar s fggeamay oY fooest
qrfeer o at & T argar g fe
u% aAE & gafes 9w ffaw &
e w g # foed arfeeana
@ aamar ar s afz g @ afeam
¥ 39 e & el feed W oY ?

ot wtwwer o tedy ¥ Rl
¥ a1¢ #7 4 7T § o Ty ek
3wt € | i I qgR ¥ g
A AT wTEd § A ag OF W

HEA g AT §

ot wgme fey o A A SR
o fs wemfrens & frgent feedl
# agw ey A § o wgy fees W
fawra &Y oI sarT ofiefaes ) Sa%
frter s mum T @] ?

The Minister of Commerce (Shri
Eanungo): This refers to Afghanis-
tan.

Mz, Speaker; The question relates
te Pakistan.
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Saxdar Igbal Singh: May I know the
number of fitms at present lying with
the ¢ustoms department of Pakistan?

Shri Satish Chandra: No film to my
knowledge s lying with the customs
department of Pakistan, As I gaid, 17
films have been sent to East Pakistan
and only two to West Pakistan in
terms of the 1955 agreement.

ot wer wir : ofear & @)
fiot gaTt qw & wrdt § T s
AT G & o fined agh o ot § wav
& ufus o soft ¥y W e e g ?

ot whwey : wR o STEER
et g § 1| TRy & ofas oy
¢ fw ot feedt aftwedt ofeers & wrelt
§ W agt & oY oweft § S 9y s
! oy o & i Y F ST TR
WL 4 9% W) gifag s dasda o
g W frel awada o ot wnfigd

Shri Thirumala Rao: May I know
whether for the films imported from
Pakistan we pay in Indmn rupees or
in Pakistani rupees?

Shri Satish Chandra: As I said the
balance of payment in the two is mil;
the imports and exports nearly equa-
lise each other.

Shri Thirumala Rao; Can we pay
in our rupees and collect from them
mn their rupees?

Mr, Speaker: The hon. Member feels
that the two rupees are not of the
same value,

Shri Satish Chandrat When we pur-
chase Pakistani films, we pay in Pak-
istani rupees. When they pay in
Indin, they pay in Indian rupees.

Shri Biren Roy: May I ask one
question, Sir? .

Mr, Speaker: No, Sir; I am sorry. I
have allowed 8 supplementaries on
this small question. After all, it is Ras.
1 lakh. What is that amount? Next

Auestion.

¢ MARCH 1568 . . - Oral Answere 3159

Cement

+
8. C. Bamania:
Bhakt Darshan:
Bubedh Hansda:
Ram Krishan: i

Will the Minister of Cemameree and
Industry be pleased to state:

(a) the quantity of cement imported
during 1957-58 so far and the coun-
tries from which imported;

(b) the price paid therefor;

(c) the quantity of indigenous
cement produced during the same
period;

(d) the pooled price that prevailed
during the period; and

(e) the date when indigenous pro-
duction will be sufficient for meeting
the entire demand of the country ut
the present rate of expansion of pro-
duction capacity?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(2) 247,928 tons upto 31st January
1858; the imports being from Pakistan,
Yugoslavia, Rumama., USS.R., Japan
and North Viet-Nam;

(b) Rs. 271-07 lakhs;
(c) 48,17,751 tons;

(d) Rs. 102-50 per ton from 1st
April 1857 to 15th May 1857 and
Rs. 117'50 per ton from 16th May,
1957 onwards.

(e) If all schemes licensed for imple-
mentation by 1960-81 were to materi-
alise according to original estimates,
the internal demand could be covered.
Owing, however, to foreign exchange
difficulties, some of the schemes may
not materialise, and it fs therefore,
difficult to say whén exactly self-
sufficiency will be achieved. But the
position will be considerably eased as
the production increases.

Bhrli 8. C. Samanta: May I know
the number of tompanies that 2Imve
appled dufing the Second Five Yead
Plan for perntission 10 start indigencuw
factories, especially in Ssuveshisat -

"

657,

EEEE



mnhctonuin wu Nwﬂm’e
are 29 factories. If all the schemes
that_have been ‘approved of mate-
rialise, ‘the total number of factories
in 1960-61 will be 55,

Bhri 8. C. Samanta: May 1 know
whether any attempt in any other
part of India has been made to manu-
fucture pozzolone, which is a semi-
substitute for cement?

Shri Satish Chandra: The schemes
had been under the consideration of
the development wing and some ques-
tions relating to that matter have
been answered by my colleague, the
Industries Minister.

ofy wwx wsiw ;i 7y aamar aar
s gar¥ 3w F Az w1 FeTw T A
wawsamy & faq a9y o8 & &
o wrgat g o s 1§ go o A
& fagwa & 39 ¥ sfray =Y ger
fear mar § W |1 WA ATAT & A
sfsameai dar 17 A wewrrear o § ?

off aftmeex . SigwE S ad
£ 1 frgd al & aga wiv 97 1 =W
# 6T T § AT A L8UL H 9.¥
fafqaa <7 *Y i oF A7 (eye &
20.€ 1T ET teye 7 13 . v fufagw
29 gy 7€, WX FW 9 A€ & Q1A
&%, dfew o g & ot vaiwrfies
¥ e 3 fod R S aga A
THTE TG & T &1 o fawur aar
&1 TN TUE F §F TR €T G
weely & 1

Shri Tyagi: Whereas the pool price
of cement was fixed on the assump-
tion that quite a large quantity of
cement will come from foreign coun-
Atries which would cost higher and
singe that quantity could mot come,
may I know if the Ministry has taken
. any sanction of Parliament for warn-

:‘nmthehmumduu-

margin is not very
course, there has been a ahort-fall of
about 2 lakhs tons in imports. But
the prices had been fixed enrlier on
that basis.

Mr. Speaker: The hon. Member
wants to know under what authority
the excess was charged.

Shri Satish Chandra: The State
Trading Corporation is a limited com-
pany. The prices that were fixed
were applicable to indigenous cement
only. As far as the sale of foreign
cement was concerned, it was import-
ed and it is being subsidised by the
State Trading Corporation.

Shri Damani: May I knlw whether
the production of cement in recent
months is going down and, if so, what
are the reasons for the reduction?

The Minister of Commerce (Shri
Kanungo): It is not going down.

Shri Damani: May I know whether
there are complaints from the factories
that the deliveries are very irregular?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): I do not
know what deliveries are irregular,

Mr. Speaker: The deliveries at the
other end,—about the lmrge stocks.

Shri Morarji Desal: They were sel-
ling away, for less than seven days’
stock was remaining with them. If a
little large stock has been there, it is
not much and if complaints are there,
they are not well-founded.

Shrimati Tarkeshwar! Binha: The
hon. Minister replied that there _has
been no shortfall in the consumption.
May I know what was the estimatsd
target of 1057-58, and what has been
the actual production of cement, apd
what is the shortfall therein? .
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Shri Kanumge: There is no short-
fall in the anticipated target of 6 mil-
Jion tons for which licences had been

Shri V. P. Nayar: The hon. Deputy
Minister said that by 1960-61, India
may produce her requirements of
cement in full on account of certain
licences having been issued recently.
I want to know what percentage of
lcence was utilised for installing for
further capacity or, if new factories
have been given licences, such as the
ACC group of companies, what is their
present control over the cement in-
dustry?

Mr. Speaker: How does it arise?

Shri V. P. Nayar: Out of the answer
given.

Shri Morarjl Desai: Notice may be
ven.

Shri Mahanty: May I know what is
the percentage of the increase on
cement price in comparison to the
year 1956, #nd whether there is going
to be any appreciable fall in the
cement price in view of the increased
production and restricted imporis?

Shri Satish Chandra: The only
increase that has taken place during
the period is Rs. 15 per ton which was
due to the additional excise duty im-
posed on cement.

Second Five Year Plan

+
(Shri Gajendra Prasad Sinha:
Shri Goray:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri D. C. Sharma:
*658. { Shri Shobha Ram:
Shri B. 8. Murthy:
Shri §. M. Banerjee:
Shri Prabhat Kar:
Shri Muhammed Elas:
_8hri Sarju Pandey:

Will the Minister of Planning be
pleased to lay a statement showing:

(a) the size of the Second Five Year
Plan as finally adopted;

4§ MARCE 108
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(b) the changes made in S&nanciul
target since the Plan was first pub-

(c) the major projects that have
been dropped as a result of the re-
phasing of the Plan;

(d) the amount that has alreadv
been spent thereon; and

(e) the part of investment on these
projects that will go waste due to
their abandonment?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
to (e). The Plenning Commission is
engaged in pruparing a comprehensive
Memorandum on appraisal and pros-
pects of the Second Five Year Plan
which 15 expected to be presented to
Parliament during the current session.
On tae tasis of available data attempt
will be made in the Memorandum to
provide information, amongst others,
cn the items mentioned in the ques-
t.on

Shrl Gajendra Prasad Sinha: Yester-
day, thc Finance Minister, in reply to
a questiun, gave details of the core of
the Plan. May I know what are the
projects outside the core of the Plan
for which foreign exchange is avail-
able, or efforts are being made to get
foreign exchangc?

Shri L. N. Mishra: It is difficult to
give the names of the projects.

Mr. SBpeaker: All the projects of the
Five Year Plan? Shrimati Tarkesh-
wari Sinha.

Shrimati Tarkeshwarl BSinha: A
panel of economists sought to revise
the Second Five Year Plan and give
recommendations us to what will be
the actual targets. May I know what
are the main recommendations of the
panel of economists and what conclu-
slons they have arrived at? I want
to know whether they have said that
the production is going to be increased
or whether the original target or the
original resources or the original esti-
mates of the Plan will be maintained



mommm

The Minister of Labour and Em-
ployment and Planning (Shil Nands):
The broad conclusion was that, wath
the resources, which may become
available, we should mamtain the
existing target of outlay and not
change 1t, in financial terms That
was endorsed by them, the panel of
economists

Shri Hem Barua: In view of the
panel of economists remainng silent
on whether the investment plan ex-
ceeded the estimated resources, may I
know if the Government are going to
enlighten this House on this particu-
lar pownt?

Shri Nanda. No, 8ir We are gowng
to submit to the House a memoran-
dum which will set out all the facts
that can be presented with regard to
all these aspects

Shri Heda: In view of the interesi
in the implementation of the Second
Five Year Plan, may 1 know whether
this memorandum that 1s proposed to
be prepared now would be prepared
periodically and laid on the Table of
the House?

Shri Nanda* In the course of this
month, 1t 1s hoped that it will be
ready, and will be laid on the Table
of the House

Shrl Ramanathan Chettiar In view
of the answer given 1n reply to a sup-
plementary quesfion yesterday by the
Deputy Mimister of Finance, stating
that Rs 967 crores will be the foreign
exchange component for the rest of
the plan period and in view of the
fact that the Deputy Minister of Plan-
ning answered—

Mr. Speaker: All that 13 taken note
of by them What does the hon
Member want?

Shri Ramanathan Chetliar: I want
fo know how the variation of Rs 267
craores arises

Shrl Nanda: These are two different
figures The figure given by us was
what was needed now for the purpose
of implementation

4 MARCH 1038

Ural Answers 3156
Internal Kesources of Second Five
Year Plan
L

880, J Shri S. M. Banerjee:
* 7 Bhrimati Tarkeshwari Sinha:
Wil the Minister of Planning be
pieased to state whether any assess-
ment has been made regardmg the in-
ternal resources for ihe Second Five
Year Plan for 1858-58 and, if so, lay
a statement showing

{a) the amount to be raised by each
State and the Ce¢ntre in 1858-58,

(b) how does 1t compare with the
cxpectations of the Planning Commus-
sion, and

(c) whether 1t 15 a fact that the
States have been lagging much behind

the target in rasing their internal re-
sources”

Thé Parliamentary Secretary to the
Muister of Labour and Employment
and Planning (Shri L N Mishra): (a)
and (b) State Governments are ex-
pu.cted to find alout Rs 181 crores for
financing their plans during ]1958-59
This estimate fnlls short by about
Rs T crores of the amount mtially
calculated by the Planming Commus-
sion for finanung of State plans dur-
ing 1058-58 A statement indicating
the total resources to be found by each
State m accordence with the recent
discussions with the Planning Com-
mission 15 laid on the Table of the

House [See Appendix IV, annexure
No 17)]

Estimates of resources for the Cent-
1al Government have already been
resented 1n the budget statement for
1958-59 which was laid before Parlia-
ment by the Prime Mmister on the
"8th February 1958

(c) It 1s proposed to review the pro-
gress made by States m rasing re-
sources m a Memorardum on the ap-
praisal and prospects of the Second
Five Year Plan which 15 under pre-
paration and 1s to be presented to
Parliament during the current session.
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Shri 8. M, Banerjee: May I know
what steps are beung taken to mobilise
the depreciation and reserves of the
variou: companies which was an-
nounced last year?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
I do nct think ‘t has anything to do
with this questiosn.

Shrimatli Tarkeshwari Sinha: May
I knov whether the Government can
give us any idea of what was the
expected return from small savings
raised by the Centre and the States
and vhat has been the actual returns
on small savings?

The Deputy Minister of Planning
(8hri S. N. Mishra): That figure
upto the month of January has been
mentioned in the speech of the Fin-
ance Minister on the budget, but the
normal expectation is that there
should be, on small savings a collec-
tion of the order of Rs. 100 crores a
year,

Shrimati Tarkeshwari Sinha: Whar
has been the sh~rtfull?

Mr. Speaker: The hon. Member will
kindiy refer to the budget.

Shri 5. M. Banerjce: May I xnow
what 1o0sitive r‘eps have been taken
‘v save leakage of income-tax ard 1n
recovering the income-tax arrears?

Shri Nanda: That does not nrces-
sarily arise out of this, but I can say
certain efforts are being continuously
made in that dicectien.

Shrimatl Tarkeshwarl Sinha: Can
the Government give us an idea cf the
target if anv target has been fixed for

raising the resourcesi by additional
taxation?
Mr. Speaker: Thore is no more

taxation for the year

Shrimati Tarkeshwari Sinha: I refer
to the targel afler the report of the
Taxaticrn Enquiry Committee.  May
we have an idea of the target being
fixed?

Mr. Speaker: The hon. Member will

try te avoid merely repeating the
acaderic questions on the floor of the
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House, It iz enough tor the Wop-
bers getting facts. This yeilr, ttars is.
no mo:c taxation.

Shrimati Tarkeshwarl Shhhx: 1'am'
asking about the tarpet.

Mr. Speaker: Thare is no target. 'Of
course, let it not be understood that
I um answering for ihe hon. Mimsters
hetre. Wha. I want to say is, genera
discussion on pelicy should be avoided
during the Qu=siion Hour, such us a
big statement about the second Plan,
details, and all that. For instance, in
how wany States the amount has been
allottcd and so on—such quewtions
ate arked—and each hon. Mhiaber
coming from the States takes it up.
Thesr is no taxation this year. 'The
hon. Member aiks how many retom-
mendations they are going to imp¥é-

ment for all the years toleth!r %
that .elevant here? B

Shrimati Tarkeshwari Sinha: He-
cause the plan of the States is being
finalised by the Planning Commission.
The State have given an idea of the
resources they are going to raise
during the next five years, We want
to know what is the target fixed for
the States in the matter of small
savings and other things. It is very
relevant.

Mr. Speaker: I will certainly give
her an opportunity to speak on the
general budget.

Shrimati Tarkeshwarl Sinha: That
is true, But the question relates to
the Plan being finalised. The differ-
ent plans of the States are being
finalised by the Planning Commis-
sion. The whole structure of the
Second Five Year Plan of the States
is before the Planning Commission. I
think we have every right to know
what are the States expecting and
what are the resources they have at
their disposal. I cannot understand
how it is not relevant here.

Shri Punnoose: Is there any prin-
elple governing the amount that has
to be found by the State and the
amount allotted in the Plan by the
Planning Commissioh?
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[Shrimati Tarkeshwari Sinha:

Bhri D. C. Sharma:

Shri Panigrahi:

Shri Damani:

Shrl Mohamed Imam:

Shri B. S. Murthy:

Shri 8. M. Banerjee:

Shri Ajit Singh Sarhadi:

Shri Punnocose:

Shri Vasudevan Nair:

Shrli N. R. Munisamy:

“660. { Shri Siddananjappa:

Shri Ram Krishan:

Sardar Igbal Singh:

Shri Shobha Ram:

Shri Raghunath Singh:

Shri Kalika Singh:

Shri Vajpayee:

Shri Hem Raj:

Shri Daljit Singh:

Shri Harish Chandra
Mathur:

| Shri Sanganna:

‘Will the Minister of Planning be
pleased to state whether Planning
Commussion has discussed with all the
States the plan provisions and pro-
gramme for 1958-59 and, if so, lay a
statement showing:

(a) the total amount provided for
each State and how it compares with
the expenditure for previous two
Yyears;

(b) whether there has been any
Teduction in the outlay originally pro-
posed by the States;

(c) if so, the amount reduced from
‘the outlay of each State; and

(d) the principles governing the re-
oduction?

and Planning
(a) to (c). A statement is laid on the

Table of the House. [See Appendix
IV, annexure No. 18]

(d) Another statement is laid on the
Table of the House. [See Appendix
IV, annexure No. 18]

Shrimati Tarkeshwarl Sinha: From
the statement it appears that some of
the States which raised their resour-
ces below expectation have been given
more allotment by the Planning Com-
mission while, on the other hand, some
of the States, which raised more re-
sources, have been given less allot-
ment by the Planning Commission.
May I know what the underlying
reason or idea behind it is?

The Depuity Minister of Planning
(Shri 8. N. Mishra): I do not think
this is a fair presumption to make, If
the hon. Member has got any particu-
lar State in mind, we would invite a
question.

Shrimati Tarkeshwari Sinha: From
the statement is appears that Bihar,
Bombay and UP., which have raised
proportionately bigger mmounts have
got large cuts from the Planning
Commussion. May I know the reason
for that?

Shri 8. N. Mishra: In respect of the
States mentioned, I do not think
there has been such a large cut. If
you compare 1t with the original Plan
outlays that were submitted by the
State Governments, of course, the cut
would appear to be somewhat larger.
It 13 not on that basis however that
the Planning Commission, in consul-
tation with the States, determine the
figures. There are other considera-

tions.

Shri Panigrahi: May I know whe-
ther the targets agreed to by the
Planning Commission for different
States include the targets assigned for
each State to be raised from their
internal resources?
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Shri B. S. Murthy: This is the third
year of the Second Plan, and we
from the statement that there is a
reduction of Rs. 118:07 crores in the
provisions agreed to by the Planning
Commission. 80, may I know whether
the production will not undergo dimi-
nution as far as targets are concerned?
If so, what steps are taken to see that
the reduction will not result in actuals
falling short of targets?

Shri Nanda: In the choice of
schemes, in accepting or rejecting
certain proposals from the States, the
consideration in the forefront is that
schemes which are expected to yield
production should be preferred. That
is, more-productive schemes have
greater chances of acceptance, and
they are accepted.

Mr. Speaker: I will not allow any
more supplementaries. If I allow
supplementaries to each member,
there will be 500 supplementaries.

Supply or Iron Ore to Japan

+
rShri Heda:
Shri Jagannatha Rao:
Shri Bishwanath Roy:
Shri Vajpayee:

Shri Raghunath Singh:
*662, J Shri Assar:
Shri Ram Krishan:
Shri Surendranath Dwivedy.
Shri T. Subramanyam:
Shrimati Tarkeshwarl Sinha:
_Shri P. K. Deo:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
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No. 883 on the 2%h November, 1087
and state:

(a) whether the Japanese Mazin
Team on the long term supplies of
Indian ore and finalising a programme
for developing Indian ports and Rail-
way fecilities, have since visited India
and finglised their discussions;

(b) it so, the nature thereof; and

{c) the present stage of the project-
ed programme?

The Minister of Commerce (Shri
EKanungo): (a) and (c). A team of
Japanese Experts has wvisited the
Indian Ports and the mining areas
feeding them and has submitted its
report which is presently under consi-
deration.

(b) Negotiations are in progress with
the Japanese for joint development of
one or two projects with Financial
assistance from the U.S. Presidents
Asian Economic Development Fund.

Shri Heda: May I know the targets,
if any, for export of iron ore to
Japan?

Shri Eannungo: It is not a question
of targets; it is a question of export
of ores, We are working on the basis
that we will be able to export 7 mil-
lion tons ultimately.

Shri Heda: May I know by what
time we will be able to get an idea of
the recommendations that the Japa-
nese team made about the improve-
ment of minor and medium-size
ports?

Shri Kanungo: They will not go into
all the ports in India. They will only
recommend the development of such
ports and mines which will augment
the supply of ore to Japan. They
have considered only three ports:
Paradip, Rourkela-Vizag and another
port.

Shri T. Subramanyam: Is it a fact
that the Japanese team toured some
areas of Mysore State and recomended
the improvement of Karwar as & har-
bour to incresse iron ore exports to
Japan?
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Shri Kanungo: It is not the Japan-—
ese team which is considering 'that
question. The State Trading Corpora-

tiorn has been considering improve-
ments in Karwar.

Shri Thirumala Rao: In view of the
fact that a summary of the report has
already appeared in the press, will
Government consider the desirability
of placing the report on the Table of
the House?

Shri Eanunge: One Madras paper
published a report, which is supposed
to be a summary of the report. But
it 15 not entirely correct. Apart from
it, negotiations are going on. If any
question is asked about any particular
matter regarding railway facilities ete,,
it will be answered.

Shri Bishwanath Roy: May I know
the percentage of increase in the pro-
duction of iron ore according to sug-
gestions made by that team?

Shri Eanungo: Their suggestions
are under consideration; the results
will follow.

Shri Basappa: Has the Japanese
team made any proposal for a railway
line from Hubl to Karwar?

Shri Kanunge: The railway lines
will be laid by the Indian Government
and not by the Japanese team.

Shrimati Tarkeshwarl Sinha: Apart
from the US. President's Asian Eco-
nomic Development Fund contribution,
what will be the Japanese contribu-
tion to the whole scheme 1n the
shape of technical know-how and in
the shape of Japanese loan?

“Shrl Kanungo: We are discussing
the details. The discussion will start
almost today, and we are not yet in a
position to know what the offer of the
Japanese will be.

Shri Tangamani: May I know whe-
ther there is any truth in the press re-
port that apeared that the Japanese-
team has got a plan, which they discus-
sed with the Madras port authorities,.
for the development of the Madras
harbour for the export of iron ore?
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Shri Kanungo: That is what I said.
“We are negotiating the augmentation
of transport facilities. It will depmd

-mining area will supply the augment-
.ed supplies.

Watermans Pens and Inks

%gg3. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Watermans pens and
inks are now made in India;

(b) if so, by which company;

(c) the foreign exchange involved
in importing raw material since the
inception of the factory; and

(d) the nature and extent of foreign
participation in capital, if any?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) Yes, Sir.

(b) M/s. Rightaids (Orient) Ltd,

“Bangualore.
(c) Nibs Rs. 2,50,000/-) Since
Other Novem-
of pen . Rs. 3,02,500/- ( ber,
19%6.

Raw mate-
rials for ink Re. 1,800/~ Since
1954 _

Ra. 5,54,300/-
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(d) Thers is no foreign capital 4n
the concern.

Shri V. P. Nayar: May I know whe-
ther this company has a managing
agency and if so, the name?

Shri Batish Chandra: It has & manag-
ing director.

Mr. Speaker: Is there &
agent?

Shri Satish Chandra: It is managed
by a managing director. It has no
managing agent. It is a small private
limited company with a capital’ of
about Rs. 500,000.

managing

Shri Joachim Alva: We have good
Indian-brand fountain pens and also
inks. Now we have also chocolates
and other materials. How is it that
the Government has permitted foreign
brands to be started in India though
it may be under an ostensible name
of an Indian concern?

Shri Satish Chandra: This company
has a manufacturing programme for
high quality fountain pens; this is a
question relating fountain pens; not
chocolates.

Shri V. P. Nayar: May I know whe-
ther it is a fact that this firm is a
subsidiary ~f the irm by name T. T.
Krishnamachari & Co.?

Mr. Speaker: How does that arise
here? Order, order. Next question.
Hon. Members are very anxious to
have some name or other here.

Shri V. P. Nayar: I am not mention-
ing any name. I am mentioning only
the name of a firm?

Mr, Speaker: What does it matter
whether it is X or Y. Lawyers do not
give up their profession. How can
businessmen give up their profession
merely because they become Members
of Parliament. Next question.
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Expert Advisory Council
+ -
.

by Shri Ram Krishan:
Shri N. R. Munisamy:

Will the Minister of Comamerce and
Andustry be pleased to state:

,a) what are the suggestions made
by the Export Adsisory Council which
met on the 9th , 1858; and

(b) the measures taken by Govern-
‘ment to implement them?

The Minister of Commerce (Shri
Kanungo): (a) Two statement show-
ing:

(i) a summary of the more im-
portant suggestions made at
the meeting of the Council;
and

(ii) a list of suggestions received

from the members for consi-

- deration of the Council, are

laid on the Table of the

House [See Appendix IV, an-
nexure No. 19].

(b) All the suggestions received
from the members and those made
during-the discussions at the meeting
are receiwving consideration, where
necessary, in consultation with the
Ministries concerned, and will be taken
into account in formulating the ex-
port policy.

Shri Heda: Suggestion No. 18 refers
to the creation of a common market
in Asia, May I know whether this
good suggestion has been taken up and
if so, what progress has been made?

Shrl Eanmungo: That is one of the
suggestions. I think it is a very wide
suggestion.

Mr. Speaker: We receive as many
as 8000 or 9000 questions per session.
The question is, what are the sugges-
tions made by the Export Advisory
Committee. In all such cases, even if
they are admitted inadvertently, the
hon. Minister may say, I have placed
a copy in the Library, Hon. Members
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may study it and then make pointed
reference. If there are 60 items, what
is the meaning of raising a question
about the I8th and asking, what s
the explanation? Can we spend the
whole time on this?

Shri Eanungo: Thank you very
much, Sir,

Mr. Bpeaker: The suggestions of the
Export Advisory Committee cannot be
discussed on the floor of the House in
the Question hour.

Shri Punnoose: We have to bring to
the notice of the hon. Minister several
important matters.

Mr., Speaker: ] am aware that hon.
Members do always refer to important
matters. Too many important matters
cannot be allowed on the same ques-
tion.

The Minister of Commerce and In-
dustry (Shri Morarji Desal): Hon.
Members’ suggestions will always be
welcome if they send me those sug-
gestions.

Mr. Speaker: What I am saying is,
whenever there is a report of & con-
ference or proceedings—there are so
many—a copy may be placed in the
Library and hon. Members might ad-
dress themselves to one question at a
time,

Shri Tangamani: One of the sugges-
tions, I find, is, that oilseeds and vege-
table oils are good earners of foreign
exchange. May I know, in view of the
various representations made by oil
seeds and vegetable oil merchants of
the south, whether the gquestion of
free export of oil and ocilseeds will be
considered?

Shri Morarji Desai: The question
has been considered. There is no
scope for export at present.

Shri Hem Barua: In view of the fact
that shipping freight paid by Indian
as compared to the freight paid by
other countries is higher, may I know
what positive step Government have
8o far taken to bring it on a part
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Shri Kanungo: We discuss the mat-
tet off and on with the Liners Con-
ference. Of course, the ultimate solu-
tion would be to have mare ships.

th
Be
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lland and Ger-
many should be promoted. It has
been stated on several occassions in
this House that this export of yarn is
preventing the development of our
coir industry. May I know whether
the Government are aware of it?

Bhri Kanungo: The assumption of

Skri N. R. Munisamy: The hon. Min-
ister stated that Rs. 23 crores is the
foreign exchange with regard to hides
and skins, I find in item 36, because
of cancellation of the O.G.L. we are
not able to export tanned hides and
skins, What steps are proposed to be
taken for cancellation of the O.G.L.?

Shri Eanungo: The O.G.L. refers to
imports and not exports.

Shrimati Ila Palchoudhury: Since
tea faces competition abroad, what
steps do Government propose to take
to relieve the taxes on tea in India?

Mr. Speaker: It is a general discus-
sion of the Budget. 8o many articles
are imported and exported. There are
Import and Export Advisory Commit-
tees. In view of the Budget discus-
sion, hon. Members will reserve all
these questions to that occasion.

Shri Heda: The Export Promotion
Committee had been recommending
the allowing of drawbacks on cesses,
excises, sales tax and local taxes, ete.
May I know if the Government have
taken any consolidated step in  this
regard?

Shrl Kanungo: We have permitted
certain drawbacks in the case of cer-
items. If a specific Question is
I will give the information I have
got all the details here.

SRE
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Bhri V. . Nayar: The hon. Minister
said that tl-ere is no scope for the ex-
port of groundnut oil. May I know
whether it is not a fact that India,
being the largest producer of ground-
nut oil, has considerable scope for the
export of groundnut oil especially to
Europe?

Shri Morarji Desal: When I said
that there was no , I meant that
we have not got cient oil export
Just now,

Shri V. P. Nayar: How do we know
what the....

Shri Morarji Desai: When I said that
than the hon. Member because I have
the figures. The figures of consump-
tion are there. This country is also
the greatest consumer of this oil. We
cannot do it at the cost of the poor
people. The hon. Member does mnot
consume this oil and therefore, he is
not interested. The whole country
is interested. Therefore, I cannot help
this.

Shri V. P. Nayar: How can we know
what he meant?

Mr. Speaker: That 15 all that can be
said It 1s not sufficient for internal
consumption or 1t 1s barcly sufficient.
There is no surplus.

Shri N. R. Munisamy: My question
has been misunderstood. I only said,
m exporting tanned hides and skins,
the raw materials are not allowed to
be imported here from Pakistan under
the O.G.L. What steps are proposed
to be taken to canel the O.G.L.?

Mr. Speaker: To provide raw
materials, what steps are taken?

Shri Morarji Desai: Licences are
given for the import of raw materials
wherever they are necessary. We
consider that question. For that, 0.G.L.
is not necessary.

Censorship Certificates
*gg5. Shri Raghunath Bingh: Will

the Minister of Information and Broad-
casting be plessed to state:

() whether it is a fact that Gov-
ernment have announcéd that censor-
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ship ocertificates will be valid for ten
yeary instead of five, and

{b) if so, what is the reason for
taking such a step?

The Minigter of Information and
Proadcasting (Dr. Keskar): (a) Yes,
Sir

(b) The relevant rule of the Cine-
matograph (Censorship) Rules 1951
has been amended considering that a
sufficcent measure of umformty and
consistency m the standards of exami-
nation of films by the Central Board
of Film Censors has been attamned and
to avold unnecessary hardship to the
industry

Shri Raghunath Singh; Will the rule
apply to foreign films also?

Dr. Keskar: It applies to all films
that have been examined and given
a certificate

Second Five Year Plan

*666. Shri E. Madhusudan Rao: Wil
the Minister of Planning be pleased
to state

(a) the portion of the Second Five
Year Plan in 1its application to Andhra
Pradesh which can be considered to
have come within the descniption “core
of the plan”, and

(b) the details thereof?

The Parliamentary Secretary to the
Minister of Labour atd Employment
and Planning (Bhri L. N. Mishra): (a)
and (b) The following projects in
Andhra Pradesh under coal, railways
and port development fall within the
core of the plan

(1) Development of Singareni
collieries

(2) The Programme of the Rail-
ways under the Second Five
Year Plan of which the fol-
lowing works are situated
wholly or partly in Andhra

Pradesh includes—
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(a) doubling of Vinmanagaram-
Waltair, Waltair-Rajamun-

(c) conversion from metre-gauge
into broad-gauge of Bhima-
varam-gudivada and Bez-
wada-Guntur Bections

(3) Development programme of
the Vizakhapatnam port
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Shri T B. Vittal Bao Since SBinga-
rent Collieries are within the core of
the Plan, may I know what financial
assistance has been given for the deve-
lopment of these mines during the first
two years of the Plan period”

Shri L N. Mishra I shall require
notice I have not got the figure wath
me

Shri B. 8 Murthy: May I know the
total distance to be doubled from
Rajamundhry to Vizianagaram, the
money allotted and the money so far
spent?

Shri L. N. Mishra: For the exact
amount, I shall require notice I have
not got it

Bhri Heda: In view of the fact that
the consumption of power in Andhra
Pradesh, particularly in the Telengana
region 13 very low, may I know why
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of ths power projects in Andhra
Pradesh has nat been included in the
core of the Plan?

Shrl L. N. Mishra: Power projects
in Andhra Pradesh are included in the
core of the Plan,

The DPeputy Minister of Planning
(Shri 8. N, Mishra): I may add that
those power projects which are in an
advanced stage of construction, al-
though not included in the core of the
Plan, have been given core prionty.

Shri B. 8. Murthy: May I know
whether the Sileru power project has
been included in the core of the Plan?

Shri L. N. Mishra: Among the power
projects included are Machkund, Tun-
gabhadra and Ramagundam projects.

Shri T. B. Vittal Rao: May I know
the total amount that has been atlo-
cated for Singareni Collieries fir the
Plan period?

Shri L. N. Mishra: I shall require
r.otice. I have got no break-up here.

Mr, Speaker: Shri Madhusudan Rao.
(At this stage Shri Madhusudan Rao
fainted)

Mr. Speaker: The hon. Member is
not well, The House will now adjourn
for about 10 or 15 minutes.

The Lok Sabha then adjourned.

373
any

The Lok Sabha reassembled at Fifty-
Four Minutes Past Eleven of the Clock.

[Mgr. SpEARER in the Chair].

Mr. Speaker: Shri Madhusudan Rao
had toothache a few days ago. He
got his tooth removed two days ago,
and ever since that he has been run-
ning some temperature. He had also
some glight blood pressure. With all
that weakness, he had come here. He
is now all right.

Shri Raghunath Siagh: Thank God
that he is all right.

Mr. Speaker: We shall now proceed
1o the next question.

r
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*6¢7. Shri Radhs Raman: Wil the-
Minister of Commerce and Indusicy
be pleased to state: ~

(a) whether the Governmemt of
India have set up & nine-man Commit~
tee to enquire into the working of
Salt Industry and to recommend mea-
sures for its development;

(b) if so, the names of its members;

(c) the detailed terms of reference-
and the time by which It 1z expected
to commence its work; and

(d) the time by which it is expect-
ed to complete its work?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) to (d). A statement giving the
information required is laid on the
Table of the Sabha. The Committee
has commenced its work. [See Ap-
pendix IV, arexure No 20.]

Shri Radha Raman: May I know
whether any representation has been
received by Government from the salt
manufacturers that the existing system
of distribution of salt iz defective in
the sense that it favours the big salt
distributors as against the small dis-
tributors?

Shri Satish Chandra: There is no
such representation about distribution
of salt. There are representations
about other matters.

Shri Radha Raman: May I know
whether this committee, which the
Deputy Minister says, has commenced
its work, proposes to recerd evidence
from persons engaged in the manufac-
ture and distribution of salt, partl-
cularly the manufacturers of aalt
engaged in organising co-operative
societies and invite suggestions from
them?

Shyi Satish Chandra: That is so.
The commitiee will go round on tour
and visit important salt manufactur-
ing areas and take evidence from large



as well ay small preducers of mlt
There are .representatives of both on
the committee itself, and they will also
go into the question of encouraging
the co-operative socleties in salt manu-
facture.

Shrli Ramanathan Chettiar: May 1
know how long this committee will
take to finish its work,

Shri Satish Chandra: Six months’
time has been given to the committee.

8hri Khimji: May I know whether
the terms of reference of this com-
mltta:covermrkeﬁng of salt in

Shri Satish Chandra: T have laid a
statement on the Table of this House
in reply to this question, giving the
terms of reference of the committee,

8hri Thirumala Rao: Are consumers
also represented on this committee?

Shrl Satish Chandra: Consumers are
r[;preunted through a Member of this
ouse.

Shrl Tangamani: I find from the
statement that this committee consists
of ten members, which includes one
Member from this House and one
Member from the local Assembly. May
[ know on what basis the selection
of the members is made?

Shrl Satish Chamdra: The main
salt-producing areas aré Bombay,
Madras, Andhra Pradesh and Rajas-
than. A representative of the larger
manufacturers of salt was taken from
one area; a representative of the

4 MARCH 1988

Oral Annosrs 3276

Unectmomic InSustrial Units .

%688, Shri Marish Chandra Mathurs. ™
Will the Minister of Labour and Em-
ployment be pleased. to state:

(a) whether Government have taken-
stock of the umnecomonic industrial
units &nd the labour employed by
them; and

(b) what steps are being taken to
save labour from retenchment by the-
threatened closing down of these units.
particularly in the Textile Sector?

and Planning (Shri L. N. Mishra): (a)
Information is available regarding
Textile Mills which have closed down
completely or partially.

(b) Government have ordered inves-
tigation concerning a few mills under-
the Industries (Development and
Regulation) Act. The National Indus-
trial Development Corporation and the
Industrial Finance Corporation provide
loan finance to Industry. The work-
men affected by closures are also-
entitled to retrenchment compensation
under the Industrial Disputes Act.

Shri Harish Chandra Mathur: May 1
know whether, apart from the mills
which have closed down, Government
have taken stock of the uneconomic
units existing in the country and work-
ing under difficulty?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
That larger question is also before us,
and a working group in the Labour:
Ministry is at present engaged in
studying the whole of this® problem.
Information is being collected, and
some recommendations will follow
from that,

Shri Harish Chandra Mathur: Has
the Minister got any idea of the entire-
labour engaged in such enterprises?

Shri Nanda: Yes. For example, we-
have given the numbers who were
employed in these textile units which
are now closed, in the statement. In
the other units also, we know what the
numbers are. *
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Shri 8. M. Basarjos: Is the Minister

retrenchment till the final decision of
Government?

Shri Nanda: There is no question
about that because these mills are
closed. And there is provision for
-compensation on retrenchment
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12 hrs.

Some Hon. Members rose—

Mr Speaker: Question Hour is over.
It 1s true that we have lost 11 minutes,
I can allow one or two minutes more.
But what is the meaning of going on
for 11 minutes with questions. All the
answers will be printed.

WRITTEN ANSWERS TO QUESTIONS
Wage Map of India

Dr. Ram Subhag Singh:
.“l'{!;ﬂsmm:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose to
bring out a “Wage Map” of India giv-
ing information sbout fixation of
wages; and

(b) if so, hy what time the map will
be drawn up?
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The Parliamentary Secretary to the
Minister of Labour and Employment
?M(MLH.M): (2)

(Y

(b) It iz téo early to say when the
Map will be ready. The drawing up
of the Map depends on collection of
data through the Wage Census and
other Burveys which are scheduled to
begin soon.

Imported Consumer Goods

*670, Shri Wodeyar: Will the Min-
ister of Commerce and Industry be
pleased to refer to the reply given to
Btarred Question No. 24 on the I1th
November, 1957 and state:

{a) whether the position with regard
to the abnormal rise in prices of the
imported consumer goods has been re-
viewed;

(b) if so, the résult thereof;

(c¢) whether it is a fact that the
stockists of the imported consumer
goods are making huge profits on these
goods in view of the existing import
restrictiong thereon; and

(d) if the reply to part (c) be in the
affirmative, the steps proposed in the
matter?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Government
keeps the prices of imported consumer
goods under constant watch. Prices
of many of these articles are higher
than they were when a liberal import
policy was followed, but there has
been no sharp rise in recent months.

(¢) Margins of profit are no doubt
higher, on account of import restric-
tions,

(d) Such steps will be taken as
necessary only if prices of essential
consumer goods register an unreason-
able rise,

Pakistan! Fishermen in Indian Waters

*¢71. Shri Surendranath Dwivedy:
Will the Prime Minister be pleased to
state:

(a) whether the Government of
India have received any report from
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the Government of Orissa alleging
that Pakistani fishermen are catching
fish in Indian waters near Orissa
:::m thus violating international law;

(b) it so, the action taken in the
matter?

Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) The State Gov-
ernment have not sent any such report
to the Government of India. It is,
however, understood that a reference
to this was made by the Development
Minister, Government of Orissa at the
meeting of the Eastern Zonal Council
on 23rd January, 1958,

(b) Government are awaiting full
details from the Government of Orlssa
before taking any action.

Border Incident

72, J Pandit D. N, Tiwary:
. Dr. Ram Subhag Singh:

Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that Pakis-
tani armed police kidnapped one cons-
table and a civilian from Karim ganj
by crossing into the Indian territory
at Sylhet (East Pakistan) in the third
week of January; and

(b) whether the two kidnapped per-
sons have been recovered?

Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath All Khan): (a) and (b). Yes,
Bir. On the 12th January, 1858, four
Pakistani Military personnel trespas-
sed into Indian territory in the Karim-
ganj/Lata border of Assam and drag-
ged an Indian Constable and a civilian
into Pakistan. The civilian was
pinioned and severely assaulted by
Pakistani Military personnel but he
subsequently managed to escape. The
Constable is reported to have been
taken to the Pakistan border-post at
Sarapar and he has not so far been
released.
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The Government of Assam have

lodged a protest with the Government
of Rast Pakistan, The Government of
India have also directed the Indian
High Commission at Karachi to lodge
a protest with the Government of
Pakistan.

Small scale Industries

*g78. Shri Shobha Ram: Will the
Minister nf Commerce and Industry
be pleased to lay a statement showing
the names of cenires where the Pilot
Project Schemes of the State Bank of
India for advancing loans to Small
Bcale Industries, has been introduced

so far?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
A statement is laid on the Table of
House, [See Appendix IV, annexure
No. 22.]

Indian Nurses in Bahrein

- { Bﬂl:;_lI deen:f Nalr:

Will the Prime Minister be pleased
to state:

(a) whether Government have re-
cieved representations from Indian
nurses (both male and female) serv-
ing in the Bahrein Government Hospi-
tal, Bahrein Island, regarding their
grievances;

(b) if so, what are their grievances;
and

(c) the action taken thereon?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Kham): (a) yes.

(b) Ther grievances may be
broadly classified as hereunder:—

(1) that the Indian nurses are
not being allowed certain
passage and leave facilities
and are not being given the
monetary benefits for over-
time work to which they are
entitled according to their
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contract with the Government
of Bahrain;

° (2) that the non-Indian nurses
(particularly Lebanese) doing
the same kind of work are
given higher initial salaries
and are offered better service
conditions,

(c) Regardmmg (1)—

The Government of Baherin have
been made aware of the growing dis-
content amongst the Indian nurses on
this account and they have been re-
quested through diplomatic and other
Channels to ensure that all legitimate
concessions and amenities which are
due to the Indian nurses are made
available to them without any excep-
tion and reservation whatsoever.

Regarding (2)—

The Government of Bahrein are
conscious of the existence of the ano-
malies 1n the service conditions of the
Indian and non-Indian nurses. They
have agreed to do away with these
anomalies by bettering the service
conditions of the Indian nurses
through a revised contract. A fresh
draft agreement has accordingly been
prepared and is pending with the Gov-
ernment of Bahrein for their appro-
val. In the new draft agreement the
service conditions of the Indian nurses
have been brought almost on a par
with those of the non-Indian nurses.
Every endeavour is being made by us
to secure the approval of the Govern-
ment of Bahrein to the new agreement
form and to bring it into operation
without unreasonable delay.

Border Incident near Uri

egys J Shrl S. V. Ramaswami:
| Bhri E. M. Rso: .

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that on the
24th January, 1958, Pakistan armed
police violated the ceasefire line {n the
Uri Sector and carried away a State
Constable into Pakistan territory;
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(b) whether a protest has been
Jodged with the U.N. Observers;

(c) whether the matter has been
investigated into; and

(d) if so. the result thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):

(a) Yes, Sir.

(b) A complaint was lodged with
TU.N. Observers.

(c) and (d). The results of the UN.
Observer’s investigations are awaited.

Vigilance Staff in Ministry of
Rehabilitation

*676. Shri Vajpayee: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state the num-
ber of corruption cases detected by
the vigilance staff against the per-
sonnel of the Rehabilitation Depart-
ment in New Delhi and Delhi area
during the year 1956-577

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): 15 involving 17 Government
servants.

National Sample Survey

*§77. Shri H. N. Mukerjee: Will the
Prime Minister be plcased to state:

() the steps, if any, taken to shor-
ten the time interval between collec-
tion and publication of results by the
National Sample Survey; and

(b) whether 1t 1s a fact that draft
National Sample Survey reports are
sent to the relevant Mimstries for ap-
proval prior to publication?

The Prime Minister and Minister
of External Affairs and Finance
(8hri Jawaharlal Nehru): (a)
The steps taken so far to shorten the
time interval between collection and
publication of the National Sample
Survey data are (i) greater use of
the electronic equipment for tabula-
tion work; (ii) expeditious prepara-
tion of the reports on various sub-
jects covered in the different rounds
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of the National Sample Survey; (lii)
quicker arrangement for printing the
reports; and (iv) the tabulation of
the National Sample Survey data
being given priority over other items
of work

(b) The drafts of the National
Sample Survey Reports are forward-
ed to the Ministries/Departments
concerned for obtaining their com-
ments/views, If any, before clearance
15 given

Tungabhadra Project

*G78. Shri T. Subramanyam: Will
the Minister of Planning be pleased
to state®

(a) whether the zonal advisor Shri
S V Ramamurthy toured the Tunga-
bhadra Projcct Ayacut area, in Feb-
ruary, 1958; and

(b) whether a report has been re-
ceived from hum regarding the deve-
lopment of the Ayacut area?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra):
(a) Yes, Sir

{b) A report has been received and
15 under consideration.

Class IV Government
Quarters

Employees

*679, Shri Easwara Iyer: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No, 1432
on the 10th December, 1957 and state
the progress made towards providing
electric and water supply facilities in
the Class IV Government Employees
quarters at Panchkuin Road 1n New
Delhi?

The Minister of Works, Housing
and Bupply (Shri K. C. Reddy):
Instead of providing 44 additional
hydrants for common use as contem-
plated earlier, a fresh proposal is
under consideration to provide a
separate and exclusive water-tap for
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each quarter for improving the
amenity. The electrification of these
quarters will be carried out after the
existing roofs of the quarters are
relaid, proposals for which are under
consideration.

Onl;mlhchrhl
*680. Shrl Tangamani: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the number of cement factories
which will be set up in Madras State
during the Second Plan period;

(b) how many will be set up durinl.
1858, 1859, 1960 and 1961, vear-wise
and their location;

(c) whether the capacity of the
three existing units will be increased;
and

(d) what will be the total produc-
tion capacity of these factories in
Madras State at the end of the Plan?

The Deputy Minister of Commerce
and Industry (Shrli Satish Chandra):
(a) Licences have been issued for
setting up two new factories in
Madras State during the Second Plan
period.

(b) One factory is expected to be
set up this year at Thiruvattiyur and

the other at Ramanathapuram during
1960.

(c) Expansion of capacity of i{wo
existing units is contemplated,

(d) Total capacity of these factor-
ies estimated at the end of 2nd Plan
is 1,389,500 tons per annum,

Permanent Exhibition In Delhi

*681 J 8hri Panigrahi:
'1Ehrlnlmxrlshm:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have de-
cided to set up a permanent exhibi-
tion in Delhi near Purana Quila; and
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(b) it so, whether the permament
exhibition will be in the nature of an
agricultural or industrial one?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Industrial,

Indian Tea Delegation

Shri Hem Raj:
8. '{Shﬂ Padam Dev:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
974 on the 10th December, 1857 and
state:

(a) whether Government have re-
ceived the report of the Tea Delega-
tion to Afghanistan; and

(b) if so, whether a copy of the
same will be laid on the Table?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The Report
has been received very recently and
is under examination,

Cement Factory in Assam

683, J’ Shri Liladhar Kotoki:
1 Shri Basumatari:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what progress has been made
in setting up the first cement factory
in Assam; and

(b) it so, where it is proposed to
be located?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A scheme has been
approved for seiting up a cement
factory with an annual capacity of
132,000 tons at Umtynagar in the
Khasi and Jaintia Hills, The sanc-
tioned capacity will be established in
two stages each covering 66,000 tons.
Feor the first stage, the licensee has
acquired land and placed orders for



be proceeded with some time later.

Beadi Factories in Vidharbha
(Bombay)

*g84, Shri Balkrishna Wasnik: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that the beed: manufacturers of Vid-
harbha (Bombay) have started shift-
ing the factories from Vidharbha to
the neighbouring States due to in-
crease in the minimum wages in that
region and thus rendering unemploy-
ed a few thousand workers; and

(b) if so, the action Government
propose to take in order to save the
beedi workers from unemployment?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) The Government of Bombay is
the appropriate Government under
the Minimum Wages Act for fixing
minmmum wages for workers in beedi
industry. According to a report re-
ceived from that Government, no
beedi factory has shifted from
Vidharbha Region

(by It is proposed to convene very
shortly an inter-State Committee to
consider the question of removing
disparities in the rates of minimum
wages in beedi industry fixed by
certain State Governments, including
the Government of Bombay.

\9‘11- Industry in West Bengal

*g85. Shri Ghossl: Will the Minis-
ter of Commerce and Indusitry be
pleased to state:

(a) whether the West Bengal Gov-
ernment have submitted any plan

for the development of coir industry;
and

(b) if so, what is the amount grant-
ady
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The Deputly Minister of Commerce
and Industry (Shri Batish Chandra):
(a) Yes, Sir. The scheme submitted
by the Btmite Government included a
Model factory with a Research Sec-
tion. As the Coir Board itself pro-
pose to set up a Branch Research
Institute with a Model Factory at
Calcutta, the State Government have
been requested to revise the scheme,
which is awaited.

(b) Does not arise.

Border Incident in Jammu

*886. Shrimati Ila Palchoudhuri:
Will the Prime Minister be pleased to
state:

(a) whether it 1s a fact that Pakis-
tani civilians armed with spears ete.
infiltrated into Indian territory om
Friday, February 14, 1958, near the
village of Tokho Chakh near Jammu;

(b) if so, the details of the inci-
dent; and

(c) what effective steps have been

taken to prevent such infiltrations in
future?

The Deputy Minister of External

Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) On the 14th February 1058,
an Indian sepoy on leave was graz-
g his cattle near Takhu Chakh in
Indian territory. At about 1500
hours, some Pakistani civilians,
armed with lathis and spears, tres-
passed into Indian territory and
tried to drive away his cattle. He
raised an alarm and soon one of our
patrols reached the spot. One of the
Pakistani raiders was arrested but
the others escaped.

(c) Police pickets are established
along the border which is also regu-
ly patrolled,

Abolitien of District Boards

*667. Shri Kalika Singh: Will the

Minister of Planmning be pleased to
state:

(a) whether the Planning Commiy-
sion is in agreement with the view
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of the study team for Community
Development and National Extension
Service stated in Vol. I Part 1 sec-
tion 2 sub-Section 5 at page 8 of their
report relating to abolition of Dis-
trict Boards and formation of single
representative and vigorous demo-
cratic institution to take charge of
all aspects of development work in
the rural areas; and

(b) if so, the action taken in the
matter?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (S8hri L. N. Mishra):
(a) and (b). Copies of notes contain-

(i) the preliminary conclusions of
an informal meeting of the Planning
Commission which considered the
subject; and

(ii) the decision of the Standing
Commuttee of the N.D.C. taken on
the subject are placed on the Table
of the House. [See Appendix IV,
annexure No, 23.]

Hindustan Antibiotics (Private)
Limited
Shri Gajendra Prasad Sinha:
s {Bhrl D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the expansion pro-
gramme of the Hindustan Antibiotics
Private Ltd. has been completed; and

(b) if so, what is the present rated
production capacity of the Plant?

The Deputy Minister of Commerce
and Industry (Shrli Satish Chandra):
(a) The scheme is in progress.

(b) The present rated capacity is
25 million mega units of sterile peni-
cillin per annum.

Coconut Oil and Copra Prices

*§39. Shrli Heda: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) the reasons for rise in the
prices of coconut oil and copra in
recent months;
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(b) what were the highest prices
in the months of October; November,
and December, 1057; and

(c) its effect on soap and vapaspati
industries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Prices of coconut ofl and copra
have risen in this country due to
their rise in the main producing
areas in the world, ie., South-East
Asian countries.

(b) A statement giving the requir-
ed information is laid on the Table
of the House. [See Appendix IV,
annexure No. 24.]

(c) There has been no effect on
vanaspat: industry as very little
coconut o1l is used in it. Some
small scale soap manufacturers had,
however, complamned to Govern-
ment about the scarcity and conse-
quent rise in prices and Government
have liberalised the import policy to
some extent.

Manufacture of Cosmetics

*690. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Ponds Products like
Ponds Cream, face powder and other
cosmetics are now manufactured in
India;

(b) the total investment for which
permission has been granted to the
Licensee;

(c) the location of the factory and
the name of the company owning it;
and

(d) the total sales turn over of
Ponds Products during the year 1955,
1856 and 10577

The Deputy Minister of Commerce
and Industry (Bhrl Satish Chandra):
(a) At present only Face powder
and Talcum powder are manufactur-
ed in this country.

(b) No permission has been granted
by the Government for foreign
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investment or for issue of Indjan
capital. Detailed information regard-
ing investment todate is being col-
lected.

(¢) Messrs Rightaids (Orient)
Private Ltd, Old Madras Road,
Duravani Nagar, Bangalore,

(d) Information is being collected.

Seminar on Labour-Management
Co-operation

Shr! 5. M. Banerjee:
*§9l. { Shrl Ram Krishan:
Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of representatives
who participated in the Seminar on
Labour-Management Co-operation
which was held recently in Delhi;

(b) the suggestions and recommen-
dations made at the Seminar; and

(¢) the action Government propose
to take to implement the same?

The Parliamentary Becretary fo the
Minister of Labour and Employment
and Planning (Shrl L. N. Mishra):
(a) 101 persons participated in the
Seminar

(b) A statement is laid on the
Table of the Sabha. [See Appendix
IV, annexure No. 25.]

(¢) The Scheme 18 to be implement-
ed on a voluntary basis by the parti-
cipating units. The State Govern-
ments and the participating units
have bteer informed of the conclu-
sions and recommendations of the
Seminar and they have been request-
ed to keep tht Ministry informed of
progress in the matter

Jari Industry

Dr. Ram Subbag Singh:
Shri A. K. Gopalan:
Bhri Kodiyan:

Will the Minister of Commerce
and Indostry be plersed to state:

(a) whether the Committee ap-
pointed to inquire into the conditions
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of Jari Industry has submitted its
report; and

(b) if so, what are the main re.
commendations contained in that re-

Chandra): (a) and (b). A working
Group was set up in December 1487
to enquire into the conditione ot the
Industry. The report of the Group
is awaited.

Import of Films

Shri Raghunath Singh:
m£ Dr. Ram Subhag Singh:
shri Gljemln Prasad

will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have relaxed the rules for
the import of films from the U.8.A.;
and

(b) if so, the estimated Foreign
Exchange to be spent on the Ameri-
can Films in the course of 1858-587

The Minister of Commerce (S8hri
Kannngo): (a) Yes, Sir.

(b) According to the agreement,
remittance is permitted for a value
not exceeding 12} of the net remit-
table earnings of the fillms. It can-
not be estimated at this stage with
any degree of accuracy what the
net remittable earnings will be
during 1958-59,

Accidents at Indian Ports

*694. Bhri E. M. Rao: Will the Mi.
nister of Labour and Employment
be pleased to state:

(a) whether Government are
aware that there is a steep increase
in the reportable accidents at In-
dian ports since 1935; and

(b) it so, the steps Government
propose to take to reduce the fre-
quency of accidents while handling
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cargo and ensure safety to the wor-
kers?

The Parliamentary Secretary to
the Minister of Labour and Employ-
ment ang Planning (Shri L. N,
Mishra): (a) Yes.

(b) The following steps are being
taken in this connection:

(1) A Scheme for training of
dock workers has heen
framed and circuiated to
the Port Authorities and
Dock Labour Boards. '

(2) The production of a full
length film on “Safety in
Dock Work” is in hand.

(3) Safety Committees are be-
ing set up in the Ports to
create safety consciousncss

L4

amongst employers and
worker_s.
(4) Technical bulletins and

safety posters for educating
both the employers and
workers in safety practice
in dock work are being is-
sued by the Organisation
of Chief Adviser of Factories.

Explosion of Gas Cylinder in
Hyderabad

Pandit D, N. Tiwary:
*695. { Shrimati Mafida Ahmed:
Shri Assar:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that explo-
sion of a gas cylinder occurred at
the All India Industrial Exhibition

at Hyderabad on the 22nd January,
1938;

(b) if go, the number of persons
killed and injured;

(c) whether any enquiry has been
held; ang

(d) if so, the result thereof?
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.The Minister «f Workn, Housing
and Supply (Shri K. C, Reddy): (a)
Yes, Sir.

(b) 8 persons were killed and 13
ured.

(c) & (d). An enquiry was conduct-
ed by an officer of the Department
of Explosives as also by the Com-
missioner of Police, Hyderabad. The
preliminary report submitte{ by the
Inspector of Explosives shows that
the explosion was caused by the
bursting of an improvised and un-
safe cylinder in which Hydrogen
Gas was being generated by a toy
vendor for filling toy baloons. Gene-
ration of Hydrogen in an improvis-
ed and unsafe container is an offence
punishable under the Indian Penal
Code.

Small-S8cale Industries

*698. Shri Shobha Ram: Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment are seeking to obtain technical
know-how and complete plants and
equipments from abroad for the
small-scale industries?

The Deputy Minister of Come.
merce and Industry (Shrl Satish
Chandra): Yes, Sir. A statement is
laid on the Table of the House. [See
Appendix IV, annexure No, 26.]

Wool Waste

697 J Shri Vasudevan Nair:
"} Shri Punnoose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that no
import duty is levied on wool waste
imported into the country! and

(b) if o, the reasons for allowing
this concession to this item?

The Depauty Mtnhtar\oc! Commerce
ang Industry (Shri Satish Chandra):
(a) Yes, Sir,
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(b) To assist the indigenous manu-
facturers of blankets and rugs.

National S8ample Survey

*gs8, Shri H. N. Mukerjee: Will
the Prime Minister be pleased to
state:

(a) whether there iz any stable
programme of work for the National
Sample Survey;

(b) whether it is a fact that the
survey is split organisationally, the
data being collected by a Govern-
ment Department under the Cabinet
Secretariat and processed by a pri-
vate body, the Indian Statlstical
Institute; and

(c) if so, the reasons therefor?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nehrm): (a) The
National Sample Survey has a ragu-
lar programme of collection of data
for planning and other nurposes,
This is however not rigid. The data
is collected in respect of various sec-
tors of the National Economy, em-
phasis being laid on different aspects
to meet the requirements of the
different Ministries. Government
Departments etc., from time to time.

(b) Yes, Sir. The Indian Statisti-
cal Institute is an autonomous orga.
nisation which is helped by, and is
connected in some ways with Gov-
ernment. It is also associated with
the Planning Commission's work.

(¢) The tabulation work relating
to data thrown up by the National
Sample Survey is of a highly tech-
nical nature and the Indian Statisti-
cal Institute has specialised experi-
ence in this work over a number of
years. The project Section of the
Institute is working on the lines of
a National Statistical and Computa-
tional Laboratory for technical and
large scale applied work in the pro-
ceasing of statistical data.
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Export of Oyeles

*§89. Shri Harish Chandra Mathur:
Will the Minister of Comsmerce and
Industry be pleased to state:

(a) whether Government of Chins
and some other countries propose to
buy a large number of cycles from
India; and

(b) if so, what are the require-
ments of these countries and whe
ther negotiations have been finalis
ed?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). No Sir; the Chinese
Government had only shown some
interest in the purchase of Indian
bicycles during an Indian exhibition
organised in China last year.

Import Licences

*700, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment are maintaining 8 Company-
wise[Firm-wise register of Import
Licences granted by them from time
to time with a view to find out the
total value for which licences are
granted 1n respect of each Company
Firm?

The Minister of Commerce (Shri
Eanungo): No, Sir.

Resoclutions Passed by ALT.U.C.

wyor. J Shri S. M. Banerjee:
| Shri Tangamani:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether resolutions passed
in the annual conference of the
AILT.UC. held in December, 1857 at
Ernakulam have been received and
considered by Government; and

(b) if so, the suggestions, if any,
that have been accepted?

(8) ALT.UC. were requested on
14-1-88 to send coples of resolutioms
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passed in their last annual confe-
rence, but these have not yet been
received.

(b) Does not arise.
l:mprto!!‘u;dnrubm

*302. Bhri E. M. Rao: Will the Mi-
nister of Commerce and Indusiry be
pleased to state:

(a) the total amount spent on the
import of foreign publications during
the year 1857;

(b) what is the percentage of
foreign exchange consumed in that
regard; and

(c) what incentives Government
propose to give to raise the standard
of Indian publications in view of
the recent decision of the Govern-
ment to ban the import of foreign
publications?

The Minister of Commerce (Shri
EKanungo): (a) The total value of
imports of Foreign Publications
«during January-August, 1957 was
Rs. 11872 lakhs. The figures for sub-
sequent months of the year are not
yet available,

(b) The percentage of the value
of imports of Foreign Publications
to the total value of imports of India
during January-August 1057 was
about ‘18,

(c) Does not arise, as no decision
has been taken to ban import of
Foreign Publications,

International Trade Fair, Leipsig

703, J Shri Raghunath Singh:
| Shri Bishwanath Roy:

Will the Mimister of Commerce and
Industry be pleased to state whether
it is a fact that India is participating
in the International Trade Fair at
Leipzig which is to be held from the
2nd March to 11th March, 19587

The Deputy Minister of COom-
merce and Indostry (Shri Satish
Chandra): Yes Sir,
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Cottage Industiries in Tripura

829, Bhri Bangshl Thakur: Will the
Minister of Commerce and Industry
be pleased to state:

{(a) what are the gmall-scale or
village or Cottage Industries estab-
lished in Tripura during the last three
years;

(b) the number of the persons
engaged in those industries; and

(c) the amount allocated for these
industries during the same period?

The Minister of Commerce and
Industry (Shri Morarjli Desal): (a) A
list is attached. [See Appendix IV
annexure No. 28.]

(b) Information is not available.

(¢) Information is being collected
and will be laid on the Table of the
House in due course.

India Electric Works Limited, Calcuita

830, Bhri Haider: Will the Minister
of Commerce ajad Industry be pleased
to state:

(a) whether Government  have
received any report relating to the
working of the India Electric Works

Limited, Calcutta (West Bengal); and

(b) if so, whether Government con-
template any inquiry under Bection
15 of the Industries (Development
and Regulation) Act, 18517

The Minister of Commerce and
Indusiry (Shri Morarji Desal): (a)
Two representationg were received by
Government during 1856 and 1057
from the Indla Electric Works Em-
ployees’ Association and the India
Electric Works (India Fan). Workers'
Union respectively.
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(b) The representations generally
contained allegations regarding un-
satistactory and inefficlent manage-
ment of the firm. The allegations were
examined by the Government and it
was considered that the facts revealed
did not warrant action under the
Industries (Development & Regula-
tion) Act, 1851. The petitioners were
informed accordingly. In these
circumstances, Government do not
contemplate any inquiry under Sec-
tion 15 of the Industries (Develop-
ment & Regulation) Act, 1851.

India Electric Works Limited,
Calcutta

831. Shri Halder: Wil the Minister
of Labour and Employment be pleased
to state:

(a) the steps taken to safeguard the
Provident Fund money of the
employees of the India Electric Works
Limited, Calcutta;

(b) whether Government are con-
sidering any proposal to invoke
Section 3 of the Employees Provident
Fund Act, 1852 to cover those em-
ployees of this concern who are not
covered at present under the
Employees Provident Fund Scheme;
and

(c) if so, by what time these per-
sons will be covered?

The Parliamentary Secretary to the
Minister of Labour and Employment
{Shri L. N, Mishra): (a) Recovery
proceedings for realising the provi-
dent fund dues amounting to about
Rs, 11 lakhs as arrearg of land revenue,
are in progress. Prosecution has also
been launched against the Company
for non-payment of these dues.

(b) Government have decided to
keep the matter in abeyance till the
recovery proceedings stated against
(a) have been completed and the
emount realised {.om the Company.

(c) Does not arise.
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832. Bhri Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total number of films pro-
duced in India during 1957-58; and

(b) the total number of films given
‘U" certificate during the same
period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) There
is no control on the production of films
in India. It is, therefore, not possible
to furnish precise information about
the number of films produced in a
particular yecar, However, in the
calendar ycar 1957, the total number
of films produced in India and certi-
fied for public exhibition by the
Central Board of Film Censors under
the Cinematograph Act, 1852 was:

35 mm

Feature, films .. 202
Shorts over 2,000 fi, 1n length
..o4
Shorts 2000 ft and below n
length .. 518

16 mm
Shorts above 800 ft, in length. 7

Shorts 800 ft and below in
length .. 24

Total 880

10 feature films and one ftrailer
were refused certificates of public
exhibition by the Board.

(b) 873.
Sewing Machines

883, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether India has become self-
sufficient in manufacturing of sewing
machines;

(b) if not, the total number of sew-
ing machines imported during 1957-88
so far; and
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(c) the names of the countries from
which they have been imported?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
Existing units manufacturing domestic
sewing machines have sufficient
capacity to take care of the entire
requirements of the country. As
regards industrial sewing machines,
the country is not yet fully self-
sufficient but it is hoped that capacity
already licersed will soon be estab-
lished and be sufficient to meet the
country’s requirements,

{(b) 10,094 sewing machines of all
types have been imported during the
period April-August, 1957.

(¢) Imports have been mainly from
the UK., Japan and West Germany.

Resin and Turpentine Industries in
Punjab

834. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Central Govern-
ment have had discussions with the
Punjab Government regarding the
development of the Resin and Turpen-
tine Industries in Punjab; and

(b) if 0, at what stage is the
matter?

The Minister of OCommerce and
Industry (Shrl Morar}i Desai): (a)
Yes, Sur.

(b) The matter is wunder the
consideration of the Government of
Punjab,

Second Five Year Plan

835. Shri Omkar Lal: Will the Minis-
ter of Planning be pleased to state:

(a) the number of projects costing
Rs. 50,000 or more completed so far
under the first two years of Second
Five Year Plan, State-wise; and

(b) the total amount spent on each?

The Parlinmentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L, N. Mishra): (a)
and (b), Information is not available
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with us, In view of the very Ilarge
number of schemes being executed
under the Second Five Year Plan
which cost Rs. 50,000|- or more, the
time and labour involved in collecting
information throughout the country in
every fleld of development will not
be commensurate with the value of
the information to be secured.

Nylon Factory at Kotah (Rajastham)

836. Shri Onkar Lal: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there 1, a proposal to
establish a Nylon factory in Kotah in
Rajasthan,

(b) 1f so, when;

(¢) the
factory;

cost of establishing this

(d) the estimated production of
nylon per year in this factory; and

(e) the time by which the produc-
tion will start?

The Minister of Commerce and
Industry (Shri Morarjli Desai): (a)
Yes, Sir

(b) The proposal 1s under technical
serutiny.

{.) Capital equipment worth Rs. 72
lakhs will be imported. The cost of
the other items is not known.

(d) 0.48 million pounds per annum,

(e) It 15 claimed by the sponsors
that the factory will start production
within 18 months from the date the
project is licensed.

Loans for Displaced Persons in Tripura

837. Shri Dasaratha Deb: Will the
Mimister of Rehabllitation and
Minority Affairs be pleased to state:

(a) the number of displaced persons
in Tripura who have applied for
second set of loan for the purchase of
bullocks; and

(b) whother Government propose tor
advance such loans for the economic
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rehabilitation of the dispiaced
persons?

The Minister of Rehabilitation and
Minority Affairs (Shxi Mehr Chand
Ebanna): (a) About 1,000 in the
current financial year upto 15th Feb-
ruary, 1958,

(b) Normally no second loans are
allowed o persons to whom rehabilita-
tion agsistance has already been
glven.

Industries in U.P.

838. Shrl Kallka Singh: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) the number of new under-
takings or units of industries which
have been granted licenses under the
Industries (Development and Regula-
tion) Act, 1851 during the years
1956-57 and 1957-58 so far; and

(b) how many of the licensed
undertakings have been loeated in
U.P. State?

The Minister of Commerce and
Industry (Shri Morarjl Desai): (a)
€92 license under the Industries
(Development & Regulation) Act were
issued during the year 1956-57, 427
licences under the same Act were
issued in 1957-58 (upto 15th February,
1958).

(b) 66 iwcences durirg 1956-57 and
28 licences in 1857-58 (upto 15th
February, 1958) were issued for units
in the Uttar Pradesh

Industrial Estates

839. Shri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state the number and
Jocation of the Industrial Estates
sanction:d by the Union Government
State-wisc upto the 31st January,
1858,

The Minister of Commerce and
‘Industry (Shri Morarfi Desal): A
statement is attached. [See Appendix
IV, annexure No. 29].
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Handloom Indusiry in Rajesthan
840, Shril Onkar Lal: Will the Minis-

ter of Commerce and Indusiry be
pPleased to state:

(a) the amount spent in Rajasthan
State for the development of hand-
loom industry during the year 1857-88
80 far; and

(b) the items on which the expendi-
ture has been incurred?

The Minister of Commerce and
Industry (Shri Morarjli Desal): (a)
Rs, 1,39,132-88 upto the 31st December,
1857.

(b) This information is being
collected and will be laid on the Table
of the Houss.

Industrial Units in Rajasthan

841, Shri Onkar Lai: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether some new industrial
units are to be started in Rajasthan
during 1958-59; and

(b) if so, what are those units and
where those units are to be started?

Shri Morarjl Desal: (a) and (b). A
statement giving the information is
attached. [See Appendix IV, annex-
ure No 30]

Housing for Displaced Persons in
Rajasthan

842. Shri Onkar Lail: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the total number of the houses
constructed for the displaced persons
during 1955-58, 18568-57 in Rajasthan
State, district-wise;

(b) the total amount of expenditure
incurred on the construction of these
houses during these years; and

(c) the total income derived from
these houses in the form of rent or
sale proceeds during the same period?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c¢). The information
is being collected and will, be laid on
the Table of the Sabha.

Ambar Charkha Scheme in
Rajasthan

843. Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount given to Rajasthan
State as grants and loans for the
implementation of Ambar Charkha
scheme from the date of its introduc-
tion;

(b) the amount spent so far; and

(c) the result achieved?

The Minisier of Commerce and In-
dustry (Shri Morarji Desai): (a) The
amounts disbursed in the State of
Rajasthan up to the 31st January,
1958, were as follows:—

Grants .. Rs. 17,680,887
Loans .. Rs. 34,05,100

A

(b) The information is not available.

(c¢) The results achieved up to the
31st January, 1958, were as follows:—

i) No. of parishrama-

layas for spinners

(including Branches}

set JUp 222
ii; No. of vidyalayas

set up at For Ins-

tructors 4
b) For carpente-s 3

iii) Personnel trained
a) Spinners 12,891
b) Carpenters 346
¢) Instructors 544

iv) No. of charkhas

manulactured 18,744

v) No. of charkhas
distributed 11,081
vi) Production of yarn 0.19  million
Ibs.
vii) Production of cloth 0.87 million
sd. yds.

wiii) No. of saranjam
kaalayas set up. 12
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gilk Producing Centres in
Rajasthan

844. Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of silk producing
centres in Rajasthan;

(b) the names of the places where
they are located;

(¢) the quantity of silk produced
so far;

(d) the quantity of cloth produced
therefrom in a year; and

(e) the detailed accounts of in-
come and expenditure of the centres
owned by Government?

The Minister of Commerce and In-
dustry (Shri Merarji Desai): (a) None, .

(b) to (e). Do not arise.

Registered Companies in
Rajasthan

845. Shri Onkar Lal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of registered com-
panies in Rajasthan;

(b) whether some of them have
gone into liguidation; and

(¢) if so, whether they have paid
the income-tax dues?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) 676
(upto 26-2-58).

(b) 75 (upto 26-2-58)

(¢) The information is not readily
available.

Second Five Year Plan of
Rajasthan

846. Shri Onkar Lal: Will the Min-
ister of Planning be pleased to state:

(a) the total sum of money allot-
ted under Second Five Year Plan
for Rajasthan in 1957-58;

(b) the total amount spent; and
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(c) the reasons for shortfall, if
any, in expenditure?

The Parliamentary GSecretary o
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
and (b). The budgetted outlay under
the Rajasthan Plan for 1857-58 was
Rs, 21 crores; the preliminary revised
estimate of expenditure reported to
the Planning Commission is Rs. 17.94

(c) The shortfall is mainly due to
shortage of technical personnel, steel
and delay in procurement of plant and
equipment.

Cardamom and Ginger Oils
847. Shrl V, P. Nayar: Will the

(a) whether India is exporting
Cardamom Oil, Cardamom Tinctures,
Ginger essence and Ginger oil; and

(b) it so, the value of annual ex-
ports of each of these since 1953-547

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) and
{b). With the exception of ginger oil,
the figures of exports of other items
are not being separately specified in
the Indian Trade Classification. Gin-
ger oil has been separately classified
only since January 1957. There have
been no exports of ginger oil during
the period January-October 1857 for
which period only information is so
far available.

Dyestuffs Industry

848, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to lay on the Table =
statement showing the present posi-
tion of dyes and dyestuffs manufac-
turing industry and state:

(a) the estimated value of imported
raw materials for the industry; and

(b) the value of imports of each
of the groups of dyes in the years
1934-35, 1985-36 and 1956-87?
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The Minister of Commerce sgad In-
dustry (Shrl Morarfl Desal): (a) and
(b). A statement giving the requirsd
information is attached, [See Appen-
dix IV, annexure No. 31].

Activated Fullers' Earth and
Bentonite

849. Shrl V. P. Nayar: Will the

Minister of Commerce and Industry
be pleased to lay a statement on the
Table showing the details of the indi-
genous industry in the pro-
duction of activated Fullers’ Earth
and bentonite and state:

ta) the installed capacity and the
latest figure of annual productiom;

(b) the price of indigenous bente-
nite as compared to the imported ben~
tonite; and

(c) the estimated demand of ab-
sorptive, catalytic, cleansing and
decolorising clays at the end of
Second Five Year Plan and the steps
taken to attain self sufficiency?

The Minister of Commerce and Im-
dustry (Shri Morarji Desal): (a) The
installed capacity for Activated Ful-
Jers’ Earth is 5,000 tons per year, Pro~
duction in 1957 was 1,715 tons.

(b) The price of indigenous product
fluctuates from Rs. 500|- to 650|- per
ton, while that of imported material
from Rs 600|- to Rs. 780|- per tom.

(c) The demand is estimated at
3,000—4,000 tons per year. It is ex-
pected that the firms engaged in the
manufacture of this chemical will be
able to meet the entire demand as
soon as they improve their quality
and utilise their installed capacity t¢
the maximum extent.

Creosote

850: Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position with regard
to the manufacture of creosote in
India at present; and

¢b) the consumption of creosote for
use in treating timber?
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The Minister of Commerce and In-
dmstry (Shri Morarji Desal): (a) Creo-
sote is obtained during the distilla-
tion of Crude Coal Tar which in turn
is a bye-product of coke-ovens ope
rated with the primary object to pro-
ducing coke and/or coal gas. Two
varities of Creosote are produced in
the country and the production of
each during the past three years was
as under:

Production
o E,"I*_H_eévi' T gkt
Creotote | Creosote
1955 2,830 tons 2,000 tons
1956 3,330 tons 3,000 tons
1957 3,530 tons

2,650 tons

(b) The present consumption fis
about 8,000 tons per year.

Coffee Houses

851. Bhei V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Coffee Houses
under the Coffee Board which had
been closed down upto the 15th Feb-
ruary, 1957;

(b) the number of such Coffee
Houses handed over to the co-opera-
tives of erstwhile employees; and

(c) the number of employees re-
trenched by such closure as on the
15th February, 19577

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) and
(c). Presumably the honourable Mem-
ber wants information regarding the
number of Coffee Houses closed and
employees retrenched upto 15-2-1858.
14 Coffee Houses and 9 Coffee Powder
Depots were closed and 321 employees
retrenched upto that date.

(b) Ni1L.
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Match Production

gxe. [ Shri V. P. Nayar:
\ Shr! Tangamani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the production of matches in
1936-57 as compared to 1855-56;

(k) the share of the factories con-
trolled by the W.IMCO. and the
Assam Match Company in these
yvears; and

(c) the production in the B, C and
D class Factories during the abuve
period?

The Minister of Commerce and In-
dustry (Bhri Morarji Desal): (a) to
(e). A statement is attached [See
Appendix IV, annexure No. 32.]

Import of Milk Produects

853, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the total wvalue
of milk products imported in 1956-57?

The Minister of Cormerce and In-
dustry (8hri Morarji Desal): Rs. 10'7
wores approximately.

Chemieals

854, Shri V. P. Nayar: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) what is the present per capita
consumption of sulphuric acid, soda
ash, chlorine and ammonium sul-
phate in India; and

(b) how do these compare with the
per capita consumption for each item
in the U.S.A, the UK. and Japan?

The Minister of Commerce and In-
dustry (Shri Morarii Desal): (a) and
(b). Buch statistics are not readily
available either for our country or
other countries.
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Manufactiure of Polythene

855. Shri~ V. P. Nayas: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of indi-
genous manufacture of polythene;
and

(b) the share of the Imperial
Chemical Industries India (Private)
Limited?

The GIiinister of Commerce and In-
dustry (Shri Morarji Desai): (a) At
present there is no indigenous pro-
duction of Polythene but Government
approved in 1956, two schemes with a
total installed capacity of 11:4 million
lbs. per year. These factories are ex-
pected to commence production in
1959.

(b) Out of the total issued capital
of Rs. 248 lakhs for the Polythene
Plant of Alkali and Chemical Corpo-
ration of India Ltd., Rishra, West
Bengal, Messrs Imperial Chemical In-
dustries (U.K.) have given sterling
loan to the extent of Rs. 180 lakhs to
Imperial Chemical Industries (India)
to take up the shares offered to them
in the new concern.

Dyes and Dyestuffs

856. Shri V., P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state the total demand
of Dyes and Dyestuffs for the Textile
Industries and how much of this is
supplied by the Imperial Chemical
Industries India (Private) Limited?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): The total
annual estimated demand of various
important dyes Textile Industry is ap-
proximately 107 ‘lakh Ibs. Separate
figures of supplies made by the Im-
perial Chemicals Industries to meet
this demand are not available.

Chemicals

857, Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how far the production of (i)
sulphuric acid, (ii) caustic soda, (iii)
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soda ash, (iv) chlorine, (v) super
phosphates; and (vi) ammonium sul-
phate have kept pace with the targets
laid down in the Second Five Year
Plan; and

(b) whether the Government of
India expect fulfilment of targets set
for 1960-61 in all these items?

The Minister of Commerce and In-
dusiry (Shri Morarji Desai): (a) Ris-
ing trends in production indicate that
so far, the pace is satisfactory vis-a-vis
the targets.

(b) It is too early to state any thing
at this stage as progress of various
schemes of development is dependent
on securing necessary foreign exchange
credits.

Import of Caustic Soda

858. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the guantity of caustic soda
actually imported in the years 1955-56
and 1956-57;

(b) the quantity for which the
licences were issued to the first five
firms topping 1.2 list of importers
and the names of each such importer;
and

(c¢) the main industries now using
caustic soda?

2 The Minister of Commerce and In-
dustry (Morarji Desai): (a)
1955-56 59,713 tons.
1956-57 94,915, tons.

(b) A statement is attached. [See
Appendix IV, annexure No. 33]

(c) Rayon, Soap, Textiles, Paper,
Petroleum, Dyestuff and Vegetable
oil,

Soda Ash

859. Shri V. P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) India’s estimated requirement
of heavy variety Soda Ash in 1957-58
and also in 1960-61;

(b) the guantity of this soda ash-
produced so far or likely to be pro-
duced in the next two years; and
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{e) the names of the countries
from which the imports have been
made in the current licensing period
and the prices to be paid to each
country?

The Minister of Commerce and In-
dustry (Shri Morarjl Desai): (a)

1957-58 50,000 toms.
1960-61 60,000 tons.

(b) Production may commence in
1959-60. It is difficult to assess the
quantum of production at this stags.

(¢) A statement is attached. [See
Appendix IV, annexurce No. 34]

Heavy Soda Ash

R60. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be plcrased to state:

(a) the present position of the indi-
geuous production of heavy soda ash,
i any; and

(b) the number of licences issued
to ¢l up production units and the
names of parties to whom such licen-
ces have been issued?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) There
is no production of heavy soda ash at
present.

(b) 4 licences have been issued for
seting up units for production of Soda
Ash and all have been advised to set
apart a portion of their capacity to
manufacture heavy soda ash. Their
names are as follows:—

1. Tata Chemreals Ltd., Mithapur.

2. Jiyajee Rao Cotton Mills, (Sau-
rashtra Chemicals) Porbandar.
3. New Central Jute Mills (Sahu
Chemicals), Sahupuri, Mughal-
sarai.
4. HM.D.H. Bhiwandiwalla & Co,,
Bombay.
Traininy-cpym-Production Centres
for Woollen Cloth
861. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:
{a) the number of training-cum-
production centres for the manufac-
ture of woollen cloth in Punjab;
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(b) the number of Centres and the
number of men and women working
in them at present; and

(¢) the details of the income and
expenditures of these centres?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) to
(¢). Information is being collected
from the Statec Government and will
be laid on the Table of the House as
carly as possible.
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Iron Ore
888. Shri D. C. Sharma: Will the

(a) the quantity of iron ore so far
purchased from India by Japan and
the U.S.8.R. in 1957-58; and

(b) the terms on which it has been
purchased?

The Minister of Commerce and In-
dustry (Bhri Morarfi Deml): (a)
‘There is no contract for supply of iron
ore to the USSR. The quality of
iron ore supplied to Japan upto 3ist
December, 1957, against the 1'8 mil-
lion tons contracted to be supplied by
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the State Treding Corporation of
India (P) Ltd. during July 1887 to
June 1958 is 520,742 tona.

(b) It would not be in the business
interest of the ST.C. to disclose parti-
culars of contracts.

Use of Polythylene in Bullding
Construction

889. Shri Heda: Will the Minister of
Works, Housing and Supply be pleas-
ed to state:

(a) whether Government have ap-
proved the use of polythylene in the
construction of buildings;

(b) if so, in what form and how i
is used; and \

(c) the results achieved so far?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): () to
(c). Experiments are being carried
out on the use of polythylene and
it 18 too early to say anything definite
on the results achieved.

Industries in Punjab

Shri D, O. Sharma:

8100 Sardar Tobal Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 970 on the 28th August, 1957 and
state:

(a) the names of places where the
industries are going to be established
in the Punjab Btate during the Second
Five Year Plan; and
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External Afisirs and Finanos (Shri
Jawaharial Nehru): There are at pre-
sent 265 Indian nationals registered
with the Indian Embassy, Paris resid-
ing in France. Students 88; Indian
Government Servants 85, House wives
48; Artists 12; Businessmen 8; Indian
nationals employed in UNESCO 6;
Engineers 3; Journalists 2; Medical
Practitioners 2; Business Executives 2;

Religious Missionaries 3; Domestic
servants 6.
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§78. Shrl E. Madhusudan Raoe: Wil
the Minister of Commerce and Indus-

© try be pleased to state:

(a) the total quantity of ‘pepper’
and ‘cashew nut’' exported to foreign
countries during 1956 and 1857 sepa-
rately; and

(b) the total Foreign Exchange
earned from different countries on
these exports?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) and
(b)., What is exported from India and
commonly known as Cashew Nuts is
really Cashew Kernels. On this basis,
the quantity of ‘Cashew Kernals’' and
‘Pepper’ exported from India during
1956 and 1957 and the foreign ex-
change earnings therefrom were as
follows:

wi): & lawa oy e =
1956 o
Quantity Value
(in cwis) Rs,)
Cashew
Kemnels 6:39,5?0 15,11,01,075
Pepper  2,47,069 3.45,33,685

1957 (Januiry-September only)

Unemployed Graduates

874. Shri Raghunath Singh: Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed graduates remaining on the
live Register of various Employment
Exchanges in India at present?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
32,287 as on 31st December, 1857,
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Tea

876. Shri Muhammed Elias: Will the
Minister of Commerce and Industry
be pleased to state:

(a) which country/countries have
import duty above 100 per cent on
tea,

(b) whut is the total quantity of
their annual imports;

(c) what is the total gross earnings
of the European controlled tea brok-
ing houses in Calcutta in 1956-57; and

(d) the total gross earnings of the
Indian controlled tea broking houses
in Calcutta during the same period?

The Minister of Commerce and In-
dustry (8hri Morarji Desai): (a) As
far as Government are aware, no
country has at present an import duty
on tea of above 100 per cent of its cif.
value,

(b) Does not arise.

(¢) and (d). Precise information is
not available,

Displaced Persons and Meos in
Matsya Division

87%. Shrli Shobha Ram: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state as to
when the displaced persons and Meos

_in the Matsya Division are going to be
bestowed with Khatedari rights over
the agricultural lands allotted to them?
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The Minisier of Rahabilitation and
Minority Affairs (Sari Mehr Chand
Khanna): The displaced persons whe
have been allotted evacuee agricultu-
ral lands which have since been ac-
quired by the Central Government,
will not be granted khatedari rights
in those lands They can, if they have
not contravened any of the conditions
of allotment, acquire ownership of the
Jands by adjusting the price against
their land claims or by paying the
price in annual instalments as provid-
ed 1in the Displaced Persons (Compen-
sation and Rahabilitation) Rules, 1956.

The Mcos who have been given
lands in Rajasthan after being dis-
possessed on account of migration to
Pakistan and their subsequent return
have been restored their original lands
or have been given alternative lands
uvnder Section 16 of the Administration
of Evacuee Property Act. They have
been conferred the same rights as
they had enjoyed on their own lands
rror to migration, i.e. proprictory,
Khatedar: and tenancy etc. Neces-
sary in.lructions to give effect to this
policy have been issued to the State
Government

Chembur Colony

878. Shri Assar: Will the Minister
of Rehabilitation and Min¢ ~ity Affairs
be pleased to state:

(a) whether Government are aware
that there are no internal electric
connections in the newly built multi-
storeyed buildings and in the recondi-
tioned barrocks for displaced persons
in the Chembur Colony in Bombay;
and

(b) if so, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). There has
been some delay in the provision of
internal electric connections in the
government-built properties in Chem-
bur Colony, as settlement of the terms
on which the Bombay Suburban Elee-
tric Corporation was to undertake this
work took some time. The terms
have now been settled and it is ex-
pected that the work will be taken in
hand soon.
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(w) afe g, &Y teve & arg st
wa fs famen freweree o a8
W ¢ T SqIEqT JATR  THA HT T
s g7

s, wrvwTe ey o ey (oY
wo Wo tWR): (%) A, g

(w) & fram Y ey T & fod
ot ox faare @ 7@ dF (2) W=
AR F GG SQTHG Y07 €F & A7 IT0T
o fygear fomar & § o< fasly &

L

wrafoaY et fesrem F sttt & @y
sxdifet v & () ¥9 watey
oY fir qgd faeelt & @ figsrer F dtor fad
T i ag I wEiwdl & shafaEy
% fodt wfeart & wra et afy Iy
feslt & ot 7€ AN fomar § Twrr
a7 & fot frft 7 ot 0 (1) @
& & wwa N, ora el A fersrar oy
g o, forrar w@ o w1 €, wfy
M # § ok s wivwrd wY
gda TEAT WTEEEE § | WT awHy
gt ofdfeafs & ot ag fawre v ot
Iy g T ara 9 frae e & ol
HTRTCHTEHTAE |

Groundnut and Edible Oll Exports

881. Shri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the value and the quantity of
groundnut oil and other edible oils
exported during each year from 1850
to 1957,

(b) the total production of such
oils, in India during the same period
(year-wise); and

(c) the comparative market price
for the same at home and abroad for
the same period (year-wise)?

The Minister of Commerce and
Industry (Shri Morarji Desai): (a) to
(c). A statement giving the required
information is laid on the Table of the
House. [See Appendix IV, annexure
No. 42.]

Small Scale Industries in Punjab

882. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Small Scale Industries
in Punjab have secured srders from
the National Small Scale Industries
Corporation during 1957-58 so far; and

(b) it so, the names of those Small
Scale Industriea?
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The Minister of Commerce and (q) € A% woefag) ﬂt&xt
Endustcy (Shri Morarfli Desal) (a) -
and (b). Amtmthm‘i:nt;g Lexe WX 284y & Taw aw feud
table of the House. [See Appendix arew AX o wgi-wgt @F; o
IV, annexure No. 43]. N o
q azE qETTE G
Export of Handioom Cloth (%) $3; o
883. Sardar Igbal Singh: Will the (¥) 3w waft & @ < ga
Minister of Commerce and Indusiry T sy fwar a7
be pleased to state: .
(u) the steps proposed to be taken gt eite waTe s (e Fewy).
this year to regulate the export of (%) o (7). @ swwm & T

handloom cloth; and AT aes fawmr QowT | xR |

(b) whether it is a fact that the fad 2w W< wuxfaayf
quantity of handloom cloth to be ex- : fdt 5T Res b
ported this year is expected to be more o fed 31

than what it had been in 19577

() &=w @< & fafsw ot g
The Minister of Commerce and

Industry (Shri Morarfi Desal): (a) & T AT W HeT @ T g—

The setting up of an Export Promo- qeYy 5YE

tion Wing and a Handloom Export

Organisation for handlooms is under L] %

COnNCaTh o texs (TR, L2Y TF) so0
(b) YES, Sir. (W}

Rayon Factories

884. Sardar Igbal S: Will the A ﬂl
ujnisterotcnmme’:::-lunﬂrrba Wﬁ @ﬂn&twﬁﬁwm
pleased to state: et o

(a) the number of Rayon producing <
factories in the country at present; (%) a7 arew wfwer frers ot

and A waerw fawal 9v wmarfaa
(b) their annual production? (¥) st g¥o,000 wR
The Minister of Commerce and (wagaT, 1aYY & TarT ey %)
Industry (Shrli Morarjl Desal): (a)
Four. Sale
(b) 1937—24-65 mullion 1bs. S€ eafts
886. tgm:f xc.un Singh: Will the
Minis ommerce and Indusiry
et qufrtar be pleased to state:
ss¥. ﬂ qc o WIS : T (a) what is the total sale value of

) beedis in India and its ta
gen oY STy WAT g T A §9r the total sale v:?uelnt "122"‘;,. “a::

& fw . cigarettes;
(b) the figures of the total sale of
(%) wraTE® Fafmin & faq beedis for the years 1955.56, 1966-57
AT Y Sy w3 3 9 s and 1957-58 so far; and
seforat o ; (c) whether any, and if so, what

(w) a=fx g, & fwm, ;:nuﬂt;uotbeedis? w0 the
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The Minister of Commerce and
Industry (Shri Morarfi Desal): (@)
to (¢). The information is being ocol-
lected from State Governments and
will be laid on the Table of the
House

Cement Factories

88y Shrli Hem Raj:
Shrl Padam Dev:

‘Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No. 27
on the 11th Febiuary, 19?8 and state:

(a) the cement factories which are
to be set up in the Second Five Year
Plan state-wise and their location,

(b) which of them will be set up mn
the public sector and which of them
will be m the private one, and

(c) the main cuiterra taken into
consideration for their location”

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
A statement 1s laid on the Table of the
House. [See Appendix IV, annexure
No 44}

(b) All these factories will be 1n
the private sector with the exception
of the expansion schemes of Mysore
Iron and Steel Works, Bhadravat: and
Government Cement factory, Churk,
which are in the public sector.

considerations for
cement

(c¢) The main
determining the location of
factories are:

1. Availabihity of:
(1) raw maternals hike Limestone,
Gypsum etc;

(11) electric power and water;
and

(1d) rail transport fecilities.
2 Supply and demand position in
the region.
Government Factories in Punjab
888. Shri Daljit Singh: Will the

* y ! i P

T

WMWMW%M
ernment of India?

The Parliamentary Smurr to the
Minisier of Labour and Employment
and Planning (Shri L. N. Mishra):
The latest figures are in respect of
1956 when there were 25 factories in
the Punjab which came directly under
the Government of India, Twenty
three of these employed 8331 workers
per day Information in respect of
the other two factories is not readily
available

Employment Exchanges

889, Shri Daljit Singh: Wil the
Minister of Labour and Employmeat
be pleased to state the total number
of persons of all grades on the live
registers of Employment Exchanges in
the country on the 31st December,
19577

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (S8hri L. N. Mishra):
9,22,099

N.EF.A.

890. Shr1 Hem Barma: Will the
Prime Minister be pleased to state the
cultural programmes so far planned
and exccuted 1 North Eastern
Frontier Agency for 1ts different
tribes?

The Prime Minister and Minister of
External Affairs and Finance (Shri

Jawaharlal Nehru): A statement is
placed on the Table of the House.
[See Appendix IV, annexure No 45].

faeyrfon safrgl & fed weaw

zet. ot WOy ot ¥ gAwiw
AT CETHEw-ETE WY 4g I A
w1 w4 e

(%) tene-x= & freafom
sgfiga) & fod ovae el o< faeeely
wv Ofr &d & f;

(w) v wrm w1 3w g
o o< faar oy °1; i
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(n) Gwr wufe ¥ feek warer
w3 w7

gavie e weedere W Wl
(fr A ww): () ¥ (7).
S8YY-4= H EGIFT FTW HATH
gogs Org fegaisresr  ®Y &Y, 3Y%e
FaA aiRA & wi¥y faF W@ q
TIRZ T WE qeAES O
fewdraest & ag =nATA LT AT
% wufas adar a1 | @ wEA A
T TIHT 20 Wy ATE 97 ¢

Tea Industry in Punjab

Shri Hem Raj:

892. Shri Daljit Singh:

{&hri Pacam Dev:

Will the Mmaster of Commerce and
Industry be pliased 10 siate  the
amounts allotted so far to the Punjab
State for the development of Tea
Plan‘ations and Tea Preparatinn and
Tea Industry?

The Minister of QCommerce and
Industry (Shri Morarji Desai): A
sum of Rs 2 lakhs has been provided
in the revised Estimates of the Tca
Boaid for 1957-58 for the development
nf the tea mdustiy 1n the Punjab
Stiate No account has however been
spent so far for the puipose

Dandakaranya Scheme

£98. Shri B. Das Gupta: Wil! the
Minister of Rehabiilitation aud Minority
Affairs be pleased to state:

(a) the total estimated amount allot-
ted or proposed to be allotted for de-
forestation of Dandakaranya; and

(b) the total approximate value of
the forest asset that will be destroyed
for making the area suitable for habi-
tation?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The estimated area of
Dandakaranya is 80,000 sq. miles. The
arers suitable for the rehabilitation
«f displaced persons in this vast tract
hive yet to be determined after =

- A
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detailed survey. It is therefore mot
possible at this stage to furnish the
information required by the Hon.
Member. The amount allotted for the
Dandakaranya Scheme for the year
1958-59 is Rs. 3 crores.

(b) Only areas not covered by
valuable forests and which could be
suitable for cultivation are to be
cleared for the iehabilitation of dis-
placed persons.

POINT OF INFORMATION

off qrEw (4rTEAT ) werq ngey
#4 wE FTH UFT TETT At fto Fo 7,
§9 wEdT % &1 AT wrE & wiaere
R xfeqr, MMM e w faee
Fgrea { far W & ey #
T & MT 1 {5 w19 F aurETeTAl
T asraqeamafa g ...

Mr. Speaker: Order, order. If T dis-
allow any particular question or Reso-
lution or do not give consent to any
of those notices that have been given
to me, the hon Member can make a
iepresentation. I will certainly see if
there 18 anything that can be done,
I have appointed a special Suvperin-
tendent .n the Notice Office. He can
go and tell um He can look into it
Then, it has to be put up to me.
Thercafter, T will bring it up, if neces-
sary, before the House, It is no good
interrupting the ordinary work of the
House as put down in the agenda, I
will hear him Let him come to me
at 15-30 hours.

PAPERS LAID ON THE TABLE

NOTIFICATION re: AMENDMENTS TO
CINEMATOGRAPH (CENSORSHIP)
RuLes

The Deputy Mhister of Labour
(Shri Abid Al): On behalf of the
Minigter of Information and Broad-
casting (Dr. Keskar), I beg to lay on
the Table, .under sub-section (3) of
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[Bhri Abid Ali]

Section 8 of the Cinematograph Act,
1952, a copy of Notification No. G.8.R.
17 dated the 15th February, 1058,
making certain further amendments to
the Cinematograph (Censorship) Rules,
1881. [Placed in Library. See No. LT.-
560/58).

NOTIFICATIONS re: AMENDMENTS TO
Correx Rurzs

The Minister of Commerce (Shrl
EKanungo): I beg to lay on the Table,
under sub-section (3) of Section 48 of
the Coffee Act, 1942, a copy of each
of the following Notifications making
certain further amendments to the
Coffee Rules, 1955:—

(1) 8.0. No. 11, dated the 15th
February, 1858.

(2) 8.0. No. 83, dated the 22nd
February, 1858.

u][!'hced in Library. See No LT-570/

ELECTION TO COMMITTEE
Com BOARD

‘The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Manubhai Shah, I
beg to move:

“That in pursuance of clause (e)
of sub-rule (1) of Rule 4 of the
Coir Industry Rules, 1054, as
amended by SR.O. No. 3083,
dated the 12th December. 1857,
the Members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two
Members from among themselves
to serve as members of the Coir
Board”.

Mr. Speaker: The question is:

“That in pursuance of clause (e)
of sub-rule (1) of Rule 4 of the
Coir Industry Rules, 1954. as
amended by BR.0. No, 8883, dated
the 12th December, 1887, the
Members of Lok Sabha do proceed
to alect, in such manner as the

4.

ﬁWMm&
Grante—Raliweys

Speaker may direct, two Members
from among themselves to serve
as members of the Coir Bomrd”.

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS—-RAILWAYB—contd,

Mr. Speaker: The House will now
resume further discussion of the
Supplementary Demands for Grants
in respect of railways, 1057-58. Out
of 3 hours agreed to by the House
for the discussion and voting on the
Demands, 1 hour and 3 minutes
have already been availed of and 1
hour and 57 minutes now remain.
All the Demands and cut motions
Nos 2, 4, 6, 7, and 11 moved yester=
day are before the House.

Shn Naushir Bharucha may now
continue. Before he starts, may I
know how long the hon Minister will
take to reply?

The Deputy Minister or Rallways
(Shri Shahnawaz Khan): About hailf
an hour.

Mr. Speaker: We will take the
remaining time as 2 hours. So at
1330 hours he will reply.

Shri Naushir Bharucha (East
Khandesh): Mr Speaker, Sir, yes-
terday I mentioned that the fotal
Supplementary Demands for Grants
amounted to Rs. 45 crores, and in a
Budget of Rs. 384 crores, that pro-
vision amounted to as much as 12
per cent. Therefore, it does not
speak well of those who formulated
the estimates.

I desire to touch very briefly on
several points. The first is on page
1 of the Demands. Excessive expen-
diture on telephones and posiage
comes to Rs. 2-83 lakhs, It iz very
surprising that the Railway Board,
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which is after all one section of the

and postage, it goes off
thd*mark by nearly Rs. 3 lakhs, I
should certainly like to know what
is it that the Railway Board did not
foresee? That its department and
clerks would not talk so much? Even
if we divide it evenly between post-
age and telephones, Rs. 1} lakhs
means a million and a half calls, 1
should certainly like to know how is
it that the Railway Board found that
it was necessary to put through over
a million and a half calls in the space
of one year only and it forgot to take
that fact into consideration. Surely at
a time when everybody is pressing for
economy, when hon. Members in this
House cannot get an extra copy of
their speech because there is econo-
my, when hon. Members cannot get
the services of an additional peon and
have got to lift loads of budget lite-
rature themselves, I ask, how is it
that the Railway Board comes and
tells ug that Rs. 3 lakhs additional
sum is wanted for expenditure on
telephones and postage. This is a
type of Demand which is almost an
insult to the intelligence of this
House.

The second point is on page 6—
inadequate provision for staff for re-
view of all bridges on railways.

1207 hrs
[Mr. Drrurv-Seeaxer in the Chair]

In view of the fact that several
accidents have taken place as a re-
sult of defects in hridges, it is very
necessary that some more provision
should be made for inspection of
bridges. Imagine Rs. 8 lakhs being
spent on telephone calls and postage,
but for inspection of all bridges on
all railways only Re 4 lakhs! How
is it possible for the Railway Admin-
istration within the sum of Rs. 4 lakhs
to inspect all the bridges?

1 want to make a suggestion in this
commection. Several bridges had been

in steel structure was unknown. To~
day 1t is possible to have—it is a very

May 1 make this suggestion to the-
hon. Minister that it is not only
enough to have for one year Rs. 4
lakhs of rupees, but we must have
a special bridge inspection unit on
a permanent basis equipped with
electrical appliances for detection of
flaws in girders and pylons particu-
larly. I would suggest that they
should make a special survey of the
basin bridges whose pylons are sub-
merged in salt water, and where the
current is heavy. Actually, one of
the pylons collapsed as a result of &
loose barge striking against the
pylon. Therefore, it is necessary that
the inspection of bridges should not
proceed on old lines and old methods
but scientists must also help bridge-
inspectors in their task.

The next point is about the fallure-
to take effective safety measures des-
pite heavy expenditure on such mea-
sures. We are told on page 8 that
there is an increase of Rs. 2:7 crores
under ‘Maintenance of way and’
works’, comprising of additional safe-
ty measures during 1957-58 such as
appointment of patrolmen, repairs to-
bridges, additional ballast as a safety
measure etc. It is an irony of fate
that 1957-58 has produced the big-
gest crop of accidents probably im
many years of railway history. T
do not blame the hon. Minister for it.
but there is, again, one point in res-
pect of which I want to say some-
thing. He said that the human ele-
ment was occasionally responsible or
often responsible for accidents. My
hon. friend, Shri Feroze Gandhi, said
that whenever a railway rule was
violated, then only accident took
place. It is not so. Electrical sig-
nals on the Bombay suburban lines
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{Shri Naushir Bharucha}
repeatedly fail, and I am told by a
Union of Railwaymen, who are well
versed in this matter, that these
fallures are as much as 300 times a
month. I am surprised how at all
our suburban trains run.

Therefore, 1f he wants more money
on tele-communications and signals
maintenance, this House will not
grudde 1t. But I would ask him to
see whether the things cannot be
placed on a more scientific basis I
think 1n this age of scientific advance-
ment, 1t should not be impossible to
devise some method whereby the fai-
lure of signals is automatically tele-
metered to a certain control room
from where action can immediately
be taken to remedy the dcfect This
device 1s possible 1f scientists apply
their minds to 1t; this deviee can be
perfected

Then, coming to ‘Ordinary Work-
ing Expensecs-Oporating Staff”, 1 d-
sire to bring to the notice of the on
Mini.ter the grievances of emplo s,
particularlv, the commercial clerks
on the Western Railway, who have
brought to my notice the fact that the
Raillway Adminisiration mflicts
upon them penalties forbidden by the
Payment of Wagos Al The Pay-
ment of Wages Act Authority has
drawn the attent.on of Government
to the fact that punmishments such as
demotions, withholding of increments
ete, are not permissible under the
Payment of Wages Act, But, yet, the
Railway continues ‘n inflict these
punishments I should like the hon.
Minister to look mnto this fact also

With regard to failure to econo-
mise on fuel, I have already drawn
attention to it yesterday and I will
not speak anything more on that.

Then, coming to page 16, Rs. 8}
lakhs are demanded for compensa-
tion arising out of railway accidents.
T do not think the House will grudge
granting even a much bigger sum to
the hon. Minister. But, in this con-

-
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nection, I would desire the hon
Minister to apply his mind to this
fact that certain definite measures by
way of administrative practice shoyld
be adopted wherever accidents occur
for the relief of the victims. It is
true that the hon. Minister or the
Rallway Administration may not be
m a position to prevent accidents;
but, certainly, they are in a position
to mimumise the pangs of sorrow and
the mjury to the victims of such
accidents. I would suugest that by
way of administrative policy, the
hon, Minister should pay attention to
the following suggestions:

That in any major accident, who-
soever's fault it is, that is immaterial
—the poor passenger has paid his
fare through the nose—whether it 1s
the fault of the drniver or the guard
or the signals, 1t 1s not his concerp—
mn any major accident, there should
he immediate arrangement for the
trancport, free of cost, of all the
passengers mnvolved and the authori-
ties on the spot must be empowered
io do that

Secondly, frece medical treatment,
not only on the spot, but 1n hospital
includng expensces of mjections and
urgical operations and even artificial
Iimb- etc should be regarded
the Railways as their responsibility.

Thirdly, and I emphasise this, I
want a recasonably gencrous provision
for compensation to the injured per-
sons or their dependents to be given.
The Minister should consider the
setting up of a domestic tribunal for
the purpose of determining such
compensation. The Railway Admin-
istration 15 & powerful administra-
tion and it can say that the man in-
jured can go to a court of law. But,
I always oppose the attitude. We in
power, we i authority here are not
here to tell the injured people to go
to & court of law, because going to
a court of law is a very costly pro-
cedure. It takes time; it takes yesrs



judge what is the amount of compen-
.sation to be paid and that should be
paid without the man being asked to
o to a court of law.

Lastly, I desire to draw the atten-
tion of the House to page 23. Addi-
tional Rs. 14'62 crores are required
for the purchase of the Chola Power
House, the Rourkela-Durg line
doubling and an additional Rs. 3
-crores for the Integral Coach Factory.
These are matters, which, surely, the
Railway Minister could have fore-
seen at the time when the Budget
estimates were prepared early. The
purchase of the Chola Power House
did not come over the telephone all
of a sudden. Why was this provi-
sion not made? I am simply draw-
ing attention to the fact that at the
time when we discuss the Budget,
we should have all the proper esti-
mate.

These are the points which strike
one at the first reading of the Sup-
plementary Demands for Grants. I
hope the hon. Minister will consider
the points that 1 have raised.

Shri Panigrahi (Puri): I refer to
Demand No. 17 of the Supplementary
Demands for Grants. Under De-
mand No. 17 more money has been
asked for replacement of rolling
stock, machinery etc. I would just
like to draw the attention of the hon.
Minigter to two railway lines in
Orissa; one is the Rupsa Banjriposi
line and the second is the Natipada
Gunupur line.

During the last 50 or 60 years, on
‘these two lines no addition, no deve-
lopment and no improvement have
been effected. If they are allowed To

every part of India required

share the benefits of the achievements
of new India that is in the making
today, I would urge upon the Minis-
ter to look into these two lines, be-
cause these two lines serve a parti-

out any lighting arrangements. It
1s a branch line,

I again refer to Demand No. 1. It
1s a very minor point. I just want
to bring to the notice of the hon.
Minister that every time we are told
that the Railway Board is looking
mto the guestion pf amenities for
passengers. I do not know if the
hon. Railway Minister has visited the
Cuttack railway station. It is a city
of a population of 1,20,000. In the
third class waiting room in Cuttack,
the principle of peaceful co-existence
between animals and passengers is
completely observed. The bulls, cows,
stray dogs and third class passengers
co-exist there in the third class wait-
ing room gnd no arrangement has
been made to improve that.

In the Jajpur-Keonjhar Road sta-
tion, there is no facility for drinking
water. In Cuttack, there is no cify
booking office. Many times the
Railway Board has assured us that
it will be opened; but, for the last
50 many years, no attention has been
paid to this assurance.

ot qgfym (ward srage o
opfer afiat): soreaw we,
wTw sffe aga il O S & aw
R qget W AR o e P g
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ww oY @I & o aft fewww 37wl
..

o st (sft sl Tw):
qg &Y Weaw ARG FT a9 § |

Fqroow WY gAY @ d
R 9% fad win |

ot opfya - W ofafom #
% oy qg wg wigar g fs wfeai &
fem} § T8 & fog o) Gaoewy favg
TR AT EAF foo WMw AR fusd
% fow oF famg v nar @ WY 300
drer & feskt & arey govar Favg vy v
# Sfew Wt w0 T A aar # e s
T 99 fogr &0 xmm 7@ @
WX ¥ FTO07 AT T AW ArT ;faq)
% g mar et #1F § 9.8 e
#e &) et § Wi wH g ard g afse
ot 3+ & wreT &5 WA § WY TAA
L& ;iAqr w1 &E A WK
wrgfaqr ®TETaAT HEATEY 13 vafm
% wrgarg fs 37 feay qram 9 g
R # o fove Feut sy fe wg Fesar
st @7 & g P Ffgd Wi
DA q ailxdr £ 8= 7 w1 8 wrart
WNH s ATA A X ¥ AR AN
ofrir & fed & wragas s gosrar
w1 § qBAG e

™I fowfes & 7 947 gy &
o @A 't 9T et & wawr
% favg & fesmr wga o Wy
xR § e W@d @ ow qa
fry wr 9T Ay S @TE ) g
& foq @ wrowt amean Srgan g o a€
feseht % ¥ R399 9T qa7 famr @
‘orF awE dET ¥ WY IR, ™
Ay W wafaw v & ) x@ g ®
Jofe-—fw v A R €
#g vy ¢ fe Iy § e @l

*T v fiar wry o SrF a R @ fear
g R Q3 foedt v wav fear onrg
o g St i R fgedt vt wvr ol
ferar o gwar & aY Rec G F fear
wxra i ok gk w ava ) § 6T
fge2r ®Y gq aOR & wqT N A
Té FLar

% e gg xad A wk & f «d-
T AN 9T X q@was: W e
wifx # fewr fefgeged ok @
AT ® AT AT € oG AGA ¥
gt g Wi fag & s w1or 3987 aga
A g & 1 Fu sgAr @ fF mre
ITE 157 & WX I7F Forg god g-Tavavey
% g a1 9 SqrIr gRARrTAE I
® T T AT |

IYTR NPT : AT §EET
qf® qger I F1F AT T ARFT
q g%t g waw fus a1 gafag
H 261 167 AET WqIF ag feAwaw
oTa 7T AN 9T F N AEARY
qEd T WRE N

oft qpfgar : &7 AT W qW@T ®
g AAA & fAg awg 9o 97 /e
o gy faem gafa g wr arw 739
9 7Y &= aww Forar omg

Shri Harish Chandra Mathur (Pali):
The Supplementary Demands also
cover the whole field; there are Sup-
plementary Demands on almost evety
item.

oht qpfey : oo @ @ T A
YT WeNR F wEw @
% T Wigm § Wil WA T {
R Fwi g *Hfem W gt @
v ag fereraa arat g § s g
wrdw firar a7 fad amr oon it Wl o
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grwife  waT w1 anr § /few g
g & 5 o sy dar 3 § ST AW
ot T wrer § AR AT AT W W@
ot & 1 dur ] aril oA o=y
w1 ST § 1w o fowe dw R
qarfEd & dur Go¥ § W e fowe
sk ae AR & da g W@
st S § @ 9 § WK I |2
& aE e G & | & W oy g
RATEYT & ATAF qAATAT AgAT§ R
g U UF aga @ @ dwd @
o granfe T Wi wata & fug
AT BT WY § A 77 e
orn 2 (5 AMz & N & wmg-Tg
oft s & g srerr ey Frifea grar
& =g oY Az ® % fear omar &0 vw
A & (g oA it § 1w
A F T arF &y Frar oy aar @
af sft @ wrg e A fgar A
o qets g 0% Wz & feedr Ak
g & feml & N wET vV FE T
IAET W7 TRAT WA

g gud ara fawer i T g
g 7 fors fear v 3z a7 & fs fow
AR WA AR B TR
TG & w9 32T {war v 9, 3w
G IR AER & FF A
JEWE TG ) AR WA @ A
fema A& o w1 § A g
FAFT quTlaaT I AT gwewr I A
F A4 |

W & i wife & o &
SAF WA ¥ W Hareq
waw @ g 7 e Ay §
AR 7 §Y QN1 T AGATE | WX A
agrAT & WU W MH o § w
oeaT T FUR NS AR Aw o g
Af9T Iq6T WHY AT AW WX
A @A W RQT & e

A WITY AT W QWA & wer
a% & war arw WX oET R & wew
oifaqy  ® sTH giear § swaer
T TRl ® WYY IUTRH HEXY, WY,
97 SFqaTE X JU F WOAT SN AYY
FAE )

Shri B. 8. Murthy (Ksakinsda—Re-
served—Sch, Castes): 1 want to speak
only about the Integral Coach Factory.
No doubt it is one of our achieve-
ments and visitors from all the world
over are making it a point to go there
and see our achievements and they
are giving us encomiums. But in its
working there are a lot of difficulties.

One such difficulty is thc teak wood
required by this factory. It is being
brought from abroad. I have reliable
mnformation that the Andhra Ministry
of Forestry was willing to give
enough teak wood for the ICF,
Even the officers of the depart-
ment had been to the factory.
I do not know why thesc officers
are keen about marking, the railway
Board purchase the ne.cssary teaw
wood from abroad instead of
placing orders with Andhra or Kerala
I also went into the question and
found that the officers there wanted
certain types All those types neces-
sary are available either m Andhra or
Kcerala., So, I feel that the Railway
Board should insist upon the neigh-
bouring States being asked to supply
if they can, the necessary type of teak
wood or other wood used in the ICF.

The Harijan employees there are
few and far between. In the appren-
iice class, there are practically no
Harijans and among the class IV, there
are very few.

I had occasion to discuss this matter
with the officers concerned, and they
gave me some excuse or the other.
Sometime back there was a rule that
only a gazetted officex must certify
that & person was belonging to the
Scheduled Castes. I brought it to the
notice of the officer concerned that a
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certificate from an M.L.A. or an M.P.
was enough for the State Govern-
ments. Why should they insist upon
having a certificate from a gazetted
officer. The officer concerned was
quite satisfled and was good enough
to accept my suggestion, whereas the
General Manager there is still insisting
that the Home Ministry's orders are
that only a gazetted officer can cer-
tify and, therefore, unless and until
the Home Ministry gives him direction
he will not accept any certificate given
by an M.LA. or an MP, This is a
matter which I want the Minister as
well as the Railway Board to consider.
If a gazetted officer is to be approach-
ed, the process is too tedious and too
costly, because the village Munsiff
gives a certificate to the Revenue
Inspector, from the Revenue Inspector
to the Tehsildar and from the Tehsil-
dar to the Deputy Collector. Some.
times it is insisted that a certificate
should be brought from the Collector.

Shri Jagjivan Ram: I may inform
the hon. Member that certificates from
an M.L.A. or M.P. are accepled.

Shri B. 8. Murthy: I am very happy
that the hon. Minister is giving a
categorical answer_to this, but I have
record evidence of this.

Shri Jagjivan Ram: How old is that?

Shri B. 8. Murthy: It is only two or
three months old,

Shri D. R. Chavan (Karad): That
may be a special case with the officer.

Shri B. 8. Murthy: I have a letter
in my possession written by the Gene-
ral Manager, Southern Railway stat-
ing that according to the instructions
given by the Home Ministry....

Mr. Deputy-Speaker: Now that the
view of the Minister is that such a
certificate is accepted, the hon. Mem-
belr may pass on that letter to the hon.
Minjster and he will take action on it.

Bhrl B. 8. Murthy: I am grateful
for the assurance given, but I want
the hon. Minister kindly to see

whether his assurance is being put
into force in the Southern Railway
Zone.

Shri B, K, Galkwad (Nasik): Why
only Southern; all Railways.

Shri B. 8. Murthy: Coming back
to the point about recruitment of
apprentices and class IV employees,
the Integral Coach Factory is not
doing full justice. I want that this
matter is also taken into consideration
with a view to see that adequate num-
ber of Scheduled Castes, Scheduled
Tribes and Backward Classes boys are
given entrance as apprentices, and
they are also recruited as class IV and
class III employees. The case some-
times is that it so happens that some
of these vacancies are not filled up
through the Railway BService Com-
mission and, therefore, the Railway
Service Commission is feeling helpless
as far as this matter is concerned.
This is a matter which has been
engaging our attention for long. 1
hope the hon. Minister and the Rail-
way Board will look into the matter
and see that full justice is done to
Scheduled Castes and Scheduled
Tribes boys as far as employment is
concerned.

st wEpieT (SEETEE)
Afersr Ao 92T, 98 § 9 5@
R AR A ot grfee ga @, ST
frema & s WA A qavag weA
FOU AEOE | R F o e
W | WY g, I e § E W
qaTeaTs qar g o frem @
¥y freaa aff & 1 R ol
fawroam anE o O fgma e
AT TAHT T AT TAA &, T TE
# Y wgraT # Fasog fEmTT wTEgar
g1ty ol ey MA@
TR I T ST @ A@T | 9T qx
R o M W # W R agd
qgwa o< W 2 s gfier wifee =
a7 | IR AT AW ITE 6T 6T g A
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awOw co S SuH fear fowe 1
ww 83 amdy F e firar & Ao g
feamgadwrw o X @ A @
T § 1 TEw qog ag wemd ot
¢ fr wfe agr e T Sy Y e
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W A w W e o @ R
wfy wlreT T g oY oty mfl st g

W are-are & wpn wgar g fs
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Jaw W W @ o ok
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Tgn g fF ade S@ww 9T v W
fAa T AT 9T W AET 9
gfewr w1 W graomy fRaT W
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TAWNY AL WAT RN § W =y
Foar § fe of &t il & woew SR
™ W@ T ATE e ey
WYX H § TON WA w6
wifr R & aww | o onafr

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, Sir, I have before
me this list of Supplementary
Demands which covers a very wide
fleld, and I wonder whether you will
permit to have a general view of the
entire working of the Railways during
the year 1857.58, which is necessary
if we are to do ourselves justice and
give our consent to all the Demands
that have been embodied here.

The first Demand is concerning the
Railway Board itself. I would like
the hon. Railway Minister to recollect
that last year, when we were discuss-
ing railway fares and railway manage-
ment, the point was raised about the
reorganisation of the Railway Board
and a question was interjected about
the appointment of flve additional
Members to the Railway Board. And
the hon Minister stated that this is a
heritage which he has taken over. I
hope, Sir, now that he has been in
«<harge of the Railway Administration
for quite some time, he has been able
to understand and appreciate the
mnecessity or otherwise of the appoint-
ment of these five Additional Mem-
bers to the Railway Board.

So far as I feel, the Railway is in
urgent need of immediate reorganisa-
tion, I am not objecting to additional
appointments, but I think that in
strengthening the Railway Board in a
proper manner we have got to take
into consideration the demands of our
present needs, what these demands
are, and whether the Additional Mem-
bers as they stand today are in a
position to meet the requirements of
the administration today. I think
they go a little uncared for between
the Members of the Railway Board
on the one hand and the General

Managers on the other, They are a
bit too jumior to command all the
respect which they ought to from the
General Managers of the Railways.
they are to be in a position to give
proper directive and to be fully res-
pected, I think they ought to have
better status.

The original idea was to strengthen
the Railway Board by increasing the
number of the Members of the Rail-
way Board. I do not know whether
the hon. Minister has been able to
give a proper consideration to this
matter. The Railway Board, as it
stands today, if I might submit with
all respect, goes in a ramshackle way.

I think most of the Members of the
Railway Board are due to retire or
are in ill-health. If we need the exper-
jence of the Members who are on the
Railway Board, I think the Railway
Minister should make up his mind
to give adequate extension in their
services. I do not know whether
it is for the benefit of the ad-
ministration to grant extension in
service for a small period of four
months and six months It is very
demoralising on the one hand and it
keeps the person concerned in a state
of suspense, and the plans and
other things are also not given
thg same consideration which a
permanent incumbent will give., It
also keeps the other people who are
affected by this change in a demora-
lised state. I think much before the
time for retirement comes, it should
be possible for the Minister to give
proper consideration to his own
requirements and to decide quite a
time in advance as to what step is
envisaged by him. I will deal with
this question at greater length when
I discuss on the floor of the House the
report of the Union Public Service
Commission. I hope the hon. Minis-
ter is aware that the Union Public
Service Commission in their Fourth
and Fifth Reports—I think it was in
their Fifth Report—have raised this
question regarding superannuation
age and extension. A very relevant
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much on this point that all extensions
on superannuation which used to be
referred to the Union Public Service
Commission should continue to be
referred to it. But the Government,
in a very cavalier manner, had taken
away that advisory right of the Union
Public Service Commission which was
enjoyed by the Commission for eight
to ten years.

Passing on from the Railway Board
to the working of the Railway Board
—I1 talked just about the personnel—
I wish to refer to two or three impor-
tant matters of policy. It s
none of my intention 1o refer to
local interests, to this railway line or
that railway line, because I know the
Minister's clear-cut answer to all
these, namely, that he iz certainly
limited by the finances. It is no use
our asking for this particular
railway line here or that particular
rajlway line there. But there
are certain fundamental ques-
tions which must receive his imme-
diate attention.

I hope the Railway Minister is
equally alive to the demands of the
western frontier as he is alive to the
demands of the eastern frontier. But
apart from this demand simply .on
grounds of the strategic and the mili-
tary wview points and for bringing
about co-ordination between the Rail-
ways and the demands of the Military,
I think in our present developing
economy so many important questions
have cropped up that it is high time
that we took into consideration and
reviewed the question of regrouping
of our zones. Because, if we do not
do it now, we will find ourselves face
to face with certain compelling cir-
cumstances afterwards and we will
have to do things in absolute haste
which will not be conducive to good
administration. As a mattep of fact,

and in indecent haste. Even at that
a

very strong view was express-
ed by persons who were quite know-

ledgeable, that the workioad of these-
zones which were being carved out
was almost unmanageable, And the
force and compulsion of circumstances-
have already forced the hands of the
Railway Minister to cut one of the
zones into two new zomes. Now the
same situation is developing on the
other side of the zones.

I wish to refer to the western zone.
We cannot ignore the development of
the Kandla Port. As a matter of fact,
the development of the Kandla Port
has suffered very considerably
because of the inadequate attention
paid by the Railway Admnistration to
the situation governing that particular
area. It is only because we¢ have not
been able to develop the proper trans-
port that the hinterland is suffering
and therefore the development of
Kandla Port is suffering.

Apart from the development of the
Kandla Port, the hon. Minister has
got & take into his consideration the
most Vital and the most important
multi-purpose projects which have a
countryw:ide importance. It is not as
if it 1s only the State of Rajasthan or
Punjab that are interested in Bhakra-
Nangal. It is not only the State of
Rajasthan that is interested in the
project of the Rajasthan Canal. The
Rajasthan Canal, which is going to be
the biggest canal if not in the
world, at least in the whole of
Asia, has its own effect on
the economy of this country.

It is the country as a whole
which has got to be interest-
ed in this matter. Coal
and steel are very important.

I understand it and the whole plan
of the Railway administration at pre-
sent fidgets round coal and steel in
a particular area. We know that we
have got to lift coal; we know that
we have got to lift steel, but I think
foodstuffs are much more important
than coal and steel for this country
in the present context. May I know
what attention has been paid by the
hon. Railway Minister to lift the
foodstuff which is going to be pro-
duced by the Rajauthan Canal and
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the foodstuff which is going to be
produced by the Bhakra Nangal
Canal? May I know whether the
hon. Railway Minister has taken note
of the fact that Rajasthan Canal is
going to bring under cultivation

more than 30 lakh acres of alluvial
so0il?

Shri Jagjivan Ram: Third Plan,

Shri Harish Chandra Mathor; I
wish him to appreciate that it is very
different from other projects. We
have got the Damodar Valley Pro-
ject, but let us understand the diffe-
rence. In the Damodar Valley Pro-
ject, what happens is that the soil
which is already under cultivation,
the land which is already producing
is being given certain extra water
and the present project i= being
stepped up by a little percentage. The
story is entirely different on the
other side. Here 1t is an entirely
uncultivated land, an entirely fresh
alluvial soil which is being tackled
and 80 lakh acres of land is going to
be brought under cultivation by one
single project, which is the Rajas-
than Canal. We are gomng to spend
about Rs. 100 crores over it and if
I could trust the hon. Minister of
Irrigation and Power, we are going
ahead with this project with all
seriousness, but I do not see any-
where in the Plan of the Railways
or in the course of the Second Five-
Year Plan as to what the Railway
Administration is doing to lift this
foodstuff from there.

It is to be noted that this area is
very sparsely populated and the de-
mand of foodstuffs in this particular
area would be much smaller. It is
only to cater to the entire country
that we are having this project. That
is why I wish to repeat that it is not
the interest of Rajasthan which de-
mands me, it is not the interest of
Punjab which impels me to invite
the attention of the hon. Railway
Minister, because the produce under
the project has got to be distributed
all over the country. There are cer-
tajn demands here for Rs. 2 crores
and over for open line and through
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constructions, but I do not see if
there has even been a survey of the-
area where we are going to have this
project.  Certainly, Si- the peo-
ple of that particular area az well as
the entire country are entitled to
know what the Railway Board and
the hon. Railway Minister feel about
it.

Sir, I do not know if the hon. Rail-
way Minister is aware of the case of
ex-States Railway officers, viz, the
integration of the ex-States Railway
officers. It was during the hon. Rail-
way Minister's predecessor's time that
we had prolonged and protracted dis-
cussions which lasted for over four
years. It is not my intention to take
this House and the hon. Railway
Minister into the past days’ long pro-
tracted history. I would only like
to mention that after a very strong
criticism of the formula which was
evolved by the Railway Administra-
tion in 1955 that the then Railway
Minister in his wisdom thought it fit
to revise this issue. I spoke at great
length in 1955 on the floor of the
other House bringing out pointedly
to the notice of the hon. Railway
Minister the shabby and stepmotherly
treatment that had been given to the
ex-States Railway officers. The very
amiable predecessor of our present
Railway Minister, for whom I have
all the great respect, I think, for the
first time felt irritated. I am wvery
sorry and if he were here 1 would
not hesitate to repeat my apologies
to him, because he had -given all the
sympathetic consideration and help.
But in spite of his annovance and
irritation he could see the force of
our arguments and though it took
him another year, he revised this
issue and in 1958, during his Budget
speech, he told us what this issue
was. We were satisfled to a fairly
good extent though there were cer-
tain peints on which we still left
aggrieved. But we felt that it would
be advisable to close the chapter and
we thanked the hon. Minister. AllF
that we asked him was to implement
the decision which he himself had"
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taken in earnest in the ‘quickest pos-
_pible manner.

“# is my regret that though it is
~now jwo years that that very mo-
, dest dggision to which we had acqui-
esced ‘has not been implemented and

it is really unfortunate that unneces-
sarily a dittle percentage of officers
awho have now come as your younger
brothers in the bigger family are
Lcontinued to be treated so shabbily.
It appears to me that there iz no
+honest attempt—I do mnot blame the
~hon. Railway Minister for it, but I
.wish him to take the matter in his
»own hand and to give his considera-
stion—otherwise why can we not
implement a single decision which
had been taken n 1956 and which
was announced in the Budget speech
After all, 1t 1s a handful of officers,
who are concerned, but this creates—
even there are a few cases—a sort
of feeling that there are a sort of two
sections in the Railways; here 18 a
batch of ex-States Railway officers
and there 1s a batch of the old Indian

Government officers. I wish 1 was

very clear and emphatic on this and

1 made a pointed reference to 1t that

we want to forget all this and what-

ever decision has been arrived at 1s
implethented honestly by the Railway

Administration. It 1s only—it 1s un-

fortunate—a few officers down below,

who are interested here and there,
who create all sorts of troubles and
agre responsible for this decision not
being implemented even to this day.

I will not take hon. Minister into
details, but he will be surprised to
know that officers who should be to-
day working as senior scale officers
are unfortunately workmg only as
Class II officers and people who are
much junior to them, who should be
much junior to them, are hossing over
them. The hon. Railway Minister
should be able to appreciate what
the feeling of that particular officer
swould be and what the feslings of
_A particular class of officers would

cular individual officer.

I will refer now only to one more
point with your permission, Sir. It is
about the accidents, because it is ex-
ercising our minds and we all feel
very much concerned about it. We
all listened with very great respect,
care and attention to Shri Feroze
Gandhi. Sir, all the time when he
spoke yesterday, we were here and
listened with attention to his labou-
red speech. I was wondering then,
and I am still wondering today, whe-
ther Mr. Feroze Gandhi has emerged
out with greater intimate knowledge,
or he has been indoctrinated with
certain ideas and facts during the
course of the Commission of Enquiry
;egarding the accident, a major aceci-
ent. »

Shri D, C. Sharma (Gurdaspur):
No indoetrination)

Shri Harish Chandra Mathar: In-
doctrination is such that one does not
feel; otherwise it would never have
been indoctrination. That is the
whole trouble about it. It iz only
a dispassionate observer who can see
the effect of it. I have made a little
study of this theory of indoctrination.
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It is in a very subtle way that ideas
and facts are passed on and one feels
‘that they are not his own ideas or
‘his own facts.

I have not the least doubt about
the abeolute integrity of Mr. Gandhi.
He is a man who has championed
many a cause, and he will certainly
mot be the man whe will be carried
away this way or that. But the
facts and figures given by him do not
take us an inch far.

The hon. Minister was very wise
when he referred to this matter about
accidents in his speech, because he
felt advised not to make comparisons,
.as comparisons are very invidious
and very difficult. We do not know
about accidents in Japan. We do not
fkknow what the condition of the rail-
ways 1n Japan is; we do not know
the nature of the terrain there; it
makes a very great difference, if it
is a plain country and if it is a
mountainous ecountry like Japan.
These are very different and 1 am
not going into these unnecessary
«comparisons as the hon. Minister
himself felt advised not to do.

But 1 wish to invite your particular
attention to the Railway Accidents
Enquiry Committee Report. The
Railway Accidents Enquiry Committee
Report has never seen the light of
the day.

Shri Jagjivan Ram: It has seen
the light of the day, if the hon. Mem-
ber will care to read it.

Shri Harish Chandra Mathur: It is
a Review Committee, Sir.

Shri Jagivan Ram: No.

Shri T. B. Vittal Rao (Khamman):
‘The original report, with a blue cover
on it.

Shri 8. M. Banerjee
With black letters. -~

(Kanpur):

Shel Harish Chandra Mathur: I am
really sorry and I have to apologise
1o the House, though I have read the
report thoroughly myself.

Shri Jagjivan Ram: Then how did
the hon. Member manage to get it.

Sbri Harish Chaudra Mathur: wiil
gxplain it to the hon. Minister, if he
is interested.

I read this report and I referred
copiously to this report in my speech
in 1965, when it was the view-point of
the Railway Administration and the
Railway Minister that it was a confi-
dential document which was not to be
laid on the Table of the House. There
were great shouts and cries over it and
even Pandit Kunzru joined us in this
matter. But in spite of it, the studied
attitude of the Railway Administration
at that time was that the report was
confidential and would not be laid on
the Table of the House. I am sorry I
was out of the House for about a year
and I have not seen the report recent-
ly. I had read the report when it was
confidential. The Railway sinister has
seen the wisdom ofrour argument and
demand in this matter a year and a
half later. There would have been no
trouble about it i? he had seen it much
earlier.

Mr. Deputy-Speaker: Will the hon.
Member be brief?

Shri Harish Chandra Mathur: I will
wind up.

In this report a question has been
raised about the Government Ins-
pectorate, of which the Railway Minis-
ter has great experience, because he
controlled this Department as Minister
in charge of Communiecations. Now he
is having an intimate association with
this Department as Railway Minister.
It was on the basis of this Report—
it has a long history and for want of
time I will not go into details—that I
wrote strong letters to the Railway
Minister; I took up this question very
strongly that the Inspectorate should
be independent of the railway ad-
ministration......

Shri Jagjivan Ram: That it is.

Shri Harish Chandra Mathur:....
while the view of the Railway Board
was that the Inspectorate shémld be
directly under the Railway ' Board,
After a long exchange of correspon-

Ly
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dence and after asking quite a number
of questions, I extracted a reply from
his predecessor, He stated s0.many
words that the Railway Board is defi-
nitely of the view that the Inspectorate
should not function independently and
they had their own reasons. He had
come to a decision that the Inspecto-
rate would be permitted to remain
under the control of the Communica-
tions Ministry, With this attitude of
the Railway Board about the Govern-
ment Inspectorate, it cannot function
as it ought to.

While they have permitted the Ins-
pectorate to remain under the Com-
munications Ministry, with this atti-
tude of the Railway Board very little
importance is attached to the function-
ing of the Inspectorate. They have al-
ready done away with their periodical
inspections. I quite remember those
days when on occasions a Government
Inspector of Railways used to go on
inspections every-body was tiptop, how
everything used to b€ brushed up, be-
cause they knew that there was an in-
dependent authority inspecting them;
all people of the administration paid
special attention to it. Now through
the instructions and circular letters
issued by the Railway Board, the Ins-
pectorate has been rendered almost
useless. It is better—if they fecl like
that—that they take the Inspectorate
under them. But if the Inspectorate
is to function under a differgnt Minis-
try, if the Inspectorate is to discharge
its responsibilities and is to be of real
help to the hon. Minister, they must
be given a proper status and they must
be given proper respect.

You will remember, even in the
Mehboobnagar accident the Govern-
ment Inspector of Railways who made
the enquiry has made certain recom-
mendations in which he has made a
small suggestion that he should never
be called Government Inspector of
Railways. The words ‘“of Railways”
should be taken away because it affects
their independence. I do not know
how far it is correct. But that
is one of the recommendations in the
Mehboobnagar Enquiry. I wish the

hon, Railway Minister makes it a rule
that all the recommendations made by
the Inspector should be placed before
him and if there is a difference of
opinion between the Railway Board
and the Inspectorate, it should invari-
ably be brought to the notice of the
Ratlway Minister and he should pay
proper attention to it.

As the time is short and as other
hon. Members are anxious to partici-
pate I will take some other opportu=
nity to elaborate certain other points.

Shri Basappa (Tiptur): Mr. Depu-
ty-Speaker, Sir, although I agree
with......

Mr. Deputy-Speaker: I thought that
there were not many hon. Members
anxious to speak.

Shri T. B. Vittal Rao: We had to go
to a meeting called by the hon. Minis-
ter of Parhamentary Affairs.

Shri Basappa: ........some of the
points made by the previous speaker,
Shri Mathur, I do not agree with the
gloomy picture which he has given of
the Railway Administration.

Shri Harish Chandra Mathur: 1
have given the other side also.

Shri Basappa: That is very good.

We know that the Railway Minister
and the Railway Administration is at
a disadvantage this time, because the
whole thing has been tarnishcd by the
few major accidents that have taken
place and in that context we have to
judge the railway administration.
The vastness of the railway admini-
tration, the big task before them and
the work they are doing have all been
pointed out in this very House. At
the same time, my friend Mr. Feroze
Gandhi, who is known for his strong
criticism has to look at the picture in
a proper way and therefore he has
come forward with a thorough
analysis of the whole thing, He has
told us that although these accidents
have happened, which should not have
heppened and we should be very
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unmlin:lutum but at the sgame time,
‘we are aware of big task before
the railway admin tion. Since he
has given this correct picture, we are
also thankful to him for the same.

But when I say all this, I am
aware of my friend, Mr. Mathur's
criticism also, because I am one of
those who come from an ex-State
railway area and therefore, it is my
duty to bring to your notice and to
the notice of the House how some of
the ex-State railway people are still
feeling about it. I know the railway
administration is fully aware of it
and I am also confident that the hon.
Minister who is already apprised of
the matter will do justice to them.
It is 8 years since integration has
taken place. I am more competent to
speak about my own State rather
than about other States. When this
integration was offered, Mysore came
forward with a right clean hand.
What I mean by that is this. I know
when integration has taken place in
s0 many areas, sometimes those
officers are boosted up and sometime
assets and other things are looked
into and worked to their advantage.
But I must say that Mysore came
forward with a clean slatc with the
full hope that justice will be done to
themn. But I am sorry to say that even
after 8 vears, there are a lot of grie-
vances amongst some officers. 1 hope
that the Railway Minister will look
into those few cases and do justice
if he thinks it is right.

My fr'end has already dealt with
this point and therefore I do not
want to elaborate it. Having consi-
dered all these aspects, the railway
administration changed their opinion
and gave a formula that hereafter the
ex-State railwaymen would be
promoted according to their seniority
by 33-1/3 per cent and 16-2/3 per
cent, It is to this that my friend was
referring to. If this had been given
effect to, there would not have been
any trouble at all. But I think the
latest orders of the Railway Board
seem to go in the wrong direction.
dJunior people are pushed up and

- - . o .
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more probationers_are put in, so that
the original formula given by
the Railway Board has not
been put into effect at all
Therefore, 1 say that this anomaly
should be corrected very soon and
these few instances should be set
right. I wish the Railway Minister
hears me also. There are a lot of
grievances amongst the ex-State
railwaymen. I wish he considers this
little request of mine,

I am not speaking of the re-
organisation of the Railway Board or
the re-grouping of the railways. But
this fact is certain. I think most of the
grievances that have been pointed out
by me and my friend will be set right
if some person can represent these ex-
State railwaymen on the Railway
Board. I would make this earnest
appeal, because there are a large
number of ex-State railwaymen and
at least one person can represent them
on the Board. I think if the Railway
Minister and the Railway Board would
consider this request on our part most
of the handicaps under which these
men arc suffering today will be set
right.

I am saying all this because seniority
for promotion is put an end to and a
kind of selection for promotion is
introduced. This grouping is so big in
the South that sometimes the big
officers and others who are supposed
to be on these tribunals and selectjon
boards do not care for the other men
at all. T can give instance after instance
if the Railway Minister wants, but the
fact is certain that we have no faith in
these selection boards, because I am -
quite aware of a number of cases
where injustice has been done. They
say that the selection boards are the
final body set up and therefore their
decisions cannot be reviewed.

[Panprr TrAXUR DAs BHARGAVA in the
Chair].

18.15 hrs.

The question of seniority for promo-
tion is not taken into account by the
selection board at all. Therefore, the
work of the selection boards also must
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{Sbri Basapral
besupmhed.!mdvelqynmbu
of instances so far as the Southern
Railway is concerned. In the accounts
department and engineering depart-
ment, people who have put in more
service and who had been working for
9 to 10 months in the senior scale,
Class I Gazetted post, are all of a
sudden found unfit and reverted and
junior people are brought into the
front. Those people had been sent for
training to Baroda and other places
and this fact is not taken note of by
the selection board. Even in the
engineering section, people who were
head draftsman only for six months
are promoted as assistant engineers
whereas people who have put m 14
years' service as head draftsmen and
not equated properly from the ex-
State railways have been prejudiced
to a very great extent.

Since all these things are there, I
wish that tne work of the selection
boards should be supervised. Some
changes must be made and if there are
appeals from the selection boards,
they must be heard by the Railway
Board and justice should be done. I
have also known cases of victimisation
of ex-servicemen. A number of dis-
honest men join together and try to
put down an innocent honest man
and they are successful. But the
General Manager cannot look into
these things, because he has to look
after a big regrouping of railways in
the Southern Railway and he will not
have time, The matter is referred to
the Chief Commercial Superintendent
or the Tribunal and they say there is
no case of misconduct; 1f at all, there
is only an irregularity. But you dismiss
a man on account of that. Look at the
mental agony which he must suffer.
That General Manager sends some
files and the Railway Board simply
agrees, without asking what about the
findings of the tribunal or the Chief
Commercial Superintendent saying
that it is not a case of misconduct.
You dismiss a man saying that he has
misappropriated annas thirteen anly.
If it is found out, let him be hanged;

Iz

Iam not hereto support men who have
indulged in corrupt practices. But I
am here to support an innocent and
honest man. If he is charged, let not
the Railway Board say that the
General Manager's order is final; they
must look into this case. This kind of
vietimisation and other things should
be set right by the Railway Board.

I am not going to say anything more-
except some railway lines for the State
from which I come. When railway
lines are given to various parts of the
country, our Railway Minister has ex-
pressed sympathy for those areas in
which there are mineral resources.
Those areas must be considered and
lines put up there. Of course, he has
expressed sympathy but at the same
time he says there are no funds and
so he cannot give any assurance. But
when the sympathy is there, I think
he will do something and that has
encouraged me to say a few words o
that So far as iron ore is concerned,
as we know—even this morning there
were a number of questions on it—60
per cent of the iron are, I am told, is
in Mysore State and South India.

Shri V P. Nayar (Quilon): That is
a wrong figure,

Shri Basappa: It may be a little
low Mr. S. V. Ramamurthy, the Ge-
neral Manager, Mysore adm'nistration
and others have all combined togethe~
and come to the conclusion that rich
iron ores are there I can give you
details. Nearly 500 million tons of
iron ore and other ores are there in
Mysore State I can even say that
the quality of the iron ore goes up to
70 per cent and it can last for 100
years in my State. Let them dispute
this fact which 1 am mentioning.

Therefore, there is a good case made
out in South India, especially when
the State Trading Corporation is look—
ing into the matter. From these areas,
iron ore and other ores will have to
be taken to the West Coast. When
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ﬂ)gu things are done, I think the

of Karwar port being deve-
lnpul and a railway line being put
must be considered. What is happen-
ing is iron ore has to be shifted for
I80 miles. There is so much of wagon
shortage in the country and so much
cost is involved. From all these
points, it is very necessary that rail-
way lines must be put from these
mineral areas to the coastline. That
is all what I want to say. From the
point of view of the cost involved and
in order to minimise the cost, we
must put up ithis line. To develop
this port, we must put up this line.
We must do so in order also to have
more exchange value and also more
national income to the tune of Rs. 50
crores every year. I am told that if
this scheme is put through, it will
open up the Malhad area in the West
coast. The improvement to that area
will be considerable from all these as-
pects. So, I feel that something must
be done.

There is already a proposal that the
Japanese would come and put up a
railway line. I do not know the ex-
act situation. The Railway Minister
knows the exact situation well. Any-
how, when all these proposals are put
up together and a plan evolved for a
railway line to be put up there, the
ores from the mines could be brought
out and the whole area improved.

I do not want to take up more time
of the House at thig stage. The Rail-
way Minister has undertaken a big
task, and I wish him every success in
his job.

1 would also wish to make one or
two minor points because big lines, I
am afraid, may not come in very soon,
At least from that point of veiw, I
want to say that a small connecting
line from Rayadrug to Chitaldrug is
very necessary. We have got our
main line to be also put up in that
area, namely, Hassan to Mangalore,
and also from Dandell to Karwar be-
sides the line from Satyamangalam to
Chamarajanagar. Apart from these
lines, there is to be the line from Ban-

galore to Salem about which my friend!
Shri C. R. Narasimhan always speaks.-
All these lines are to be laid.

More than that, small mercies may-
also be shown, as for instance, an out--
agency in my constituency at Chikna--
yakanhalli near Banasundra station.
These are small mercies, because big
lines cannot be had soon. So, at least
small mercies such as an out-agency
may be shown. It will be useful for-
Chiknayakanhalli and Thuruvakkaral!
Taluk headquarters.

Further, a flag station between Nidu-
vanda and Hirehalli would be very-
useful.

Mr. Chairman: I propose to call the.
hon. Minister at 1.30 p.m. So, there
are only about eight minutes left. 1
shall call only one hon. Member who.
might finish before 1.30, and then, I
shall call the hon Minister. Shri T.
B. Vittal Rao.

Shri T. B. Vittal Rao: Mr. Chair-
man, I would also add to the list of
grievances of the ex-State railway
employees which have been pointed
out by a few of my predecessors.
This issue has been outstanding for a
long time. Of course, the Railway-

" Minister will say that they have deci-

ded it, but from our point of view, it.
has not been settled yet.

The railway employees of the ex-
Nizam State Railway and who have-
opted for the service conditionsg in that
railway are not promoted to higher-
jobs. Even if they are promoted, they
are not given the appropriate emolu-
ments. Under such conditions, if they
are promoted and not given the
apropriate increase in pay they
feel humiliated, because they have to-
work under their erstwhile juniors.
with no increase in pay. The Rail-
way Board has conceded that they
will be promoted to the higher posts,
that is, to posts ecarrying higher:
emoluments, but as it is they will not
be eligible for the emoluments as.
such.

I have got a special submission toe
make to the Railway Minister. He-
has been in charge of the Ministry ofr
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Labour for nearly six years. No othet
Labour Minister has such a long re-
<ord in the Ministry of Labour. I
would therefore like him to go through
the provisions of the Payment of
Wages Act, especially the amended
-one, and see whether this procedure
does not violate the existing Aect
or whether the fact that a person is
mot given the appropriate pay of the
post to which he 18 promoted, 15 not
a violation of the Payment of Wages
Act. P

There is another aspect in regard
to the ex-Nizam State Railway em-
ployees. They had the benefit of the
«Central Pay Commission scales from
the very beginning. As they were
implemented by the Government of
India from 1st January 1947, the staff
who were working 1n the Nizam
State Railway also got their pay-scales
from 1st January 1947 “There 1s not
much difference,” 1t was once said,
=and it was also said that they wanted
to have the best of both the conditions
of service It is not like that there
are very few workers, some of whom
have retired 1n that category. I think
-they are hardly about 1,500 I would
submit to the hon, Minister to consider
their cases sympatheticelly and see
that those who are acting in higher
posts are given the higher emolu-
wments

In the Supplementary Demands also,
there is some mention about the Pay-
ment of Wages Act Some workers
of the railways had to go to the autho-
rities mentioned in the Payment of
‘Wages Act and then their case had to
"be decided. So, let us not have a simi-
lar case in respect of the ex-State
railway employees also

Then there is a casual labour,
About two years ago, when I raised
-this question of casual labour on the
railways, who number nearly two
lakhs, the then Deupty Minister of
Railways, Shri Alagesan, assured us
<that the question of their wages was
-under the consideration of the Railway
‘Board. Now, some of their cases have
®one to the authorities prescribed un-

labour needs improvement. This ix a
system which came in after the Cen-
tral Pay Commission's recommenda-
tions were made. For, some of the
company-managed railways wanted to
get over the recommendations and
they started appointing this casual
labour and paying them at the market
rate of Rs. 1-4-0 or Rs. 1-8-0. I thought
by this time the number of casual
labour has been much reduced. But,
on the other hand, in some places
where there was no question of casual
labour is now being appointed, for
instance, 1n Bitragunta and other pla-
ces What I submit is, they should be
given either the statutory wages un-
der the Minimum Wages Act or the
regular wages. I would very much
like that they are treated as regular
employees though temporarily em-
ployed

I support the Demand iconcerning
the staff and some safety measures
undertaken for the review of railway
bridges Very considerable amount
has been spent on this, following the
assurance given In this House by the
Prime Mimnster to the effect that there
will be no question of lack of money
in this regard. Some arrangements
have been made wherein some extra
patrolmen were appointed and they
kept watch over the bridges night and
day. But we were told that a high-
level committee under the chairman-
ship of Mr Khosla was appointed to
go into this whole question of the
construction of the bridges and en-
quire into what should be the sort of
bridges that should be constructed on
the railways and what should be the
discharge of water, etc. I saw in the
notification appointing this committee
that the committee should submit its
report within six months. But nearly
a year has elapsed, and we do not
know at what stage it is and when
we can expect this report. It is very
necessary that the report should come
out soon
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1 am glad that some provision is
made for the construction of some bri-

primary schools are not charged any
school fee. But the children of the

appeal to the Railway Minister to
declare this area as free, because it
comes under the compulsory area.

The running staff are the men who
really man the railway engines. But
they are not given weekly off regular-
ly or properly. This is due to the
fact that the strength of the rest
given in the railways is inadequate.
Secontly, the leave-reserves are not
appointed category-wise men
in the lowest category are ap-
pointed as leave-reserves. So, when-
ever any driver or fireman has to go
on leave, these leave reserves cannot
act as drivers or firemen. Therefore,
weekly off is generally refused to
them. So, I submit that leave reser-
ves should be of the same category
for which you are making provision.

Finally, some of the items which
were referred to the Trbunal, which
was appointed in 1953, are still pend-
ing. I want them to be finished as
early as possible. Because, there is
no tribunal in India which takes five
years to give an award. This will
also remove some of the discontent, I
hope the Railway Ministry would ad-
vise the Tribunal to finish this work
as early as possible.
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proposals that have been made and
will give due attention to all the sug-
gestions and proposals.

A number of hon. Members have

forward My hon friends, Shri D. C.
Sharma and Shri Bharucha thought
that the method in which the demands
have been put and the way of budget-
ing were perfunctory, that it has been
done in a haphazard manner and
they were surprised that the sup-
plementary demands should be as
much as Rs. 456 crores. As the
House is aware, most of these
demands are due to post-budget
developments, over which the
Railway Board had no control. Most
of these demands could not have been
foreseen.

Shri Braj Raj Singh (Firozabad):
Is purchase of furniture by the Rail-
way Board a post-budget develop-
ment?

Shri Shahnawazs Khan: T was try-
ing to explain, as quickly as possible,
some of the major items that go to
make up this demand of Rs. 45 crores.

A sum of Rs. 5} crores has had to
be asked for because of the increase
in dearness allowance. This dearness
allowance was sanctioned by the Pay
Commission on 1st November, 1857.
Surely, that could not have been fore-
‘seen. Similarly, the statutory price of
coal was raised from 1st of July by
Rs. 1/8/- per ton.

SBhri T. B. Vittal Rao: 1st July
1957.



Similarly, there has been an up-
grading scheme of the staff. That is
also a post-budget development, for
which wehave hadtospend about a
crore of rupees. Then, as a result of
a few unfortunate accidents, we have
had to intensify attention on safety
measures for looking after track and
bridges; and that, together with the
increased capacity created in work-
shops for such works, has cost us
Rs. 5 crores.

Then, there has been some  very
major items in the capital budget re-
lating to workshops and rolling stock.
The House is aware that in the years
preceding there has been an acute
shortage of steel. The Railway Minis-
try and, I think, the whole country
were feeling worried about the availa-
bility of steel and, at one time, we
were not quite sure whether we would
be getting it or not. Secondly, we had
to send a special mission abroad to find
out whether it was possible to procure
steel. That mission was successful,
and they placed orders on the spot.
Now, as a result of that, about Rs. 17
crores had to be spent. That, of
course, could not have been foreseen
at that time.

‘Then, we sent a mussion abroad to
study AC and DC form= of traction.
That mission, after visiting a number
of countries, have also placed orders
for about 100 AC locomotives, for
which we had to make an advance
payment of Rs. 8 crores. Then, there
has been an increased outturn of
coaches from Perambur. That factory
was scheduled to produce a certain
number, and it is very much to their
credit that they have exce>ded the
number that they were expected fo
make. They produced 53 more than

tlra mgetaud. Som had to
make payments for that. That also
came to Rs. 436 crores. ;

I am sure the Hnuse will agree
with me these items, which covered a
major portion of the Rs. 45 crores,

‘could not have been forescen at that

time. May be, here and there, the
telephone expenses may have increas-
ed by a few thousands or so.

An Hon. Member: A few thousands
or lakhs?

Shri Shahnawas Khan: We had to
instal a large number of extra tele-
phones, because of the limited accom-
modation in the Railway Board's
office, we had to shift offices to other
localitics. So. naturally, there is a
cerlain amount of expenditure invelv-
ed I do not think that any hon. Mem-
ber can, by any stretch of imagina-
ticn, call this unimaginative or per-
functory or any such adjectives.

My hon. fricnd Shri  Tangamani
said that the dearness allowance
which has been sanctioned by the
Commission, of Rs. 5 per month was
not enough. I am afraid he would
not expect the Railway Ministry to
make any variation from the treat-
ment that is being meted out to all
the Cen$ral Government employees.
We have to keep pace with the rest.

He also referred to certain bridges
and culverts in a certain line between
Bellary and Rayadurg, the absence
of which he!d up traffic. We are not
aware of it. This matter we will
take up with the Railway concern-
ed and if it is necessary, we will
certainly make provision for them.

He also referred to the failure of
the Railway Ministry to apply prin-
ciple of equal pay for equal work
in the Signal and Tele-communica-
tion department. He is perhaps
aware that this matter has been
discussed at considerable length bet-
ween the N.FILR. and the Railway
Board and this matter is at present
pending before the one man tribunal.
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Shr! Tangamani (Madura): It is
a special cagse in the Southern Rail-
way. In the Central Railway and
in the Western Railway, the persons
similarly placed are paid more
wages. That was my point: parti-
cularly the Assistant-fiiter, communi-
cations.

Shri Shahnawaz
examine that.

My hon, friend Shri Harsh
Chandra Mathur raised certain very
vital and important issues: the ques-
tion of railway accidents. I am sure
hon. Members on this side of the
House and particularly the Railway
Ministry, wclcome the attitude of
Shri Feroze Gandhi and the great
trouble that he has taken to go very
deep into the working of the Rail-
way Ministry and the Railway Ad-
ministiration. In this respect, I would
like 1o state, and I hope the whole
House will agree, that Shr  Feroze
Gandhi is beyond indoctrination. May
be, by working inside and seeing the
work of the Railway Ministry, one
gets a better realisation of the work-
ing and the vastness of the machine.
I hope, some time, we will be able to
give the hon. Member an opportunity
of sccing the working of the Railway
Administration from close quarters

EKhan: We will

Shri T. B. Vittal Rao: No more
ac "~nts, please.

Shri Shahnawaz Khan: He refer-
red to the G.LR.s inspection. I be-
lieve the report of the Railway Acci-
dents Enquiry Committee is going to
be discussed in this House some time
during this session. That would be
a more proper occasion to take up
this point. Since he had made cer-
tain suggestions which might create
a misunderstanding, very briefly I
would like to clear up that point. He
said that periodical inspection by the
G.IR. had been discontinued., Actual-
ly, that is not a fact. The system
previously was, the G.LR. used to go
out for inspection and he was ac-
companied by the General Manager
and the Railway officers. It was only
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his inspection. Even now, the Gene-
ral Manager goes for his inspection.
He invites the G.LR. I believe the
heads of departments also accom-
pany. When he goes out on his ins-
pvetion, the G.IR. pays particular
attention to the safety aspect. Simi-
larly, other heads of departments,
when they accompany, pay attention
to their own side.

Shri Harish Chandra Mathur: The
G.ILR. becomes a subsidiary of the
General Manager. Is not that so?
That is my point

Shri Shahnawaz Khan: Also, if at
any time, the G.I.R. wishes to carry
out any special inspection of any sec-
tion, he is given full facilities to go
and carry out his inspection at any
time he likes. I am sorry the hon.
Member secems to be suffering from
some sort of a misapprehension.

Shri T. B. Vittal Rao: The only
point is that he has no time to go
on his periodical inspection. Always
there is some enquiry or other.

Shri Shahnawaz Khan: The gues-
tion of the ex-State Railway officers
was raised. That is also an important
point He said that he would like
to discuss this point further with
the hon Minister. Not only this
point, but any other points which
have any connection with the wel-
fare of the Railway staff or better
working of the Railway administra-
tion, the hon. Minister and I as his
subordinate, welcome any opportu-
nity to discuss and clear up the issues
I would invite the hon. Member to
come forward and discuss this point.
We shall consider it, certainly.

The House is aware of the procedure
that wag followed at the Federal finan-
cial integration. A certain procedure
was laid down and that procedure was
followed. All the posts of the State
Raiflways were equated to the posts in
the Government Railways. Certain
percentages were fixed. We have been
trying to keep up to that target as
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much as possible, I am the
House will agree that becawse
an officer belongs to the State Railway,
that does not entitle him to promotion,
We have to take the larger interests
of all Railways before we promote any
officer from Class II to Class 1. We
have to consider whether that man is
efficlent enough to hold that appoint-
ment. That is an aspect which hasto
be looked into.

Shri Harish Chandra Mathur: Excuse
me, this is confusing the issue. I have
only asked the implementation of
your decision: nothing beyond that,

Shrli Shahnawaz EKhan: I come to
that. Subject to this limitation, we
will implement and we have imple-
mented the declsions that have been
taken.

Very briefly I would like to state
the position as it is. Altogether, sixty
officers in Classes II and III are
involved in this question. Of these two
have retired; one has died. Forty seven
were considered by the Promotion
Committee presided over by a Member
of the UP.5.C—mind you, not by a
Railway officer belonging to some
Railway. Of these, twenty five have
been considered suitable for promotion
to Class I. Twenty-two have been
rejected' none of our fault The
remaining ten cases are still to be
considered by the Promotion com-
mittee. Orders regarding the promo-
tion of the selected officers will issue
shortly. This is the present position
of the State officers.

During the discussion on the Sup-
plementary Demands for grants, you,
Sir, were good enough to speak for a
while and you raised the question of
the survey of the Bhivami—Rohtak
line. That survey was actually carried
out in 1926, In the present day rates
the cost of that thirty five mile stretch
would be something like Rs. 3 crores.
The expected return would be one
per cent. That would be very unre-
munerative. In our present state, I
do not think we can afford it.
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agreement with the Punjab Govern-
ment, and we hope the overbridge
will be constructed soon.

You had also invited the Railway
Minister and me to accompany you
on a trip to the Rajgarh-Loharu sec-
tion. I welcome this whenever it
suits you.

An Hon. Member had referred to
the treatment that should be meted
out to victims of accidents. I think it
was Shri Bharucha. He had suggest-
ed that free transport should be pro-
vided. That 15 being done. He also
said that free medical treatment
should be provided. That is also be-
ing done

Shri Naushir Bharucha: Including
hospitalisation?

Shri Shahnawaz Khan: Yes.

He spoke about artificial lumbs.
That 1s being done, The best pos-
sible limbs that are available in the
country are bewng provided.

About compensation, the hon. Mem-
ber is aware that as soon as a serious
accident takes place, a Claims Com-
missioner is appointed, or there is an
ad hoc Claims Commissioner, and all
applications are submitted to him. He
is an officer belonging to the judiciary,
and it is he who lays down or fixes
the amount of compensation to be
paid.
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Shrl Naushir Bharucha: It is on
the basis of the Workmen's Compen-
sation Act.

Shri Shahnawas Khan: Of course,
the maximum amount payable by the
rallways is Rs. 10,000, and that is
irrespective of the fact whether the
accident has been caused by the neg-
ligence of the railways or not, whe-
ther the railways are to blame for the
accident or not.

Shri Tangamani: How aboutad hoc
early payment being made to the de-
pendants of the victima?

Shri Shahnawaz EKhan: That too
has been made whenever there has
been a serious accident. Ad hoc pay-
ments have been made immediately.
I know that in the accident at Mohri
near Ambala immed:ate ad hoc pay-
ments were made. Admitiedly the
amounts were not very large, but the
payments were made immedately.

Shri B. M. Banerjee: What is the
definition of a major accident how
many lives loat?

Shri Shahnawaz Khan: There is
no deflnition of a major accident as
such in the railways. A serious acci-
dent 1s an accident m which loss of
life is involved, or grievous hurt, or
damage to the railway property to the
extent of more than Rs. 2,000. Majaor
accidents are those accidents in which
a large number of lives is involved,
but there is no hard and fast defini-
tion of a major accident

they have said wil] receive due consi-
deration,

Shri Braj Raj Singh: Assurance
does not mean fulfilment.

Shri Bhahnawas Khan: Shri Murthy
referred to the availability of teak-
wood. The House is aware that
there is shortage of teak in the coun-
try. We have had to send some
misgions abroad, or some negotia-
tions had to be carried out to pur-
chase teak from abroad, from Burma
mostly, and that has been done on
fairly favourable terms. Any teak
that is available within the country
is always welcome and the railways

would be only too happy to purchase
it.

He said that certificate from an
MLA or MP. should be accepted.
That is the normal practice. It is
accepted. If it has mot been accept-
ed in any particular case, it would
be looked into end the remedial
steps taken,

He raised the question of adequate
representation to the Scheduled Caste
apprentices jn Perambur. The policy
of the Government and the Railwhy
Ministry is well known to the hon.
House, and we will continue to take
steps to give adequate representation
to the Scheduled Castes where it is
not being given,

Also, a number of hon. Members
referred to ticketless travel. I think
the hon, Members from Hyderabad
referred to the prevalence of ticket-
less travel, and also closing of book-
ing windows half an hour before the
arrival of the train. We are aware
that there is comsiderable ticketless
travel particularly on the branch
lines. Special steps are being taken
to combat that evil,

it awgdwe. feseda faw & aw
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Shri Shaknawas Ehan: That 13 one
of the methods We will look into
that If there 1s any specfic case,
we shall examine 1t

Shrl §. M Banerjee. One point in
this connection When I was in jail
I have seen that when persons arres-
ted for ticketless travel are released
from jail, they are not paid any
amount Every convict when released
is paid some amount, but these peo-
ple are not paid with the result that

they again travel ticketless 1It is a
very serious matter
Qasi Matin (Ginidth) Now they

are getting tickets

Shri Shalmawaz Khan My hon
friend Shri1 Harish Chandra Mathur
raased certain fundamental points
One of the pomnts which I have not
been able to touch so far i1s whether
the appointment of additional mem-
bers 1n the Raillway Board had justi-
fled itself He also thought that the
status of the additional members was
not such that the General Managers
would pay heed to whatever they
said or take their orders seriously
I would like to take this opportunuty
of informing the House that the
additional members in the Railway
Board have done extraordinanly good
work, and they have more than
justified their appointment

The status of an additional member
15 equivalent to that of the status of
a General Manager So far, we have
not come across any case where we
have felt that a higher status 1s
necessary for them to have their
orders obeyed or respected We have
not found 1t nece-sary

He alito referred to the great
increase in  food production that 1s
going to take place as a result of the
Rajasthan Canal We are very
happy and we hope that Rajasthan
will start producing large quantities
of food I can assure him that he
will not find the Raillway Mimstry
wanting n its ability to carry the
goods The Plan for food production
will start matermlinng some time

later, in the Third Plas, and by that
time I can assure my hon friend
that we will be ready

14 hrs

Shri Harish Chandra Mathur: That
1s to be completed by 1061-62

Shri Braj Raj Singh: Does the
Miruster hope to continue there till
the Third Plan?

Shri Shahnawaz Ehan: It will take
some time for the food to grow

Shri Harish Chandra Mathur: We
are already surplus

Shri Shahnawaz Khan, My hon
friend from Mysore referred to the
cases of victimisation that were going
on If there are any specific cases
of victimisation, we shall be grateful
to have them brought to our notice
and wc shall with them

Shri Braj Raj Singh May 1 know
what the decision of Government 1s
on the abolition of saloons?

Shri Jagjlvan Ram Some times,
mnspection carriages are confused
with saloons As a matter of faet,
we have got very few saloong on the
rallways What most of the officers
use are n ordinary parlance regard-
ed as <aloons, but they are inspec-
tion cuarriages

Hon Mecembers should not forget
that many of our officers have to
spend days, when works are going on
the raillways, 1n out-of-the-way
places where there are no rest-
houses, no dak bungalows and no
hotels available, and they have to
stay for days together in the carri-
ages These inspection carriages pro-
wvide these amemties, and they cerry
on their office work also in those
places Therefore, whenever ocecasion
has arsen, I have reiterated that I am
not gomng to abolish this facility
given to the rallway officers

Some Hon Members rose—
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Mer, Chairman: Order, order. This

is not question hour. Letgeques- ‘:“!*""*"’“*‘!'"ﬁ"
tions be asked one by one. AET oRIT 1= |
ms.u.m%ﬁmmmm. 10 =t amw  (ITTIN) AT
Yo to_expen on medical Y oft & Fere ¥y g} qamn @ e G
facilities. In reply to an unstarred g N
question of mine about tubsrculosis foh o ot whard o & fad
cases as on lst January, 1038, I got AT ﬂ',mﬂ“m@zﬁimm
the following flgures: Class I: Nil; . s 2

class II: 2; class III: 1,078; and class Wﬁ!ﬁﬁ%mwmnm_mﬂ
IV: 8454 May I know the reason ® sgaeqr T4y el 8, a7 T g
for the increase in the number of g & 1 § Sy wrger § 5 owm @

tuberculosis cases among the class S .
III and class IV employees? Is it afawrd Faer gy greal F & oy @

because of the insanitary conditions nfFft i g N & ot 7

i i " -
i, their honses Or v there a1y wr fs S e o ok ¢ 7
A AT H 97 7% QoA wAT AgET
Shri Shahnawaz Khan: There can
be many reasons for contracting wmfy wfem : wrdy, wrdT
tuberculosis It may be as a result
of infection. It may be as a result §Y  qrees oW ;W) I9} faar
of mgtl:ulrition, or ;tdmay :etldue :; wqT & IAEY GEHT &1 WaeT  mEE
msanitary or crowded conditions 7
living We have not worked out any . mﬁﬂ@ f;m‘a' ﬂ'ﬁ'm‘gtt
separate figures, and we do not, there- fs q7 T ararz @ qrér t 1 997
fore, have any separate figures. I - Wﬂ
think that is being done by the Health ¥ A % e ' & m
Ministry. e 5 gawr facger ger ¥ -
fag 21
1 would like to inform the hon.
Member, however, that the Railway st wx ow T - o9 % ww §
Ministry is fully seized of this pro- ax fF
blem. We are fully conscious of the
fact that tuberculosis is on the mcrea- wqt oneiew W : WI9R WX

se among the railway staff. We are

Minx steps to check ILS spmd’ by W Fq-'-" mu Eﬁ m ﬁ ‘!‘.i! miﬁ l
having chest clinics, and also by

reserving beds in the various existing .
sanatoria and so on. We are sqized . st wa T fog : age o= e
of the problem, and we are taking RLCRL
steps.
Mr. Chairman: In regard to the
. . o cut motions, 1 would like to know
st go Wo A (F97) : qgaw which cut motion should be put to
faardy arga & &1 & iy adE the vote of the House separately.
feht fufreet @ o7 f5 f7 w0 Shri Naushir Bharucha: May I re-
3§ 7T ¥ AT 6K TF 9@ w6 fiew quest that cut motion No. 1 may be
gofr | & AT wmgA § fe oF Tl put to voice vote?
dree w1 ot weroT §, T LR @ Mr. Chatrman: I believe cut motion
wAAAY o wrerew & ar tevs ¥ 7 No. 1 has not heen moved. The only

cut motions that have been moved
ot s wt : teus ¥ are cut motions Nos. 2, 4, 6, 7 and 11.
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Bhri Naushir Bbarucha: I have
written a letter saying that I am
moving all my cut motions. Proba-
bly, it may have been missed.

Mr Chalrman: Cut motion No. 1
relates to =xtravagant expenditure on
telephone and postal charges. I
think it has not been moved.

Shri Naushir Bharucha: In my note,
I have requested the Chair's permis-
gion to treat all my cut motions as
moved.

Mr, Chairman: Has this cut motion
been moved?

Shri Naushir Bharucha: I have
written a note to the Chair m which
I have said that I am moving all the
cut motions in my name,

Mr. Chairman: All right
be moved.
Extravagant expenditure on telephone
and postal charges

Shrli Naushir Bharucha: I beg to
move:

It may

“That the Demand for a
supplementary Grant of a sum
not exceeding Rs 7,78,000 in
respect of ‘Raillway Board' be
reduced by Rs. 100"

Mr. Chairman: Since the hon. Mem-
ber wants me to put cut motion No, 1
to vote, I shall put it now
——

The question 1s:

“That the Demand for a Supple-
mentary Grant of a sum not ex-
ceeding Ras. 7,79,000 in respect of
‘Railway Board’ be reduced by
Rs. 100 (ertravagant expenditure
on telephone and postal charges).”

The motion was negatived

Mr. Chalrman: I shall now put the
other cut mottion to vote.

The cut motions were put ond nega~
tived.

Mr. Chairman: The question is:

“That the respective supplemen-
tary sums not exceeding the amo-
unts shown in the third column
of the Order Paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of the following Demands entered
in the second column thereof,
namely Demands Nos. 1, 2, 4, 5, 6,
7, 8, 9, 10, 12, 18, 15, 16 and 17.”

The motion was adopted,

[The motions for Demands for Sup-

plementary Grants which were adopt-

ed by the Lok Sabha are reproduced
below—Ed.]

Demanp No, 1—Ramwway Boamp

“That a supplementary sum not
exceeding Rs 7,790,000 be granted
to the President to defray the
charges which will come 1n course
of payment during the year
ending the 31st day of March,
1858, in resepct of ‘Rallway
Board".”

Demannd No. 2—MISCELLANTOUS
EXPENDITURE

“That a supplementary sum not
exceeding Rs 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1838, in respect of ‘Miscellaneous
Expenditure’.”

Demawp No 4—Workma Expens-
ES—ADMINISTRATION

“That a supplementary sum not
exceeding Rs. 1,08,91,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1858, in respect of ‘Working Ex-
penses—Administration’.”

Demawp No. 5—Workine Exeme-

SES—REPAIRS AND MAINTEMANCE

“That a supplementary sum not
exceeding Ras. 6,75,28,000 be granted
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to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1058, in respect of ‘Working Ex-
penses—Repairs and Mainten-
ml.ll

DemanNp No. 6—WorkiNG ExPENS-

£8—OPERATING STAFF

“That a supplementary sum not
exceeding Rs. 2,19,87,000 be granted
to the President to defray the
cnarges which will come 1n course
of payment during the year
ending the 31st day of March,
1858, in respect of “Working Ex-
penses—Operating Staff’.”
Demaxp No. 7—Workimng Expxs-

E5—OPERATION (FumL)

“That a supplementary sum not
exceeding Rs. 3,09,61,000 be granted
to the President to defray the
charges which will come 1n course
of payment during the year
ending the 3l1st day of March,
1958, 1n respect of ‘Working Ex-
penses—Operation (Fuel)'.”
Demanp No. 8—WORKING ExXPENS-

ES5—OPERATION OTHER THAN
Starr anp Fuzn

“That a supplementary sum not
exceeding Rs. 1,10,82,000 be granted
to the President to defray the
charges which will come 1n course
of payment during the jyear
ending the 31st day of March,
1958, in respect of ‘Working Ex-
penses—Operation other than staff
and Fuel'”

Drmawp No. 9—WorgING ExPENS-
28—MIBCRELLANEOUS EXPENSES

“That a supplementary sum not
exceeding Rs. 2,12,55,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1958, in respect of ‘Working Ex-
penses Miscellaneous Expenses’.

Dzyanp No. 10—WORKING ExPrns-

£5—LABOUR WELFARE

“That a supplementary sum not
exceeding Rs. 19,58,000 be granted
to the President to defray the

charges which will come in course
of payment during the year
ending the 31st day of March,
1858, 1n respect of ‘Working Ex-
penses Labour Welfare,”

DemManp No. 12—Divipexp PAYAsLE
70 GENERAL REVENUES

“That a supplementary sum not
exceeding Rs. 45,46,000 be granted
to the Presudent to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1958, in respect of ‘Dividend Pay-
able to General Revenues'”

Drmanp No. 13—Open Link WoRrks-
(REVENUE) —LABOUR WELFARE

“That a supplementary sum not
exceeding Rs. 41,67,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 3lstday of March,
1958, 1n respect of ‘Open Line
Works (Revenue)—Labour Wel-
!arellﬂ

Demanp No. 15—CONSTRUCTION %
New Lmnes

“That a supplementary sum not
exceeding Rs. 2,20,43,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Construction of New
Lines'".

Demanp No. 16—0rzn LINE
‘WORKS—ADDITIONS

“That a supplementary sum not
exceeding Rs. 10,60,37,000 be
granted to the President to defray
the charges which will come im
course of payment during the year
ending the 31st day of March,
1858, in respect of ‘Open Line
Works Additions’ ",

Demanp No. 17—O0OpeN Lmne
WoORKS—REPLACEMENTS

-
“That a supplementary sum not
exceeding Rs. 146204000 be
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granted to the Persident to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1958, in respect of ‘Open
Line Works—Replacements'.”

*DEMANDS FOR GRANTS—RAIL-
WAYS, 1958-59

* Mr, Chalrman: Now, we shall take
up the Demands for Grants relating
to the Rauways.

Before I proceed further, I have to
announce that a large number of cut
motions has been received. As has
been the practice in this House before,
hon. Members and leaders of Groups
may hand over the numbers of their
cut moiions which they sclect and
which they desire to move, within
fifteen minutes, at the Table I shall
ask the Members to move them, if the
Members in whose names the cut
motions stand are present in the House,
and the cut motinn, are otherwise in
order.

One other question has to be deci-
deg by the House, namely the split-
ting up of the 12 hours allotted for
the discussion of the Demands for
Grants between the various Demands.
From the list before me, 1 find that
the largest number of cui motions 1s
to Demand No. 1. I would suggest, if
the House is agreeable, that out of the
12 hours, we may devotc 7 hours to
Demand No, 1 and 5 hours for the
other 18 Demands May I know the
sense of the House in this connection?

Shri Naushir Bharucha (East Khan-
desh): May I suggest that that would
be perfectly desirable, excenting that
instead of fifteen minutes’ time for
giving notices of the cut motions which
we desire to move, it may be extended
t1ll 8 . since the House is thin
now? The time for sending in notices
that we want to move particular cut
motions may be extended till 3 rM.

Mr. Chairman;: I shall take it that
the House will devote 7 hours to® De-

mand No. 1 and 5 hours to the rest of
the Demands.

Several HoA. Members: Yes.

Mr. Chairman: And instead of 15
minutes, 20 minutes’ time may be al-
lowed,

Shri Naushir Bharucha: I suggest
that it may be extended till 3 ».M
since there may be Members who have
gone out for their lunch, and let them
have time to come back.

Mr. Chairman: I do not mind. Let
the time allowed be increased.

We shall now take up the discussfon
on the Demands for Grants relating
to the railways,

DEmanp No. 1—Ramnway Boarp
Mr, Chairman: Motion moved:

“That a sum not exceeding
Rs. 81,18,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
g the 31st day of March, 1859,
in respect of ‘Railway Board'".

Demanp No. 2—MISCELLANEOUS
EXPENDITURE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,28,26,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of ‘Miscellaneous Ex-
penditure’.”

DeEmane No, 3—PAYMENTS TO
WORKED Lines AND OTHERS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 31,390,000 be granted ¢to
the President to defray the
charges which will come in course

*Moved with the recommendation of the President.
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of psyment during the year end-
ing the 31st day of March, 1959,
in respect of Payments to Worked
Lines and Others’.”

Demanp 'No, 4—WorxiNg Ex-
PENBES—ADMINISTRATION

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 32,73,57,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1959,
in respect of ‘Working Expenses—
Administration®.”

Demano No 5—Working Ex-
PENSES—REPAIRS AND MAINTE-
NANCE

Mr. Chairman: Motion moved

“That a sum not exceeding
Rs. 1.04,29,56,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Working Expenses—
Repairs and Maintenance'”

Demanp No. 6—WorkING Ex-
PENSES—OPERATING STAFF

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs 63,8097,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of “Working Expenses—
Operating Staff'.”

Dxmanp No. 7—Workine Ex-
PENSES—OPERATION (FurL)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 57,21,34000 be granted to
the President to defray the
charges which will come in course
of payment during the yesr end-
ing the 31st day of March, 1958,
In respect of ‘Working Expenses—
Operation (Fuel)’.”

Demanp No. 8—Workmc Ex-
PENSES—OPERATION OTHER THAN
StArr anp FurL

Myr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 18,44,80,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of “Working Expenses—
Operation other than Staff and
Fuel'.”

Demanp No 9—Workine Ex-
PENSES—MISCELLANEOUS Ex-
PENSES

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 26,29,60,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of “Working Expenses—
Miscellaneous Expenses'”.

Demanp No. 10—WorrmnG Ex-
PENSES—LABOUR WELFARE

Mr. Chalrman: Motion moved:

“That a sum not exceeding
Rs. 7,8891,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1959,
in respect of “Working Expenses—
Labour Welfare'".

Demarnp No. 11-—WorkmNG Ex-
PENSES—AFPPROPRIATION TO
DepriciaTiON Reszrve Funp

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 45,00,00,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1859,
in respect of "Working Expenses—
Appropriation to Depreciation Re-
serve Fund'"
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Dxmaxp No. 12—Divioenp Pay-
Amx 10 Geyzmal Rzventes

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 40,58,30,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of ‘Dividend Payable to
General Revenues’”

Dzxyanp No. 13—OrEN Linz
Works (REVENUE)—LABOUR
‘WELFARE

Mr, Chalrman: Motion moved:

“That a sum not exceeding
Rs. 16237000 be granted to
the President to defray the
charges which will come in eourse
of payment during the year end-
ing the 31st day of March, 1059,
in respect of ‘Open Line Works
(Revenue)—Labour Welfare'"

Demann  No. 14-—-OpEN LiNe
Works (RxveNUE) —OTHER THAN
LABOUR WELFARE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 13,3250,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of ‘Open Line Works
(Revenue) Other than Labour
Welfare'"

Dxmanp No. 15—CONSTRUCTION
or Nrw Lines

Mr. Chalrman: Motion moved:

“That & sum not exceeding
Rs. 25,39,30,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1858,
in respect of ‘Construction of New
Lines""”

Demain No, 16-Orew Lans
Wonxs—ADDITIONS

Mr., Chairman: Motion moved:

“That a sum not exceeding
Rs. 4,12,02,06,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of ‘Open Line Works—
Additions’."”

Demanp No 17—OpeN Line

WORKS—REIPLACEMENTS

Mr, Chairman: Motion moved:

“That a sum not exceeding
Rs. 99,17,43,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1058,
in respect of ‘Open Line Works—
Replacements’.”

Demanp No. 18—OrenN Lane
Worxs—DeveLorMmeNT Funp

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 36,70,32,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1859,
in respect of ‘Open Line Works—
Development Fund'”

DzmaNp No. 20—APPROPRIATION
T0 DEVELOPMENT FUND

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 27,84,00,000 be granted to
the President to defray the
charg~s which will come in course
of payment during the year end-
ing the 81st day of March, 1959,
in respect of ‘Appropriation to
Development Fund'.”

So far as cut motions are concern-
ed, there is a long list before me.

I would like to know what are the
numbers of the cut motions which

going to be moved. Already, it
been

are
has announced that within 18



3309 . Demands for Grents— 4 MARCH 198  Railways, 1956-5¢ 3400

numbers of the cut motions to be
moved.

Siirl Naushir Bharucha: Shall we
presume that all the cut motions are
before the House?

Mr. Chalrman: By 15°00 hours all
thecutmoﬁmtobemwedwﬁlbe
handed at the Table.

Shri Naushir Bharuchs: In the
meantime, Members may speak on any
eut motion.

Shri Hem Barua (Gauhati): My
cut motions are Nos. 414 to 419.

At the outset, I want to thank the
Railway Minister for having the new
Railway Zone. This was long over-
due; there was a demand from the
State of Assam for a separate railway
zone and there were reasons for that.
I am very happy that the Railway
Minister has, after all, conceded this
demand. I am one with the Railway
Minister when he said that this was
not due to any political pressure but
because of considerations that were
essentially weighty not only in the
interest of this frontier State of
Assam, but alsp in the interest of the
country as a whole.

Now, as I said, this is a frontier
State and on its borders, there are
foreign countries like Pakistan,
Burma, Tibet and so on. Our rela-
tions with these foreign couu.ries at
present are very cordial anu happy.
But it is very difficult to foirsee his-
tory—what is in the womb w1 history
is difficult to foretell. If by chance,
our relations with any of these States
are disturbed, it has to be remembered
that Assam is connected with the rest
of India only by a narrow corridor
of 45 miles width. I think the Danzig
corridor was a little less wide than
this, but whatever that might be, if
our relations with any of these foreign
countries are disturbed, and in that
case, if a bamb is thrown on the
corridor, then the entire State of

Assam gets dislocated from the rest
of India, and the hounds of war thus
unleahed eat into our flesh,

Then there is this consideration that
the frontier State has to depend on the
rest of India in 50 many respects, The
Frontier State has so many problems

to economic development,
industrial development and also per-
taining to security measures. So this
separate zone is a most welcome thing
and that is why 1 want to thank the
Railway Minister at the outset.

Now, the Minister had said a very
fine thing about making this Assam
rail link, that connects the State of
Assam with the rest of India, depend-
able and continuous and always a reli-
able communication between the
frontier State and the rest of India.
This is the message that he sent on
the eve of the inauguration of this
new zone. I thank him for this as-
surance to the people of Assam and
to the rest of India as well. In order
to make this Assam link dependable
and continuous, measures must be
taken. I hope the Railway Adminis-
tration would adopt the necessary
measures to develop this into a full-
fledged railway zone and railway
system.

As regards the Assam rail link, this
was completed in December, 1840, It
was opened for transport during Janu-
ary 1950. The history of railway
transport to Assam and in Assam is
a chequered one in the sense that
during the partition, the railway line
was also partitioned, and a part of it
had to run through Pakistan territory.
Those people who have had the mis-
fortune of travelling by this railway
line during the post-partition days
know what sufferings and inconveni-
ences they were subjected to. This is
a matter of recent history.

The Assam rail link was construc-
ted. It removed the sufferings or the
troubles and difficulties of the travel-
ling public to a certain extent. But
that i{s not the end of the high way.
There are so many difficulties faced
by the travelling public even today.
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Since this Assam link 1s the only
means of transport that connects the
frontier State with the rest of India,
the entire Assam market has to
depend on this transport system

Now, this Assam link moves across
difficult ferrain During monsoons,
every time this line 15 dislocated due
to Inundations and flood., between
Baraumi and Katihar and Alipur Duar,
there are so many bridges and these
bridges get breached duiing the mon-
soons This railway line 1s the only
means of transport and onlv communi-
cation line that connects this frontier
State with the rest of India, 1t gets
dislocated every vear during the mon-
soons and when th s happe s 1t brings
a lot of trouble and difficulties to the
people living 1n this frontier State

At the same time, the markets of
Assam arc thrown out of balance
Export and import trade therr de-
pends on this ine There 1» 2 mas-
sive bottlencck between Sil gur: and
Alipur Duar 'This 1s because there
are so many bridges between these
two points and the-e bridpges get dis-
located These bridges ought to be
restored to a posihion of ~tability That
is one of the things that should be
done

Then, again between Manthar1 Ghat
and Sakmgali Ghat there 1s a broad,
shifting river This 1 one of the
massive bottlenecks of the transport
line Unless and until a brdge is
thrown across the Ganga at this parti-
cular point, there 1s no hope or there
cannot be anv chance of overcoming
this difficulty that faces the ralway
link at present That 1s why I would
suggest that simultaneously w'th the
construction of a bridge across the
Ganga at Mokameh there shnuld be
another bridge constructed between
Manthari Ghat and Sakrgall Ghat in
order to avoird this massive hurdle in
the way of the Assam link

There was a Siabilisation Commit-
tee, and that Committee had submit-
ted its Report That Committee had

made out a suggestion for an alterna-
te route I do not know at what
stage the Stabilisation Commaittee's
Report 15 with the Government now.
Are they miving any consideration to
it or not?” I do not know But this
Committee has suggested an alternate
route in order to make this line more
stable Unless and until this hne is
made stable, there can be no hope of
having safe transport I find that it is
said that between Barauni and Kati-
har there should either be an alter-
nate line or the existing line should
be converted into a broad pauge line
Or else 1t won't be able to cope with
the import and export irade demand
of the State

Now, what about transport facilities
in the State of Assam” ‘There these
facihties are still in the rudimentary
stage ‘There 15 no doubt about that
When I sav that these transport faci-
hties aie still n the rudimentary
stage, I compare them with the rest of
India I know, at the same¢ time, that
comparisons are odious, and when I
want to compare them with the rest
of India I do not want to do 1t m a
spirit of milire because I know that
on the securitv of the frontier de-
pends the <ohidarity and security of
India as a whole

Now what about the new rzone® This
new zone 1s going to comprise a route
mileage of 17383 miles That is what
15 given out At the same time, it is
given out that the Government are
now engaged in constructing marshal-
Iing and interchanging yards at
Baraun: and when these are construct-
ed, the railway zone will be extended
westwards of Baraum1 When 1t is
extended to the westward of Baraunt
after these marshalling and interchan-
gng yards are constructed, it should
then come to comprise a total rail-
way mileage of 19933 only

1 find a tendency in this House for
people to criticise the creation of this
new railway zone Those who do it,
do so, by putting their blind eye on
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the telescope, because they have
never tried to examine the entire
problem, the problem that faces
the {frontier State of Assam 1
want to remund you, Sir, that thiy
rmlway zone when 1t 15 extended
beyond Baraumi, would comprise a
total mileage only of 1993 3 whereas
under other railway zones there is an
average mileage of 4000 I do not
want to compare 1t for the sake of
comparison But, at the same time I
want this House to take into account
the strategic considerations under
which this railway zone had to be
given effect to or this railway zone
had to be buwlt up

What about the capacity of the
Assam raillway link This 15 the mam
rail Lnk and the capacity 15 only 170
wagons mreire gaude wagon~ per day
each wey  This capacity mects only
86 per cent of the export trade of the
State and mects only half of the im-
port requirements of the Stite  The
rest 15 left 1n the lurch and 1t 15 a
very pamful thing

A«sam 15 noted for its tra trade
‘What about thc tea traffic” How much
of ‘the tea traffic, this railway line
Lifts? There was an assulance that
this rail ink would be capable of hft-
ing 20 per cent of the tea traffic m the
State

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): Lot of tea
traffic flows down the Brahmaputra
also

Shri Hem Barua: Yes, I will come
to that also

There was an assurance to Lft 20
per cent of the tea traffic As a mat-
ter of fact, only 14 per ccnt of the
tea traffic was lifted ‘Tea 15 one of
the mas.ive industries of Assam At
the same time, because of thc incapa-
aty of this rail Ilmk to Lift up the
traffic of thiz frontier State, 1t 1s con-
Jomtly in the hands of the River
Steam Nawvigation Company and the
India General Nawigation Company
What about these companies? They
are still British-owned companies and

<they are also faced with a lot difficul-
ty because the steamers they ply
have to go through a pait of Pakistan
territory And, thmk what enormous
odds and difficulties they have to
meet because they have to pass
through a part of Pakistan territory?

Recently, there was a news item m
the papers that the steamer Chillimar:
was captured by the Pakistan people
in the mud stream And, I would very
much enlighten this House that there
were so many incidents in the Assam
Pakitan border Therc have been as
many as 27 instances of Pakistan van-
dalism on the Assam border during
the last one vear That 1s a record
That 1s why ihese steamers on whom
we have to depend so much for our
export and import tiade have to face
a lot of difficulties when thev have
to pa~c through Pakistan termtories
We know to what extent this State
<uffers

They arc British companies Recent-
ly, in Bihar when the employees of
the steamer companies demanded ful-
filment of thar lemtimate rights, a
higher increase in the salary and all
that these companies threatended to
close down the steamer services This
15 what they recently did in Bihar
Even n Assam they threaten to close
down the sleamer services whenever
there 1s a demand, a legitimate
demand, on the part of the employees
for better conditions of service and
security of service That 1s what hap-
pens That 1s why, if we want to
depend on the steamer companies and
neglect our railway transport, that
would be a bad day for us

About  1industnal dcvelopment
Assam 1s now launching on a voyage,
I will say, of industral development
And, what 1s that voyage? We know
Assam 1s a backward State from the
point of economy and from the point
of industry According to the Census
Report of 1955 74 per cent of the
people in Assam lve on agriculture,
whereas onlv 14 per cent live by
avocations other than agriculture,
That 15 thr fate of Assam We want
this frontier State to be economically
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quite strong because, az I have maid,
this State is conmected with the rest
of India by a corridor only of 45 miles
and if this corridor is bombed by any
oreign country tomorrow, Assam gets
detached from the rest of India. Then,
as I have said, it would be the history
«of Dunkirk repeated in India. That
is what I have felt.

[Mr. DxruTY-SPEAKER in the Chair.]
14-27 hrs.

We want to build up our industries
there. There is a proposal for a sugar
factory; it has been erected; there is
a proposal for a plywood factory, a
cement factory and a jute factory as
well. When the sites of all these fac-
tories—except the sugar factory—are
finally selected, there would be need
for more expansion of railway lines
and in that case we can help the in-
.dustrial development of the State.

I want to thank the Government for
.one thing, that is, for ultimately decid-
ing to locate the oil refinery in Assam.
And, when the oil refinery is located
in Assam, I think it is going to have
a throughput of 1-§ million tons per
annum and it will have scope for fur-
-ther development. The oil has to be
transported from the State of Assam
to the Calcutta market or to the mar-
ket outside. When the oil reflnery is
located at Gauhati or in Assam, the
-0l has to be transported, If it is not
transported by multipurpose pipe line
it will have to be transported by the
railways. And, in that case, the rail-
way lines that we have today that are
-even capable of meeting 66 per cent
of the traffic that is 1n Assam—and
that is going to get doubled after the
end of the Second Five Year Plan—
ymay not be expected legitimately to
meet the requirements of the o1l refi-
nery. That is why we feel «that this
‘metre gauge railway has got to be
«converted into broad gluge and there
should be alternate lines and the capa-
«city has got to increase from 170
wagons per day to 300 or 400 wagons
per day, if not more.

There is all round internal expan-
sion. What about Assam? Generally,
the railway line has to be developed,
because there are vast areas of land
still not covered by rallway lines, For
instance, there are districts like Goal-
para, Darrang and several sub-dis-
tricts like North Lakhimpur where
there is no railway line. No attempt
has been made to introduce the rail-
way line in those parts. For instance
there is an entire tract from Ranga-
para to North Lakhimpur which is
rich in tea, rich in rice, but it is left
uncared for and there is no railway
track there. The entire traffic depends
an the riverine system and the rive-
rine system is a loose system as I
have already stated.

What is the total mileage of railway
lines mn Assam? It is 1081; whereas
the population is 90,43,709 and the
area is 85,012 sq. miles. If you dis-
tribute the total railway mileage popu-
lation-wise and area-wise, it comes to
57 miles per 1000 sg. miles and per
thousand population it would be 12.
This is the sad state of affairs that
obtaing in the State of Assam,

What about the hills? There are
the hills and there is no railway line
connecting even the submontane areas.
The submontane areas are neglected.
There are no railway lines going up
to the foothills. Thirty per cent of the
entire population of the State of Assam
live in these hills. Thirty lakhs of
people live there and these 30 lakhs
have not got the benefit of a railway
line or the benefit of a railway station.
I know the people in Assam live in
wvillages.

Shri Shahnawaz Khan: I hope they
have the benefit of roads.

Shri Hem Barua: Oh, they have the
roads; that is a fact, of course. But,
then, I want your railway line to scale
the mountains, scale the hills in order
to develop these areas initially and in
order to exploit the mineral resources
that are there in the hills, That Is



I we can have a railway line cover-
ing 59 miles scaling the 7200 feet in
Darjeeling why not have a railway
line scaling one of the hills of Assam?
Why not connect Tura in the Garo
Hills with a Railway line!

Now, what about thke engines and
locomotives? There are about, 300
engines in Assam but they are all war
torn; this was the State through which
during the hectic days of the war
people from war torn Burma, battered
and maimed, walked back to their
respective homes in India and the rail-
ways played their part during the war.
This was in fact one of the theatres
of war and Shri Shahnawaz Khan
knows it; he came as far as Kohima.

These railway engines and wagons
are in a dilapidated condition. There
are no amenities in the railway sia-
tions in Assam. People who had the
privilege of travelling by the railway
link, or rather the misfortune of tra-
velling through the railway link, know
that. I know that somebody cried—
was it my wife, I forget—"Pave me
the way to hell with a railway route
like this™ It is 80 congested; there is
no amenity. You do not find any
food, water or anything like that. That
is the state of affairs, Apart from the
Jack of amenities, the super-annuated
wagons and coaches and the war-torn
sallway engi ~s, the stations are very
dimly lighted. You cannot see even
the face of your co-fraveller. They
are 3o dimly Mghted.

parations, possibly unparallelled in the
history of the railways. Overnight, a
bridge was thrown across the level
crossing at Pandu. Even in a wayside
railway station like the Khamakya
station that was closed down for years,
there were fluorescent lamps. So
many amenities came. People there
saw even the face of an electric train,
Electric trains came, overbridges came
across the level corssings, fluorescent
lights were burning bright where
there were not even dim lights before.
I thank the Railway Ministry for aill
these amenities.

Shri 8. M. Banerjee (Kanpur): One
more session......

Shri Hem Barua: We got transported
to heaven possibly. So sudden was
this transformation that we have to
thank for all these amenities. We
thank all the people at the helm of
affairs during this Congress session for
providing us these amenities But my
argument is that if this could be done
when the Congress session was held,
why not they be done when such ses-
sions were not held and when there
was a demand from the people.

About the freight structure, I have
to say this. The Freight Structure
Committee made a fine recommenda-
tion that the freight rate obtaining
between Assam and the rest of India
must be determined according to the
pre-Partition rates. It is a circuitous
route and covers 158 miles more and
because of this there has been an addi-
tional freight. There is difficulty in
the export and import of goods from
the State. I request the Minister to
give his attention to this fine proposal
made by a Committee appointed by
the Railway Ministry.

The policy pursued by the Railway
Ministry with regard to labour, whe-
ther in Assam or in the rest of the
country, is haphazard and slipshod—
victimising people for nothing. For
instance, there was the cil refinery
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movement in Assam. A railway emp-
loyee at Pandu wrote in informative
book about the economic aspect of it
and also the industrial aspect. For
writing that a notice of dismissal was
served on that man. Ultimately
because of some pressure from his co-
morkers that notice was withdrawn.
Now, 1 have come to know that
another notice of dismissal without
assigning any cause has been served
on him. You are left in the lurch and
at the mercy of officers. Even if you
want to do a bit of patriotic job such
as the writing of a book about the oil
refinery, it is misunderstood. The
reward is a notice of dismissal served
on the railway employee who writes
it.

This sort of thing happens because
it is a neglected place and it 1s diffi-
cult to catch the ears of the big guns
here. Now, the schools also are in a
very dilapidated condition as the
wagons are. For want of another word
to describe those institutions in the
dictionary, they are possibly called
schools. I do not think the teachers
are paid well or that the conditions
of service of the teachers were looked
after properly. They are mneglected
and consigned into a narrow cell cal-
led the school building. There are so
many anomalieg in the State of Assam.
It is natural because it is the most dis-
tant wing of the sub-continent of
India. I will only request the Rail-
way Minister to pay special attention
to this frontier State and help to solve
the problems with the same speed and
the same urgency that they showed
at the time of the Congress Session.

Mr. Deputy-Speaker: Shri Tanga-
mani. There are some Members who
have to leave Delhi today. Therefore,
they would be given preference but
others would also be called. :

Shrl Tangamanl (Madurai): Sir, I
am moving the following cut motions
to Demand No. 1—145 to 150, 268 and
313.

I.¥hall not speak on all the cut
motions, I shall deal with two or

1
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ments during the year 1856 num!

about 1200 and that in 1857 it amounts
to about 1300 or so. We have an ave-
rage of a thousand derailments a year.
I would like the hon. Minister in
replying to these cut motions to telk
us about the various steps that they
propose to take or have taken to pre-
vent this recurring derailment.

Derailments are pleasant things if
they are only confined to wagons. But

My information is that the derailments
are largely due to the way the wagons
and carriages and the locos are kept
Having said this, I would request the
hon Minister to take this House imto
confidence as to the reasons leading
to these derailments.

Although divisionalisation has taken
place, we have not been told how it
has worked. In the Southern Rail-
way, eight divisions have been created,
but efficiency, instead of being increas-
ed, has fallen down. There has been
considerable delay. The District Ofi-
cers, who were more powerful and
who were able to attend to these staff
matters promptly, have to refer every
issue to the Divisional Superintendent.
It may be argued that the Divisiomal
Superintendent is more in the nature
of a chota General Manager. So. ins-
tead of decentralisation which s
becoming the order of the day, it has
become over-centralisation. The Dis-
trict Officers, who were in a
to attend to various matters, have
refer every small detail also to these
Divisional Superintendents. 1 would,
therefore, request that at least the
perience that we have gained in
divisionalisation that we have intro-
duced in the Bouthern Railway may
be made available to this House.

|



that have been addressed by the ex-
combatant clerks to the Railway Board
and to the Railway Ministry. Origi-
oally, when these ex-combatant clerks
were enrolled in the Rallways they
were not given due weight for their
past service. Subsequently, due
weight was given for their past ser-
vice,

Now, to give one example, if a
particular ex-combatant clerk had con-
tinued in the military service he
would have been receiving Rs. 105 as
basic pay. Today, taking into con-
sideration his service also, on the basis
of the railway scale he may not be
getting even Rs, 95, So, that disparity
exists. Although there has been refixa-
tion of pay on the basis of past ser-
vice, there has not been refixation on
the basis of past pay that they were
getting as combatant clerks.

I would like to mention that the
Railway Board has raised an objection
that the provisions of FR. 22-A are not
applicable to the ex-combatant clerks
because they were drawing pay in the
Defence Department in the scales not
identical with the railway scales of
pay. But in saying so they overlooked
the following salient features, which
also I commend to the Railway Minis-
try and the Railway Minister. The
principle of “identical scale” is not of
fundamental importance for the reason
that FR, 9-31(b) was modified by the
issue of the Finance Ministry’s Office
Memorandum No, F. 8(38)E I11/50
dated 18-1-1851, so as to make appli-
cable the provisions of F.R. 22-A to
the ex-combatant eclerks who would
have otherwise been ineligible for the
benefit, as the scales of pay Rs. 55—3
~85—EB—4—125—5—130 and Rs. 55—
3—85—4-125—5—130—EB—8—170 are
not at all identical. So, the Funda-
mental Rule and the Railway Board's
directive do exist, laying down the

pﬂndplubywhiehth.wivﬁnpm'
be extended to the ex-combatant
clerks also.

I would like to refer to Audit In-
struction No. 4 to FR. 22 formulating
how the pay should be fixed in
certain cases and, the Board's letter
No. E53RC1/30/8 dated 26-8-1853 has
clarified that the various elements
which are included in “pay” under
the Military Rules should be taken
into account for the purpose of the
term “scales of pay” or the term
“post carrying pay” for fixation of
mtial pay in the preprescribed scale.
Why I am mentioning all this is to
impress upon the hon. Minister that
this issue must be now taken up and
fully settled.

There are other points also which
will strengthen my arguments, The
supposed difficulty, which is men-
tioned in the Board’'s letters E52RE-
1/5/3 dated 23-3-18556 and 8-8-1954, in
the implementation of the Board’s
original orders contained in their let-
ter of even number of 14-3-1853 is
due to the fact that certain rules are
now forgotten. The cadre alone is
the criterion for fixation of pay on
re-appointment, as Audit Instruction
No. 4 to FR. 22 would purport to be,
While the somewhat peculiar position
of the ex. MAD clerks has been gra-
ciously considered and conceded to by
the Government, the same attitude is
not shown by them towards the ex-
combatant clerks, So I request, with-
out going further to the matter, that
this matter may be taken into cons:-
deration.

I will give you another example
also to show how the Railway Minis-
try will not have to encounter much
difficulty. What is required is, I think,
goodwill to protect these ex-comba-
tant clerks. For this purpose, 1
should like to point out that the vari-
ous elements such as Rank Pay,
Grade Pay, Good Service Pay and
,War Service Increments, classified as
pay in the Defence Service rules ean
be taken to mean “pay last drawn”,
. because that is the point which the
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Railway Board has been ruising either drawn from Delhi or Madres,
whenever these ex-combatant clerks Formerly they were able to get back

-have been pressing their demand. I
will illustrate it by an example. Sup-
posing a person was enlisted in the
Army in 1941 and discharged from the
Army in 1947, his emoluments at the
time of discharge would be: Rank
Pay (Basic Pay)—Rs. 27, Grade Pay—
Rs. 60, Good Service Pay—Rs. 8, War
Service Increments—Rs. 10, that is a
total of Rs. 103 per month. It has to
be fixed in the scale of Rs. 55—3-—85
—EB—4—125—5-—130 at the stage of
=Rs, 101 plus Rs. 2, the difference to be
treated as Personal Pay till the next
stage of Rs. 104 is reached in the next
year. I hope and trust the injustice
which has been meted out to our ex-
combatant clerks who have been dis-
charged from military service ani
who volunteered to serve in the Rail-
ways will be removed and they will
also be encouraged.

The next point T would like to men-
tion is about the catering service.
One or two of my friends have rais-
ed the question of Grand Trunk Ex-
press. Some of us coming from the
south usually travel by the Grand
Trunk Express. We were having the
restaurant car from Madras to New
Delhi. Now we find that the restaur-
ant car is detached at Kazipet. It
causes inconvenience to passengers. I
do not know what additional advan-
tage is accruing to other passengers.
The other day the hon. Minister said
that they were detaching this car at
Kazipet and it was being taken to
Secunderabad, and a special bogie was
attached from Secunderabad via
Kazipet to Madras. Instead of doing
this the bi-weekly de-luxe service
can be increased to thrice a week or
even four times a week. The de-luxe
trains cgn be converted into ordinary
trains. Instead of doing that the little
facili y which has been extended to
passengers has been taken away.

It is not a thing which affects the
passengers only, it also affects the
staff, the catering staff, They are

pected difficulties to the catering ser-
vice also.

In thig connection, I would like to
mention another point. In big cities
like Madras, Madura, Coimbatore and
Tiruchirapalli, where it is not easy to
get housing accommodation, the cater-
ing staff also may be taken as rail-
way staft and given accommodation in
the railway quarters. What really
happens now is, we get excellent men
in places like Madura or Coimbatore,
whereas they are drawn from another
place and they are very anxious to
get back to their places because they
are not able to get housing accommo-
dation. Therefore, housing accom-
modation for the catering staff in
places like Coimbatore, Madura, Tiru-
chirapalli and so on may also be taken
into consideration.

Lastly, about the catering staff there
was some representation from the de-
luxe staff also. They have to work
continuously for 24 hours. They tra-
vel nearly 4500 and odd miles per
week. In spite of the fact that they
have to pass through and even halt
at the areas where they have to ex-
perience cold winter whether they
are not provided with warm clothes, I
request that they may also be supplied
with warm clothes. The travelling
allowance allowed to them on the basis
of their pay scale is: Rs. 30—85:
Re. 1, Rs. 60—130: Rs. 1/8 and Rs. 80—
160 Rs. 2/4. They are not allowed to
take their meals at wayside stations.
So they have to buy the same in the
restaurant cars where it costs
Rs, 1-2-0 for vegetarian meals and
Rs, 1-4-0 for non-vegetarian meals,
whereas the daily allowance they
get is one rupee only. This anomaly
may be looked into and the staff may



jupplied with two meals a day. In
Madura they are not supplied with
iwo meals; they are supplied only
with two meal packets. 1 think we
aeed not be stingy about this in re-
gard to those who are serving and
sooking, and they may be provided
with enough food as is extended to
the others.

Just one or two more points, Sir,
and I will conclude. There are cer-
tain demands which I have put in my
Cut Motion No. 148. There is heavy
trafic between Madura and Madras.
There are now three Express trains.
Another Express train, particularly a
Janata train, from Madura to Madras
will certainly ease the congestion.
Madura is now fast developng and
the population has come up to nearly
half a million; it is a big industrial
centre and also an important pilgri-
mage centre. The house rent is going
up in Madura. I would suggest that
the house rent allowance has to be
considered in the light of this back-
ground also and that Madura, which
is now placed under category C, mayv
be upgraded now for the purpose of
the house rent and compensatory al-
lowances. About Madura I have mov-_
ed a specific cut motion.

Also, about Tuticorin I have moved
a special cut motion, Cut Motion
No. 150. Tuticorin also is now a fast
developing port. Of course, the
Sethusamudram project was given up,
but the Tuticorin project is being
taken up. As I said, Tuticorin is
developing and the population is now
more than one lakh. It is about time
that Tuticorin was put in class C for
the purpose of house rent and com-~
pensatory allowances.

There is one point, and that may
probably serve fdt meetings the ques-

length of the rail in yard sleepers. 1
have suggested that it may be in-
creased to N plus 3. I find that in
certain Railways the proportion is as
much as N plus 5, So a uniform
practice may be resorted to, and at
least a minimum of N plus 3 may be
adopted.

In regard to the question of gang-
men, the Labour Unions have been
demanding that there must at least
one for every three miles. But in
places where there is greater density
of traffic or a number of level cros-
sings, their number will have to be
increased. I believe it is on that
basis that they have introduced this
equated track mileage. On the basis
of that we will have to work out whe-
ther an adequate number of men has
been provided. On this basis, between
Madura and Tirumanagalam, which is
only a distance of eleven miles, eleven
more gangmen will have to be appoint=
ed. We need not stint on the question
of providing more employment to
Class IV staff,

When talking about Class IV staff
I would like to say that it is a good
thing that the Railway Ministry has
done by appointing the Tapase Com-
mittee which is going into the emolu-
ments and various facilities which
have to be extended to the Class IV
staff. There has been a general en-
thusiasm among this category of staff
when the Committee went round from
place to place, and they are anxiously
awaiting the recommendations of this
Committee. The hon. Minister, while
introducing the budget, said that the
Tapase Committee’s report may be
awaited very soon. The sooner it is
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to derailments and other things should
be avoided.

I do not propose to take the time of
the House further. I have given cer-
tain cut motions in regard to the Per-
ambur Workshop, and I mentioned
about it in the course of the discussion
on the supplementary grants. I re-
quest the hon. Minister to look into
the various matters that have been
raised regarding this Perambur Work-
shop, for instance on the guestion of
carriage and wagon repairs how the
number of wagons and carriages which
have been repaired is now boosted up.
The Railway Board was aware of this,
and so they appointed a Neutral Train
Examiner. Even after the appoint-
ment of the Neutral Train Examiner
the things do not seem to be going all
right; because the wagons which come
for complete overhauling have to be
taken back in five or ten days for
minor repairs., There is also a serious
charge of theit from the workshop in
November, 1857—1I think it was on 20th
November, 1857. An important offi-
cer was involved in it. This was taken
up by the Security Officer and an
enquiry was held. I would like to
know what has happened to that par-
ticular officer. Because, a deterrent
punishment to that particular officer
will certainly serve to make the peo-
ple to pay proper regard to this public
property. It is railway property
which is our own property, the pro-
perty of the public.

Shrl Shahnawas Khan: We have
the information; there is no truth in
that allegation.

Shri Tangamani: Then I will be able
to furnish certain particulars to the

hon. Minister, and if he is willing to
pursue that I will be very grateful
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Shri Bhanja Deo (Keonjhar)., Our
railways in India play an important
part for the social and economic
growth of our country. More so, it
plays a very important part in the
unity of the country as well
That is why it is very necessary that
our railways' growth should he
judiciously planned so that they can
give priority to the development of th>
areas which need careful considera-
tion,

In this respect, I particularly divert
to the mineral development of our

the existing steel mills of the country
and the bulk of the iron ore export
trade and also the manganese export
of considerable size. Here, the rail-
way movement is not yet satisfactory.

The greatest quantity of iron ore is
being produced in this area, at present,
along with manganese and other
economic minerals. More investment
for the development of Railways is
required in this area to earn more
foreign exchange and to meet the steel
demand of our country. This area 1is
a vilal one, as are the coalfields of
Jharia and Raniganj. More libersl
grants should have been provided
for these areas for they are of para-
mount national importance.

Next, I shall also draw the attention
of the hon., Railway Minister to the
mineral areas like Bellary, Hospet,
Bangalore, and Madhya Pradesh. These
areas should be provided with better
transport facilities to meet the grow-
ing mineral export demands. In some
sectors like Rajasthan, the freight
structure needs revision to help the
export of ores. I am glad that'in this
budget, we have not had to face an
increase in fares as well as railway
freights, but I understand that the
Freight Structure Enquiry Committee
has submitted its report and that the
report i= being considered by the
Railway Munistry. I am sure that the
Minmstry will particularly consider the
freight structure of these mineral
areas when the recommendations are
implemented, and I hope this House
also will get an opportunity of dis-
cussing this matter fully before the

* recommendations of the Freight
Btructure Enquiry Committee are im-
plemented, because it will be of vital



der about the railway budget as fol-

“How the position will emerge
after the withdrawal of the sur-
charge levied on freight rates,
pending the final outcome of the
committee’s report, and the sub-
stitution of new tariffs and classes
will have to be watched with anx-
ious care. One of the predominant
objects of the revision of the
freight structure was to make
adjustments in it to suit develop-
ment requirements. Any attempt
to enhance rates at this juncture
would inevitably spell inflation in
production costs all round. The
repercussions which it will have
on strategic materials like steel
and cement, for which countrwide
uniform priceg have been fixed on
the basis of railhead destination,
cannot be ignored”.

Besides strategic materials like
cement and steel we have to consider
the amount of iron and manganeze
export, these minerals being the fore-
most items of foreign exchange earn-
ers of the country. If these mineials
have to compete with foreign markets,
which are growing in other countries,
some relief to this industry in freight
structure is naturally expected. Un-
fortunately, the working expenses for
railways have been going up consid-
erably in proportion to the earnings
as may be seen from the appendices on
the Indian Railways published by the
Railway Ministry. I hope this will
not have a bearing on the raising of
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the freight structure, and unless tan-
gible economies are demonstrated in
expenses there is little justification in
taxing the transport user.

Manganese and iron ore are good
foreign exchange earners, and our
export trade in these commodities is
therefore very important. But I am
sorry to say that the States from
which they are extracted are not being
given the due share in the railway
development as we find from the
budget of this year. Orissa and
Madhya Pradesh play a very import-
ant part as far as the extraction of
iron and manganese ores are concern-
ed. Dut I am afraid that very little
attention has been given to railway
developmert in these two BStates in
the present budget.

In this connection, I would also
draw the attention of the hon. Rail-
way Minister to the growth of raii-
ways on the basis of the area and
population of the States. While this
matter was being discussed in the
Rajvya Sabha in August last, the hon.
Railway Minister gave statistics about
the route mileage of railways in the
different States according to area and
population. I do not want to inflict
on the House the long sta istics, given
by hum but it will be sufficient to men-
tion here that as far as railway deve-
lopment are concerned, Orissa, Assam
and Madhya Pradesh far lag behind
the other States. So, I hope due con-
sideration will be given to the rail-
way development in these three States
which are of paramount importance as
far as extraction of minerals of our
country is concerned.

Now, I shall refer to my State which
is of considerable importance as _ re-
gards, extraction of iron and mﬁgn-
nese ores. During the Jast session.
when private Members® resolutions
were being discussed, we had hoped
and we thought that the Government
would sympathetically consider the
development of Paradwip which is of
considerable interest to our State as
well as to the country as a whole for
the export of iron ore in regard to
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which negotiations are now being ear-
ried on with Japan. In that regard
the hon. Minister for Shipping had
mentioned that this port cannot be
raised to a major port unless the hin-
terland of the country is developed to
feed this port. May I respectfully ask
in this connection how the hinterland
of the country can be developed with-
out adequate railway facilities? Cer-
fainly the ports of Bombay, Madras
and Calcutta would not have been
what they are today, if they had not
been supplied with adequate railway
communication in the past. Therefore,
if Paradwip is to grow into a part of
considerable importance for Orissa,
the first thing to be done i$ to develop
the communmication of that area, so
that the port can be fed by the hin-
terland, which is full of mineral re-
sources and valuable forest produce,
which can help us a long way to earn
foreign exchange for years to come.

1 would also like to mention here
that a considerable part of the South
Eastern Railway passes through the
State of Orissa and there are five
operational distriets in this railway.
Unluckily or rather, I would say, un-
fortunately, Orissa has not received
its due share, even in the matter of
having a divisional headquarter in
the State. Thus railway has five wagon
operation districts at Adra, Chakra-
dharpur, Khargpur, Waltair and
Bilaspur, But not one is located in
Orissa. So, I would urge upon the
Railway Mnister tomake Khurda
road a divisional headquarter as early
as possible. That would not only
help the railway development of the
State of Orissa, but would help
considerably in having proper ore
moygments from this area which
abound in vital minerals,

I will now come to my cut motions,
One is about the insanitary food that
is sold in the different railway sta-
tions, I am sorry to say that ade-
quate attention is not being paid by
the Railway Ministry to the food that
is being sold in some of the railway
stations, though it is of the worst kind.
It is very necessary that we must have
sanitary and food inspectors at the
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important railway stations to see that
clean and good food is supplied to the
passengers.

Then, though the railways are pro-
viding certain amount of amenities to
lower class passengers, as well as to the
upper class passengers, unfortunately,
due advertisement is not being given
about the amenities which are to be’
made use of. After all, railways are
a national property. So, it is of the
utmost importance that the amenities
that railways prowvide aie properly
utihzed. So, I would suggest that we
should have staff to educate the
passengers as to how to utilize the
amemties properly. In this connee-
tion, I am sorry to say that even
some of our upper class passen-
gers do not know how to use the ame=
nities properly. They too require
education. Therefore, we must have
audio-visual posters and the like to
educate our travelling public about
the proper use of the amenities.

Lastly, I come to my constituency,
which 15 in the heart of the mineral
belt of Orissa. As far as my consti-
tuency 1s concerned, it 15 in a very
unfortunate position in the matter of
rallway communication. On either
end wc are nearly about 80 miles away
from the railways. If the mineral re-
sources of that district which is full of
strategic minerals like manganese,
iron ore, chirome and vanadium, are
to be properly developed, it 1s of the
utmost importance that we should
have adequate railway communication
in that area. The present road com-
munication and railway communica-
tion that we have got is not sufficient
for cheap transport to enable us to
compete in the foreign markets. Al-
ready the production of these min-
erals is dwindling due to foreign com-
petitors, which is detrimental to the
development of our Five Year Plan,
because, we need more of foreign
exchange to help our Five Year Plan,
which i8 of considerable importance
to the country at this juncture.

Shri Narasimhan (Krishnagiri): I
am very happy to note from the
budget speech of the Railway Minis-
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er that the Bangalore-Balem rallway
ink survey has been completed. I
mve been crying hoarse over the
jeceasity for that line all these years.
3ut, unfortunately, it has fallen on
leaf ears, and I do not know how
o cure this complaint of Government,
I also do not know whether it is
chronic or temporary. I am at a loss
to know that,

Meanwhile, the suffering of the
area concerned is really very great.
That area has lost hundred miles of
railway line during the second world
war, and it is yet to get that back,
Now that both the engineering and
traffic surveys have been completed, 1
hope this will ultimately help Gov-
ernment in making up its mind and
decide to have the line constructed at
the earlicst possible time.

It is not only necessary, but is of the
strategic importance, to the area con-
cerned. "It is a necessary corollary to
the Khandwa-Hingoli line, which con-
nects the north with the south. This
will be another link in the South and
it will help the Indian railways to
move goods from extreme south to
extreme north. So, it need not be
treated as a local problem. The com-
pletion of this line will greatly en-
hance the capacity of the Indian rail-
ways to move goods from the extreme
south, say, Trivandrum, to the extreme
north in the Punjab.

After this line is completed, goods
can go from Cuddalore to Salem, and
Salem to Bangalore after this line is
‘eady, and from Bangalore to Khand-
~va and Hingoli in the further north.
Fhen there will be a metre-gauge
ine from the extrgme south to the
:xtreme north. It will also help to
ransport the Neyveli lignite and the
Salem bauxite and other mineral ores
0 other areas. So, it is of strategic
18 well as of economic importance
or the Indian railways as such.
ncidentally, it will also restore con-
iderably the lines dismantled during
he second world war. With this
louble advantuge being there and
treat development work going on

in and around Salem and Neivell,
Iam at a Jloss to know why,
under the perspective planning the
Railway Ministry has not been per-
suaded to take up this line. I hope
the apparent deatness of the Govern-
ment machinery will get cured and
attention paid to this. As I was
saying, the advantage is not only
what appears on paper. The hidden
advantages of the Bangalore Salem
link are very great. Strategically
also, instead of having the coastal line
only to connect the north and the
south, you will have a hinterland
line linking up the two extremes. The
Railway Minister is asking for more
funds. If he really succeceds, I hope
every priority will be given to this
line

I am stil] finding that the mainten-
ance of railway carriages is far from
satisfactory. This morning 1 had the
personal experience of coming from
Madras to Delhi. From Hyderabad to
Delh:i, a coach was attached which
had no door facility at all. It would
not close and if closed, it would not
open  With such a great difficulty,
some of us, out of mecessity and out
of mental feeling, had to kick at the
door with great violence which cured
partially its defect. That is how we
managed. For closing, we had to
kick from inside and for opening, we-
had to kick from the other side. I
do not think that this kind of thing
should be tolerated in the Railways
At least in long distance trains.

Mr. Deputy-Speaker: Particularly,
kicking should not be tolerated.

Shri Narasimhan: I am glad it has
not been declared unparliamentary.
Otherwise, I would not have been
able to give vent to my feeling.

The Parliamentary Becretary to the
Minister of External Affairs (Shrk
Sadath Al Khan): The hon. Member
wants an open door policy.

Shrl Narasimhan: The Railway
wants an open door policy combined
with a closed door policy. I do mot
know how they arrived at that It isx
very irresponsible on the part of the
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Railway administration to have such
«carriages attached to long distance
trains, Supposing there are ladies
and children. It is open to encroach-
ment and if they are caught inside,
it will be very difficult for them to do
anything about it. I have been
asking at Nagpur, at Itarsi and other
important stations to do something
about it. They all felt helpless. They
passed on the burden to somebody
or the other and nothing happened.
‘There is a ‘tendency creeping in Gov-
ernment service, that of passing the
responsibility to some one else. The
Railway is no exception to this. This
kind of tendency should be guarded
against and cured somehow or other.
All heads should be put together and
some solution found for this. We
cannot afford for such a tendency to
develop in such a national wunder-
taking. Everybody thinks that some-
body else will do it and all sins are
visited either on the guards or the
station masters.

In the booking offices, I find long
queues. Even in the Madras Central
station, I found a long queue, for the
1 class even. There is the system of
combining cash transaction with
credit transaction in the same counter
and the same clerk is asked to deal
with them. What happens is, if there
is some complicated formula, they sit
down on it and there is a long queue
of cash buyers. I do not think it goes
to the advantage of the Railways to
disregard cash transactions and
attend to some credit transaction. For,
after all, it is an internal adjustment
between one department of the Gov-
ernment and another department of
Government. I do not see why there
should not be separate counters for
credit transactions and cash trans-
actions in such big stations like
‘Madras Central and that too at the
First class counter.

1 also urge for a tri-composite
through carriage from Salem Town
to Madras via Vriddhachalam. There
is a third class train; but I would like

further that at least one Second class
bogie should be attached.

There is also a grievance on the
part of the directly recruited station
masters, as they are called. They
have been agitating for the redress of
their grievances against certain pref-
erence given to others. There has
been even a reference to the High
Court of Madras about this. Though
the High Court expressed its inability
to ask the Government to do a certain
thing, its judgment has positively
stated that justice was on the side of
the directly recruited station masters.
I hope the Government will examine
this. I had occasion to make a re-
presentation to the Government on
this matter. I have also addressed
the hon. Railway Minister. 1 have
got his acknowledgment. I hope the
Government will decide the matter
sympathetically and take note of the
judgment, which is an indication of
what is just instead of sticking to
prestige or red tape.

Dr. SBamantsinhar (Bhubaneswar):
Mr. Deputy-Speaker, while support-
ing the Dbmands of the Railway
Ministry and opposing the cut mo-
tions, I would like to draw the atten-
tion of the hon. Minister to some of
the demands made by some of my
hon. friends regarding Orissa. I am
also thankful to the hon. Minister
because he has stated in his speech,
not once but severn] times, that
Orissa has been ncglected in the
matter of Railways. In other places,
of India there is on averpage one
mile of railway for every 32 square
miles, but in Orissa, there is one mile
of railway only for every 72 square
miles. When we hear that there will
be no new railway line in Orissa
during the Second Plan period, we
are disappointed and we hope that the
Ministry will consider our difficulties
and do something for the develop-
ment of rail lines in Orissa.

Besides that, there are some points
to which I very respectfully wish to
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draw the attention of the Railway
Minister, particularly in connection
with my constituency. Due to drought
gituation in Orissa this year, thous-
ands of people are going outside the
State as labourers to work, parti-
cularly in some railway work sites. 1
know that these people find it very
difficult to remain there because
there are no proper quarters for them
to live and there are no arrangements
to look after their health. Besides
that, I came to know that they are
not getting the standard wage that is
given by the Railway to the con-
tractors, from the contractors. The
middlemen and the contractors ex-
ploit these labourers. I request the
Rallway Ministry to kindly look into
the matter and see that these people
get proper wages according to the
schedule rate given to the contractors.

My constituency Bhubaneswar is a
place where there are valuable
forests. Some people depend on the
timber trade. Due to want of wagons,
this trade has come to a standstill and
the timber traders are put to great
hardships. I drew the attention of
the Railway Minister to this question
last time; but nothing has been done.
These people should be given a suffi-
cient number of wagons at least to
keep their trade going and to make
their livelihood out of that.

In the Dustrict of Puri cocoanutls are
abundant and about six lakhs of
people depend on cocoanut trade for
their livelihood, and as cocoanut is
not given a first class perishable fruit
permit in the railways there is diffi-
culty 1n getting wagons. I request
the Ministry to do something in the
matter. These cocoanuts contain
more sugar and they have got a mar-
ket outside, but due to want of wagons
these people are not able to carry on
their trade. So, some action should
be taken in the matter immediately.

I am thankful to the Ministry for
giving free travel facilittes to T.B.
patients as also the blind. Side by
side, T request that crippled children,
who have no facility of treatment in
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their places and would like to go out,
should be given this free transport.

Though Dethj is the capital of India,
there i3 no direct rail from Delhi
to our State of Origssa. Some of
MLPs. moved the Railway Ministry
have a direct rail link at least to Cut-
tack or Puri, but that hag not yet been
considered. We have to wait at
Howrah for about ten or twelve hours
each time to catch the corresponding
train. Also, every time though we
reserve our berths here, yet at Howrah
there is no reservation and we have to
run to the Esplanade. We are not
sure wh~'her we would get the accom-
modation or will have to wait for two
or three days. So, if there is a direct
rail link at least to Puri, this difficulty
will be removed. I hope the Railway
Ministry would do something in this
regard. At least one bogie consisting
of all the classes should be linked with
the Delhi Mail, and that may linked
with the Puri Express or some other
convenient train at Howrah or Asansol.
That will at least minimise our diffi-
culties,

Shri S. M. Banerjee: I shall confine
my speech to my cut motions 18 to 21.

In the first instance, I would remind
the hon. Deputy Minister and the Rail-
way Minister also of their promises in
respect of the several cases of victimi-
sation of the Railway Guards which
have been discussed and mentioned on
the floor of the House. Every time we
mention these cases of victimisation,
we are told that these cases will be
reviewed. I am really sorry that
every time we have to mention these
cases, It does not give us any pleas-
ure, but we have to mention thesc
cases because when we see those men
rotting on the streets we really find no
other way out but to ventilate their
grievances inside the Lok Sabha. I
want to know from the hon. Minister
how many cases have been reviewed.

We read so many reports, but never
do we find the figures of the number
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of people who have been victimised,—

moved from service either under
article 311 or rule 148. We really want
10 know those flguress, My hon.
friend Shri Muhammed Elias, who is
unfortunately not here today, can pro-
duce a list of about 1,500 workers who
were on disciplinary
grounds or under article 311 or under
rule 148,

With the expansion of the railways
under the Second Plan we want sin-
cerely that there should be industrial
peace not only in the railways but in
almost all industrial undertakings, but
as long ag this victimisation or harass-

t continues, how can there be in-
d 1 peace? We can talk of peace,
we can talk of harmonious relations,
we can talk of so many things, but so
long as this victimisation continues, I
humbly submit to the hon. Deputy
Minister there cannot be peace. So,
when he answers the debate, I would
like him to mention the number of
cases which were reviewed and where
the persons have been reinstated.

When the victimisation cases were
being discussed on a private Member's
Resolution, I mentioned certain cases. I
still find that Sitaram Singh of Alla-
habad has not been reinstated. He won
his case in the Sessions Court, and the
Railway Ministry or the Railway
Board or anybody else did not appeal
in the High Court within the given
time; even then he has not been re-
Instated.

I know several cases, and I could
have cited those examples, but it is no
use unless we get a definite reply from
the hon. Minister as to the efforts he
is making to reinstate these men or re-
examine thelr cases. May I, therefore,
humbly request the hon. Minister to
kindly make a positive effort to in-
vestigate those cases? Simply because
some officer was not pleased with a
particular man, or, fortunately or un-
fortunately he was a member of a
unfon which was supposed to be not

there is no place inside, and this
overcrowding is going on. There is
also ticketless travelling. There is
so much overcrowding that even the
TTI cannot possibly get into the com-
partment, and so there cannot be any
checking.

When there is accommodation in a
compartment for 30 people and 63 or
even more people are travelling in it, I
feel like telling the hon. Minister,
without imputing any motive to any-
body, that this is a sort of indirect
blackmarketing. Actually you get
money from 63 people whereas you
assure accommodation to only 30
people. This is not fair. I know the
difficulties which the Railway Ministry
is confronted with today in solving this
problem of overcrowding. I know it is
difficult, but it should be solved. If it
is not solved, I think many people will
lose their lives. They actually fall
down from the train. I know the steps
taken by the Railway Ministry in this
connection and I welcome them. I
congratulate the Ministry on them, but
this is not enough. This has to be
solved further and in a positive way.

Then I come to the question of the
recognition of unions. The other day,
replying to a Starred Question or a
supplementary of mine, the hon, De-
puty Minister said that they would not
enter into correspendence with those
unions which are registered but not
recognised. It may be legally right, it
may be technically correct, but how
are we allowing those employees who
are members of that particular union
which is registered but not recognised
to ventilate their grievances? Will it
not lead to demonstrations, unruly,
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ugly demonstrations, which is neither
in the interesty of the employees nor
the Government? Bo, you should con-
sider this point.

The other day I wrote a letter to the
General Manager of the Northern Rail-
way. He replied to me that since my
union was not recognised, he could not
possibly reply to my letter. It may be
technically correct, but I could have
written to him a letter as a Member of
Parliament and he would have replied
to my letter, but I did not do it pur-
posely because I feel that® something
should be done in this matter because
there is no law for recognition There is
no statutory obligation on the part of
the Railway Ministry or any other
Ministry to recognise any union. Un-
less we have some law under which all
unions that fulfil certain conditions and
certain requirements get recognition,
we cannot possibly impose this sort of
obligation. Therefore, I would request
the Minister to evolve some method for
this purpose. I do not ask him to
recognise all unions, though I sincerely
feel that all should be recognised, but
let there be a method by which those
employees also who are not members
of a recognised union but who are
members of a registered union can
ventilate their grievances. Unless their
demands are properly redressed—their
number may be less or more—there
cannot be any industrial peace under
the Railway Ministry. So, it is a seri-
ous matter. When we talk of good
industrial relations, surely this is also
a matter which deserves priority, and I
hope our Minister will consider this
point.

16 hrs,

Coming to the light railways, the
condition of the employees there is
something which I am not going to dis-
cuss here. As a matter of principle,
1 wish to pose this positive question
before the Minister. Why are we not
nationalising these light railways? Is
it because the owners of these railways
or the persons controlling them are
more powerful? Can we not get much
more money by nationalising these

would like to know what the recom-
mendation of the Study Group about
nationalisation of light railway is. So,
I would suggest that these light rail-
ways must be nationalised, without
caring for whether it is Sir Biren or
Sir Hiren who does not feel pleased.
They must be nationalised in the larger
interests of the country. We want that
these huge and fabulous profits that
go into the hands of a selected few
should come to our country, because
we want more and more money for the
implementation of our Second Plan.

Regarding ticketless travelling, my
hon. friend Shri Jagdish Awasthi men-
tioned about the need for a halting sta-
tion at Kanpur. I also feel that that
halting station should be provided. If
the Minister considers the proposal
which has been given to him from time
to time by the citizens of Kanpur, I
am sure he will concede this demand.
There is a huge colony of our dis-
placed persons and refugee brothers in
Govindnagar and Juhi and other pla-
ces; thousand of people are staying
there, and the trains invariably stop at
that place maybe for want of signal
or for some other reason. That parti-
cular place is called Jai Hind station,
because everybody says ‘Jai Hind’ and
then gets in or gets down at that place.
So, that station has come to be gen-
erally known as ‘Jai Hind station’.
Everybody knows that the train stops
at that place, and he can get in. I
would suggest that ticketless travel-
ling in Kanpur and other places like
this can be avoided, if this particular
place is made a halting station.
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‘While I am on the question of ticket-
less travelling, I would like to men-
tion one other point, to which I have
already made a reference in the course
of the discussion on the Supplementary
Demands for Grants. I was surprised
to know when I was in jail that those
persons who are prosecuted and arrest-
ed and sentenced for ticketless travel-
ling are not paid anything when they
are released from jail, whereas other
convicts are paid the actual fare from
that place to their destination, that
is, to their houses, on their release
from jail. These ticketless travellers
are released with whatever clothing
and other things they have, and they
are again asked to travel without
tickets. This is something very strange.
I happen to be a member of the Crime
Prevention Committee, and I made this
suggestion there also. It is strange
that you should be compelling those
wvery people who were arrested because
they had no ticket, to travel again
without ticket on release.

Mr. Deputy-Speaker: Perhaps, the
fear might be that if they are paid
money, they would keep that with
themselves and mnot purchase the
ticket.

SBhri 8. M. Banerjee: That may be a
very genuine fear. In that case, let
them be given passes, or let there be
some authority on behalf of the Rail-
way Ministry, signed by the jailor and
let these persons show that authority
and then travel. Otherwise, this chain
of ticketless travelling will never end.
Whenever I asked anybody in the jail
how he would go back to his desti-
nation, he would say that he would tra-
vel without ticket, or as these people
put it, “WITHOUT". So, this isavery
serious matter. The Railway Ministry
has to consider this point seriously in
consultation with the State Govern-
ments, and some solution has to be
found for this problem.

My hon. friend mentioned the case of
the Barsi Light Railway. I believe
mosat hon. Members here might have
got a memorandum sent by some peo-

ple regarding the Barsi Light Rallway.
I would like to know what has hap-
pened to that memorandum? The Rail-
way Minister assured us that he would
do something in regard to those em-
ployees who had worked previously, so
far as their continuity of service was
concerned. May I know from the
Minister what actually has happened,
and whether any decision has been
taken about this matter? And if no
decision has been taken, the reasons
must be made known to us because we
have to answer those workers.

There is another point in regard to
the injustice done to certain em-
ployees. I may be excused if I say
injustice. When the railway employ-
ecs were taken in the ordnance fac-
tories and other places during the war,
they were allowed to retain their lien
on their permanent posts on the rail-
ways, and they got promotion in the
railways as also in the ordnance fac-
tories. When, on 1st September, 1858,
the Defence Ministry discharged, un-
fortunately, about six thousand ordn-
ance factory workers, the Railway
Ministry was generous enough to offer
them some posts. About two thousand
employees or so have been re-enter-
tained on the various railways. Some
of them had ten years' service to their
credit, and some others twelve years,
but all that past service has not been
taken into consideration. I consider
this as gross injusticee. When the
ordnance people have behaved so
nicely with the railway employees who
came during the war, why should
these 2,300 people be deprived of their
valuable service of ten or twelve
years? They have now started afresh.
Some of them cannot get leave because
their service is for less than a year; of
course, now they may be getting some
leave because they would have com-
pleted one year of service. I would
humbly submit to the Deputy Minister
to take into consideration this point
and do something to remove this in-
justice. I know there will be heart-
burning among the railway employees,
and they may say that these Defence-



3447 Demands for Grante— 4 MARCH 18068 Railways, 1858-59

wallahs have come and they have be-

when an employee is transferred from
one establishment to another, there is
no question of break in service. So, I
would say that this injustice should be
removed, and the earlier it is remov-
ed the better will it be for these
employees who are still thinking that
the Railway Ministry will consider
this point.
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Shri K. U, Parmar (Ahmedabad—
Reserved—Sch. Castes): There is no
Qquorum in the House.

Mr. Deputy-Speaker: The bell may

be rung....Now, there is quorum, The
hon. Member may continue.
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Shri Ghosal (Ulubera): Mr.
Deputy-Speaker, Sir, my cut motions
relate to the welfare amenities for
passengers and also some problems
relating to the railway employees.

The first problem relating to the
railway rs is—many hon.
Members of this House have already
made a mention of it—the security of
thaix-_livus. Accidents are daily in-
creaging, so much so it is rather more
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risky to travel by rail than to travel
by air. Our hon. Minister has men-
tioned several grounds for accidents.
It is necessary that we consider all the
reports of the various enquiry com-
mittees that are being instituted on
different accidents in a comprehen-
sive manner. Ahigh-power committee
should enquire into these reports and
come to a decision so that in future
these accidents may not occur.

As regards amenities to passengers,
I would like to point out some things
relating to my area, In Howrah, in
the South-Eastern and Eastern Rail-
ways area, we find that in the sub-
urban trains there is no light, no fan
and no cushions even in the first-
class compartments. Even people
travelling by first-class are deprived
of these amenities that are due to
them. Not only that, Late running
has been rather the tradition there,
and the pulling of chains is related to
this late running of trains. Because,
the local trains run at such a speed
and in such a way that no local train
can arrive at the proper time; they
go late by two or three hours. For
this reason the local passengers board
these passenger trains instead of the
local trains and pull the chain by the
wayside stations where the trains do
not stop. Naturally, it is not possible
for the local passengers to pull the
chains in the suburban trains because
there is no alarm chain in it. There-
fore, the local passengers travel by
the passenger trains and pull the
alarm chain at the wayside stations
where the passenger train does not
stop. They do this because of the
late running of the local trains. That
is one of the problems. If the late
running is done away with, then
certainly the number of pulling of
chains will automatically decrease.

Mr. Deputy-Speaker: Which is the
cause and which is the effect it is diffi-
cult to say.

Shrl Braj Raj Singh: They are
inter-linked.

Shri Ghosal: As regards over-
crowding, it is a sight to see, espe-
clally in the Saturday evening trains
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[Shri Ghosal)

and in the Monday morning trains,
People generally travel on the roof of
these trains. Now-a-days they are
accustomed to it and so only a few
cases of accidents happen, because
they always get cautioned when the
train passes below overbridges. Though
the incidence of these accidents has
decreased, still the fact of travelling
on the roof of these traing is still
there, especially in the Saturday
evening trains and Monday morning
trains.

Now, Sir, the hon. the Railway
Minister said that the funds in the
Development Fund have decreased,
but he has not mentioned what are
the grounds why the huge wastage of
material and money has not been
stopped by the Railways. I shall give
some instances. One is the wastage
of coal. There are about twenty side-
lines from Howrah station to Uluberia,
which is in my constituency, for the
jute and cotton mills, And at each
sideline the engines pour down
maunds and maunds of coal half-
burnt and unburnt, and many coal
shops are run there with this coal
taken from the Railway. If the hon.
the Deputy Minister pays a surprise
visit to these places he will be able
to find it out for himself.

There is another point about pas-
senger fares. Some passengers of the
locality, industrial workers, are avoid-
ing the payment of the railway fares.
Particularly in the Saturday after-
noon trains and Monday morning
trains, thousands of passengers, who
are industrial workers of the locality,
go without tickets. They give a one
anna bit or a half-an-anna bit to the
ticket collectors at these local railway
stations and go away. That is a regu-
lar custom there. In fact, if the pas-
sengers purchase tickets, these rail-
way officials become annoyed with
them.

An Hon. Member: The concession
is enjoyed by the poor people.

8hrl Ghosal: While I was travelling
with ticket, one ticket collector told
me, ‘“Why are you travelling with

ticket? You might have come without
ticket and we might have earned
something”. That is the position
there. If the hon. the Deputy Minis-
ter goes to Chengail, Bauria and Fule-
shwar in my constituency he will ind
that thousands of passengers are
avoiding payment of the railway fare.

Another thing I would like to men-
tion is that there are big rallway
workshops at Bamungachi, (Lillooah
and Narkeldanga; and several work-
shops in Howrah town as also small
engineering factories are run with the
help of the materials smuggled from
these railway workshops. Huge
amounts of machinery etc. are coming
out of the railway workshops and the
Railways have made no arrangement
to check all these things.

As regards freight also, I would like
to mention how avoidance of paying
it is taking place. By the nignht trains
thousands of maunds of vegetables,
fish, sweets and milk are coming to
Calcutta and Howrah from all the
suburban areas. Thousands of maunds
of all these articles come daily, but
not a single maund is booked: they
pay something to the ticket collectors
and go away. If the hon. Minister
goes to Howrah station late in the
night he will find these tips being
taken openly ‘This should be stop-
ped.

As regards security of the passen-
gers, I would like to say this. The
other day, on the B8th of February,
about eighty M.P's were travelling by
the Delhi-Kalka mail from Howrah
station. In my compartment there
were certain other hon. Members also
travelling with me, and in that com-
partment just by our side Shri Duggal,
another M.P.,, Member of the Rajya
Sabha, was also travelling. At Howrah
station, as he was talking with us, all
of a sudden a man came into the
compartment and took away his silver
betel leaf case. This was in the
absence of a large number of railway
officials and watch and ward men. The
chain was pulled and at once the train
was stopped, but that man ¢ould not
be traced out by the policemen.
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Though there was a crowd, this is
what happened. This is the security
arrangement and this is the work done
by the parties of the Watch and Ward
Department and the Railway Police.

Now I come to the question of elec-
trification. We expected that some
anhouncement would have been made
by the Railway Minister regarding
electrification of Sealdah section,
because that is the most crowded
area. We expected that some an-
nouncement would have been made as
regards the date by which the work
of electrification of the Sealdah sec-
tion would begin. We also expected
some announcement as regards the
new link from Burdwan-—Sandra-
gachi to Vishnupur via Arambagh.
Because the local people have been
demanding it. They also surveyed
the line and estimated the income ete.
and submitted it to the Railway Minis-
try. But 1t has had no effect. I there-
fore request the hon. Minister to con-
sider the opening of this new chord
line which will not only open up easy
transport facilities in this wvast area
which suffers much at present due to
extreme transport difficulty, but it
will provide a shorter route for the
people of the newly integrated district
of Purulia.

Then I would like to mention about
the Howrah-Ambta-Sheakhala Light
Railway. This is one of the important
Light Railways, not only in West
Bengal but in the whole of India.
Because, this railway links up a huge
agricultural hinterland with the town
of Howrah and the City of Calcutta.
Moreover, this is not a losing concern
like other Light Railways. Last year
it has paid six per cent dividend to
its shareholders. Now it has got
about 8,000 maunds of traffic including
8,000 traders who supply vegetables,
fish, milk, etc. for about one-third of
the population of Howrah and Cal-
cutta. It has got also a big workshop
at Bangra. Therefore, if this Railway
is taken over, the Railway Adminis-
tration would suffer no loss. In this
connection I would like to further
state—it has been mentioned by
another Member, Shrl Banerjee—that
the Study Group in the Light Railways

has not only valued its importance but
also recommended its nationalisation.
Also, in 1955, another committee, the
Madhavan Committee which was set
up at the instance of the Eastern
Railway has recommended not only
nationalisation but also electrification
of this line, because it has its impor-
tance in that respect.

17 hrs.

Sir, T would also like to mention
the working of the other light rail-
ways under the managing agency of
Messrs. Mcleod & Co. A huge amount
is given to these light railways as
subsidy from the Railway Administra-
tion.

Mr. Deputy-Speaker: Is the hon.
Member likely to conclude within the
next two minutes?

Shri Ghosal: I would require at
least 5 minutes.

Mr. Deputy-Speaker: Then, perhaps,
the House will sit. Let him conclude.

Shri Ghosal: If a probe is made
into the affairs of the administration
of the light railways, it will be found
how this subsidy which is being grant-
ed by the Railway Administration is
being squandered, because we know
that from the houses of the Directors
of this managing agency—I have men-
tioned to the Government—many
jewels and smuggled gold were un-
earthed from ‘flower vases. Therefore
some probe should be made into the
administration of this managing
agency.

The next point is regarding some
two lakhs of casual workers. These
casual workers are never made perma-
nent or even temporary in the railway
services. In the engineering depart-
ment, generally these casual workers
are employed and after one morth
and three months—alternate months—
they are discharged and after that
again employed in the railway ad-
ministration. This is also a source of
bribery and corruption. Therefore, the
hon. Railway Minister should look into
this matter so that those employees,
who are employed on a permanent
nature of work in the engineering
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department, should at least be made
permanent.

As regards the coolies and porters
" of railway stations their number will
be about one and a half lakhs—nobody
knows what is their status. Neitherdo
State Governments recognise their
disputes nor does the Central Gov-
ernment recognise them. Therefore,
something must be done. That demand
is there and at least the provisions
of the Minimum Wages Act should
be extended to them. That
should also be taken into considera-
tion and the Railway Administration
should at least try to give some relief
to the unfortunate workers.

The last thing that I would like to
mention is regarding the recognition
of the unions. The hon. Railway
Minister has already said that he
wants to recognise only one union.
There is one union in Chittaranjan
Locomotive Works and the hon. Minis=-
ter had already given an assurance
previously that it would be recognis-
ed, but no recognition has yet been
granted to that union. Therefore I
would request the hon. Minister to
consider that also.

Mr. Deputy-Speaker: The following
are the selected cut motions relating
to Demand No. 1 which may be moved
subject to their being otherwise ad-
missible:
Demand

No.

1  3to5 16 to 21, 33 to 40, 72
to 75, 90 to 93, 124 to 128,
145 to 172, 176 to 184, 205
to 214, 218, 219, 229 to 244,
247 to 251, 266 to 271, 298
to 332, 345 to 349, 377, 400,
402 to 404, 408, 407, 412,
413, 424, 426, 427, 434 to
g:,mtom. 489, 504 to

Administrative and personnel policy

Shri T. K. Chandhury (Behampore):
1 beg to move:
“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Nos. of Cut Motions

Dismissal of low-paid employees

Shri T K. Chaudhuri: I beg %0
move: *

“That the Demand under the
head Rallway Board be reduced
by Rs. 100."

Labour policy

Shri T. K. Chaudhuri:
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

I beg to

Failure to reconsider and review the
case of victimisation

8hri § M. Banerjee: I beg to move:
move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Nationalisation of light Railways

Shri 8, M. Banerjee:
move:

[]
“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

I beg to

Failure to check over-crowding in
trains.

Shri 8. M. Banerjee: I beg to move:

“That the Demand under the
head Railway Board be reduced
hy m lw."

Failure to consider the demands of the
Railway employees put forward
by the Railwaymen Federation

Shri 8. M. Banerjee: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”
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Pailure to recognise All India Rail-
waymen Federation

Shri 8. M. Banerjee: I beg to mover

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to have adequate measure to
avoid accidents

Shri 8. M. Banerjee: 1 beg to move:

‘“That the Demand under the
head Railway Board be reduced
by Rs. 100."

To open a dwision of (1) Ahmedabad-
Prantej Khebdrahma (2) Kalol-
Decharafi-Chanasma, (3) Mehsana
Patan-Kakoshi, (4) Manud Road
Chanasma-Harij, (5) Mehsana-
Tarange, (8) Mehsana-Viramgam,
(7  Palanpur-Ahandidham, (B)
Kalol ~-Vijapur-Ambaliasan, (9) Ah-
medabad-Abu-Road (10) Bhuj-
Anjar-Ahandhidham-Kandla with
headquarters at Mehsana.

Shri P. R. Patel; I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Necessity of economy in the Railway
Administration

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to provide passenger-sheds on
platforms of Kadi, Katosan,
Becharajee stations.

Shri 8. M. Banerjee: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to lay down double line from
Kalol to Abu-Road.

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to run a Janata Train from
Ahmedabad to Delhi

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Desirability to run trains between
Varetha-Timba and Varetha-Tar-
anga Hill alternatively.

Shri P. R. Patel: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

To provide gate-men on level
crossings

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to relieve over-crowding third
class passengers between Ahmeda-
bad and Abu-road

Shri P, R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Delay in constructing over-bridge at
Mehsana Station

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to construct an under-bridge
between the main platform and the
island middle platform at Mehsano
station

Shri P. R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Desirability to connect Viramgam with
Kandala by broad guage rail

Shri P, R. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Re. 100.”
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Need to comnect Radhanpur with
Becharjee

Shri P. B. Patel: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to stop the Bangalore-Madras
Mail and Cochin-Madras Express at
Lakkiti station
Shri Kunhan (Palghat Reserved-

Scheduled Castes): I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Inclusion of the Ernakulam-Trivan-
drum section in the Madura Division
of the Southern Railway

Shri Ennhan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to run a through express train
between Trnakulam and Trivan-
drum

Shri Kunhan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to locate one divisional head-
quarter at Khurda Road

Shril Panigrahi (Puri): I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Regional disparity and concentration
of developmental expenditure in the
Nerth

S8hri D. R. Chavan (Karad): I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

-

Over-crowding between Miraj to
Poona of third class passengersg on
the Southern Railway

Shri D, RB. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Need to electrify Karad, Koregaon,
Nira and Satara Road Stations on
the Southern Railway

Shri D, R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to convert Poona-Miraj-Kolha-
pur Meter-gauge section of the
Southern Railway into Broad gauge

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to convert Miraj-Latur Narrow-
gauge section of the Southern Rail-
way into Broad gauge

Shri D. R. Chavan: I beg to move:

‘“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Failure to prevent ncreasing acci-
dents

Shrl Tangamani: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Failure to take effective measures to
prevent increasing derailments

Shri Tangamani: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”
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Fallure to submit review of working
after divisionalization on the South-
ern Railway

Shri Tangamani: I beg to move:
“That thhe Demand under the

head Railway Board be reduced
by Rs. 100.”

Need to run a Janata Express Train
between Madurai and Madras

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to refix scales for ex-service-
men on the basis of past service and
past pay

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to place Tuticorin under Class
‘6" for house rent and compensatory
allowances

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for increasing the line capacity
of Cochin Harbour—Shoranur sec-
tion to cater more goods traffic
Shri Eodiyaiz (Quilon—Reserved-

Sch.-Castes): I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for supplying more wagons to
the Cochin-Harbour-Soranur line
Shrl Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for increasing amenities for

passengers
Shri Kodiyan: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Need for taking immediate steps to
reinstate the victimised workers in
the different sections of the Rail-
ways

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to include the Quilon-Ernaku-
lam line on the Olavakkot Division

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to Tun an erpress passenger zer-
vice between Mangalore and Tri-
vandrum

Shri Kodiyan: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Need to open up a new railway line
connecting Punalur with Kayamku-
lam in Kerala

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Inadequate steps to reduce over-
crowding in the trains

Shri Eodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Need for taking adequate steps to
fulfii the quota of appointments
reserved for the Scheduled Castes
in the Railway Service

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”
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Need for opening @ railway line bet-
ween Kapamkulam and Emakulam
via Aleppy in Kerala State

Shri KEodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Ban on the appointment of female
Khalasis in Loco Workshops and
Loco Sheds of South Eastern Rail-
way

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
» by Rs. 100.”

Abolition of contract system on goods
sheds, loco sheds and engineering
department

8hri Kodiyan: I beg to move:

“That the Demand under the
hwad Railway Board be reduced
by Rs. 100.”

Abolition of casual labour system in
Engineering Department

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to improve the situation arising
out of irregular and slow running
of trains in the North East Frontier
Railway

S8hri L. Achaw Singh (Inner Mani-
pur): I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Inadequate supply of water to the
railway colony and the railway sta-
tion at Silchar in the North East
Frontier Railway

Shri L. Achaw Singh: I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to provide sufficient number of
posts to members of Scheduled
Castes, Scheduled Tribes and mem-
bers of the Manipur community
from Manipur

Shri L. Achaw Bingh: I beg to

move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for increasing the number of
trains in the Assam region of the
North East Frontier Railway

Shri L. Achaw Bingh: 1 beg to

move;

“That the Demand under the

head Railway Board be reduced

by Rs. 100.”

Need for increasing the efficiency of
the railways in the North East
Fronteir region
Shri L. Achaw Singh: I beg to

move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to co-ordinate the development
of railways with the development
of roads and water transport in the
country
8hri Kodiyan: I beg to move:

“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Need for taking steps to increase the
supply of wooden ruilway sleepers
in the country

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Need to open a railway coach factory
in Kerala

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"
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Failure to take effective ateps to pre-
vent accidents on railways.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Failure to check over-crowding in
suburban trgins of Calcutta

Shri Ghosal: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Nationalisation of Howrah-Amta-
Seakhala Light Railway

Shri Ghosal: 1 beg to move:

*“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Failure to de-casualise the porters
working in the railway stations
and godowns.

Shri Ghosal: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to take adequate measures for
preventing accidents.

Shri Ghosal: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check corruption in the
suburban railway stations of
Calcutta.

Shri Ghosal: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check corruption in the
Howrah Goods Shed.

Shri Ghosal: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Disadvantages due to re-grouping
Shri Ghosal: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Failure to have an over-
the siding line of Fuleshwar mum
of the South Eastern Railway.

Shri Ghosal: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to provide accommodation to
the first-class passegers at night.

Shri Ghosal: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Failure to keep up operational
efficiency.
Shri Assar (Ratnagiri): I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to reduce the szalaries gnd
amenities of wmembers of the Rail-
way Board.

Bhri Assar: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. lm.u

Failure to avoid overcrowding in the
traing.

Shri Assar: I beg to move:

“That the Demand under the
lread Railway Board be reduced
by Ras. 100.”
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Lack of planning and concerted eco-
nomy drive.

Shri Assar: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Attitude towards the Southerm Rail-
way Labour Union.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for more trains on Suth-West
broad gauges section of Southern
Railway.

Bhri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to run Janta Express tramns from
Madras-Mangalore, Madtas-Cochin
Harbour terminus.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check late runming
of trains.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Failure to take adequate steps to
overcome shortage of materials wn
loco and wagon sheds and repair
shops.

Shri Kediyan: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100"

Need to undertake a job analysis
in all departments.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check over-crowding in
trains.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.” i

Failure to reconsider and review
the cases of victimisation.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Working of the Railway Service
Commission.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Corruption Howrah Goods

Accounts Office.
Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to set up Joint Com-
mittee at all levels.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to separate C. & W. Branch
from Loco as suggested in para 157
of Accident Enquiry Committee.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 108"
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Failure to implement recommendation
of Railway Accident Enquiry Com-
mittee to modify pay scale of Train
Examiners to bring the same on par
with other technical supervisors of
Workshops and Loco-Shed.

Shri Kodiyan: I beg to move:

“That the Demand under the
hread Railway Board be reduced
by Rs. 100.”

Failure to take effective measures
to prevent accidents

Shri Eodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to extend goods shed facilities
at Tiruppur on Southern Railway.

Shri Eodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to redress grievances of staff
and public regarding goods shed
facilities at Erode Junction on
Southern Railway.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for economy measures in Rail-
way Adminiwstration.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Delay in filling certain clerks posts
in Railway Board.

Shri Kodiyan: I beg to move:

“That the Demand under the
bead Railway Board be reduced
by Rs. 100.”

Granting of paid holidays to Shift-
duty staff.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Abnormal delay in filling up vacancies
caused by retirements and deaths,
and medical retirement.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Delay in answering representations in
Olavakkot Division of Southern
Railway.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Confirmation of Temporary and Ofi-
ciating Staff on completion of three
years of service.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Gwing option to RP.F. staff to go to
other departments,

Shri Eodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Irregular supply of Provident Fund
Account Slips.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”
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Indifferent attitude of South Eastern
Railway in providing svenue of pro-
motion to educated wunskilled staff
0f Carriage and Wagon Branch to
posts of train axaminers by acce-
lerating promotion to semi-gkilled
oadre.

$Shri Eodiyan: I beg to move:

“That the Demand under the
Tead Railway Board be reduced
by Rs. 100.”

Denial of over-time to carriage and
apagon staff working in train pass-
ing and washing line duties jor their
work in exrcess of 48 hours a week.

Shri Kodiyan: I beg to move:

*““That the Demand under the
'head Raillway Board be reduced
by Rs. 100.”

Attitude of South Eastern Railway,
Central Railway, North Eastern
Railway and Northern Railway
administration m implementing up-
grading of posty of tramn eraminers
as per ‘new deal'.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

(Practice in Eastern Railway of depu~
ting technical personnel supervisors
to execute non-technical jobs.

Shri Kodiyan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

dnadequate lighting arrangements for
examination of trains at night in
maintenance yards.

Shrl Kodiyan: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100

Need to run Local Trains in Kenpwe
City to provide more transport jaci-
Lties to passengers.

Shri Jagdish Awnsthi: I beg to

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Late running of Passenger Train bet-
ween Agra and Kanpur.

Shri Jagdish Awasthi: 1 beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Late running of Parcel Train
between Mughal Sarai and
Delht.

Shri Jagdish Awasthi: I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check over-crowding
in Trains.

Shri Jagdish Awasthi: I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Need to run one Passenger Tram in
the morning between Kanpur and
Jhanst

Shri Jagdish Awasthi: I beg to
move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Failure to take effective steps
to prevent accidents,

Shri Jagdish Awasthi: I beg to
move;

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”
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Fallure to up-grade Madura into “B”
Class Station for Howse Rent ond
compensatory allowances.

Shrl Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Infustice of putting Assistant Fitter
Communication in 35 rupees grade
in the Southern Railway.

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to apply the principle of
“Equal pay for equal work” in the
signal and tele-communication De-
partment of Southern Railway.

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to provide N 4 3 instead of
N + 2 sleepers (N is the length of
i rail in yard sleepers.)

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to provide mumber of gang-
men as per ETM. (Equated Track
Mileage.)

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to provide mumber of gang-
men as per E. T. M. in Madurai
Division of Southern Railway.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

3492

Need to improve periodic overhauling

of wagons in carriage workshop at
Perambur,

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to pay fixation arrears under
Pay Commission recommendations
to workers in Carriage Repair Shop
of Perambur workshop.

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attempted Reduction of days of out-
turn for one Locomotive in the
Perambur workshop.

Shrl Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to increase workmen corres-
ponding to the number of Locomo-
tives and carriages diverted from
Golden Rock to Perambur work-~
shop after zonalisation.

Shri Tangamani: I beg to move:

“That the Demand under the

head Railway Board be reduced
by Rs. 100.”

Delay in publishing Tapse Committes
Report regarding class IV staff

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Existence of dead end posts like
Fettlers, Tindall Siingers, grinders
Riveters etc., with no promotion
avenue in carriage works in Peram~
bur workshop.

Shrl Tangamani: I beg to move:
“That the Demand under the

head Railway Board be reduced
by Rs. 100."
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Failure to promote 4,000 Khalassies of
Loco and Carriage works of Peram-
bur workshop.

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to appoint Leave Reserves in
the Loco shop and carriage shop of
Perambur workshop.

Shri Tangamani: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100"

Approval of wagon repairs in carriage
works in Perambur workshop by
the Neutral Train Examiner appoin-
ted specially by the Railway Board.

Shri Tangamani: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Disparity between the wages of Class
I and II services and that of Class
III and IV services of the Railways.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Problem of accidents in the Railways.
Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Steps to remove over-crowding.
Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Employment potential of the Railway
Plan
Shri D. BR. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100."

Operational efficiency of the Railway
especially in the Southern and Cen-
tral Railways.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Claims for compensation and refunds.
Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Indifferent attitude in implementing
the assurances in regard to modifi-
cation of pay scales of train exami-
ners to bring the same on par with
the pay scales of chargemen of loco-
sheds and workshops.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to change the designation of
train examiners to carriage shed-
chargemen, carriage-shed foremen
ete.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attitude of the administration of
South Eastern Railway, Central
Railwey and North Eastern Railway
in not implementing the scheme of
upgradation of posts of train exami-
ners as per ‘new deal’.

Shri D. B. Chavan: I beg to move:
“That the Demand under the

hwead Railway Board be reduced
by Rs. 100.”
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Attitude of the Railway Board in not
I_mphmnﬁng the recommendations
of Isac Latham Committee on De-
railment and para. 157 of Accident
Enquiry Committee Report.

Shri D, R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attitude of the Railwoy Ministry in
keeping the designation of assistant
train eraminers im Central Railway.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Adequate alternative employment and
proper avenues of promotion for
train examiners who are declared
medically unfit for that cadre but
are fit for other supervisory jobs.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attitude of the South-Eastern Railway
authorities in providing avenue of
promotion to the educated unskilled
staff of the Carriage and Wagon
Branch as train examiners.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Unreasonable attitude of the Railway
authorities in utilising the unskilled
staff of the Carriage and Wagon
Branch to work as semi-skilled and
skilled staff without paying remune-
ration.

Shri 'Bnnnd!:r I beg to move:

“That the Demand under the
heed Railway Board be reduced
by Rs. 100.”

Need to create adequate number of

posts in the semi-skilled and skilled
cadre of the Carriage and Wagon
Branch in South Eastern Railway.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Denial of over-time to the Carriage
and Wagon staff working at train
passing and washing line duties for
their work in excess of 48 hours
a week.

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attitude of the Railway Ministry in

changing the designation of the
technical supervisors of the carri-
age shed from the present designa-
tion of train examiners, head trgin
examiners to carriage shed charge-
men foremen etc.

Shri D, R. Chavan: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Attitude of the administration of South

Eastern Railway, Central Railway,
North East Frontier Railway and
Northern Railway in implementing
upgradation of posts of train exami-
ners as per ‘new deal’,

Shri D. R. Chavan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.*

Slow progress in regirdering and

strengthening of piers of bridges
Nos. 8, 63, 76 and 91 on the Gadag-
Holgi metre gauge section of the
Southern Railway.

Shri Sugandhi: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”
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Slow progress in extending the addi-
tional transhipment yard at Hotgi
junction of the Central Railway.

Bhri Sugandhi: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need to improve behaviour of Rail-
way staff towards public.

Shri Assar: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Fallure to check without ticket trae
vellimg in Central Railway.

Shri Assar: 1 beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to chech thefts of Railway
materials on Central and Western
Railways.

Shri Assar: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check corruption in Railway
Departments

Shri Assar: I beg to move:

‘“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

Need for catering and tea stalls on
various stations

Shri Assar: 1 beg to move:
“That the demand under the

head Railway Board be reduced
by Rs. 100."

Failure in flring the seniority
permanent and senior clerks
Board’s Office in Assistants
on the basis of the length of service
in clerical grades according to Rail-
way Board reorganisation scheme.

Shri Kunhan: I beg to move:

“That the Demand under the
head Railway Board be reduced
by Rs. 100.”

B3: &

Confirmation of employees who have
put in more than a year's service

Shri T. B. Vitial Rao: I beg to
move: .

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Merger of dearness allowance in the
pay

Shri T. B. Vittal Rao:
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Need to remove discrimination in the
grant of post-retirement passes to
class IV employees

I beg to

Shri T. B. Vittal Rao: I beg to
move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Inadequate leave reserve for running
staff

Shri T. B Vittal Rao: I beg to
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Vietimisation of Railway employees
Shri T. B. Vitial Rao: I beg to
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100."
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Question of recognition of All India
Railway-men’s Federation

Shri T. B. Viital Rao: I beg to
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Question of granting extension to a
certain high officials after super-
annuation.

Shri T. B. Vittal Rao; I beg to
move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Need for a rail link between Kazipet
and Nellore via Macherla

Shri T. B. Vittal Rao: I beg to
move:
“That the demand under the

head Railway Board be reduced
by Rs. 100.”

Necessity for the formation of a
separate Railway zone with
Secunderabad as Head Quarters

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to redress grievances of the
pre-1026 staff of Ex-Nizam State
Railway.

Shri T. B. Viital Rao: I beg to
move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Failure to redress grievances of ex-
Barsi Light Railway Staff

Shri T. B. Viital Rao: I beg to
move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”
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Failure to give the pay of Rs. 100/~ to
Accounts Clerks Grade I from the
date om which they passed the
qualifying examination,

Shri Ghosal: I beg to move:
“That the demand wunder the

head Railway Board be reduced
by Rs. 100 .

North-East-Frontier Re-grouping dis-
advantages

Shri Ghosal: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to recognise the Union of
Chittaranjan Locomotive Employees

Shri Ghosal: 1 beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Possibility of re-opening of the Ajmer
Workshop and developing it to
manufacture Locomotives

Shri Warlor
move:

(Trichur): 1 beg to

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Necessity of constructing an over-
bridge in Shoranur junction in the
place of the level-crossing of the
Palghat-Trichur Road

Shri Warior: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Increase in the amount of compensa~
tion paid by the Railways on
account of goods or parcels lost or
damaged during 1856-57

Shri Warior: I beg to move:
“That the demand under the

head Railway Board be reduced
by Rs. 100.”
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dnadvigability of engaging in services
persons retired and thereby block
ing the avenues of promotion of
junior servants.

Shri Warlor: 1 beg to move:

“That the demand under the
head Railway Board be reduced

by Rs. 100.”

Failure of the Vigilance Organisation
that many cases registered were not
substantiated

Shri Warior: I beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Wnsatisfactory mnature of measures
adopted by the authorities to pre-
vent the increase of accidents of
passenger trains

Shri Warlor: I beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100."

dncreased number of deaths and
persons injured in the Ralway
accidents.

Shri Warior: 1 beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Increase in the number of accidents in
Railway Work Shops resulting in
larger number of injured during
1956-57

Shri Warier: I beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Failure of the Administration to
recruit the prescribed quota of
servants from the Scheduled Castes,
Anglo-Indian, etc.

Shri Warlor: 1 beg to move:
“That the demand under the

head Railway Board be reduced
by Rs. 100.”
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employees instead of encouraging
direct recruitment

Shrl Warlor: I beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Unweildy size of the Raflway Zones
and the consequent loss in the
administrative efficiency

Shri Sampath (Namakkal): I beg to
move:
“That the demand under the

head Railway Board be reduced
by Rs. 100.”

Regional disparity in the concentra-
tion of railway developmental
works in the North and neglect of
the South

Shri Sampath: 1 beg to move:

“That the demand under the
head Railway Board be reduced
by Rs 100.”

Failure to prevent accidents
Shri Sampath: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check the late running of
trains

Shri Sampath: | beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Failure to check over-crowding in
trains

Shri Sampath: 1 beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100.”

Increasing number of officers of the
Board and their high salaries

Shri Braj Ra) Singh: I beg to move:
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“That the demand under the
head Railway Board be reduced
by Rs. 100,”

Traffic bottleneck in Ore producing
areas
Shri Bhanja Deo: I beg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs. 100"

Necessity of locating a Divisional
Office at Khurda Road in the South-
Eastern Railway Zone.

Shri Bhanja Dec: I beg to move:

“That the demand under the
head Railway Board be reduced
by Rs. 100.”

Insanitary food sold at the Railway
Stations by vendors

Shri Bhanja De¢o: I beg to move:

Amenities given to travellers in the
Indian Rallways

Shri Bhanja Deo. I heg to move:

“That the demand wunder the
head Railway Board be reduced
by Rs, 100.”

Mr. Deputy-Speaker: Thess ocut
motions are now before the House. A
list of the selected cut motions will be
circulated to Members tonight.

1704 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, the
7th March, 1058.
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